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Audited Standalone Financial Results For The Quarter & Year Ended on March 31, 2023

|Ks. In lacs)

Quaarter anded Financial Year ended Quarter ended Financial Year ended
] MR 20EE | MALR0E2 | 3.03203F | 31032023 3103, 102 3. 31.03,2023 | 11122022 | 31.03.2022 | 31.03.2023 31.03.2022
i PR ho Audited | Un-Audited | Audited | Audited | Audited | |No PARTICULARS Audited | Un-Avdited | Audited | Audied Auditad

| Tetal income from operations (et 07 | 103275 | 492677 | 4141290 745344 1 | Total income: fram cperations (neth 1.034.82 JE3.06 | 305670 ) 4.[3BA45 BATEAT
2 | Nal Prafit for the pericd {bafora Tax, Excapfianal and 2 | Net Profis fior the penod {before Tax, Exceplional and
_|Extreardinary tems) B 081 2173 187,85 54,57 Extraordinary lfams) —a aral SALS rads BRI
3 | Wal Pralit for the pericd before tax, {after Exceglional 3 | Met Pro fior the panod hefore 18, (after Excep@onal and

and Extreardinary items) 9,23 80,81 21.73 167,85 99,37 |Extraordnaryitems) | B 4 | 17e02 8833
4 | bt Prafit for the pesiod after tax, (after Excapsional and 4 | Met Proft for the period after tax, (after Exceptional and

Extraardinary items) 3.23 60,81 2173 152.50 76,83 |Estraordinaryitems) 2N | 5s 14| 13408 | 6620
5 | Total Comprehensive Income far the period 5 | Total Comprahensive Income for S petod

[Comprising Profit for the perod {alter tax) and Cfher [Comprising Profit for the pericd (afer tax) and Cthar

Camprehensive Incoma (afar Teax) 123 &0.81 2173 162,63 T6.97 Comprehensive Income {after Tax) 2 &r.5l 14,14 13408 G620
G |Equity Share Capital 5330t | 533001 | 533000 | 533901 533,01 & | Equity Shara Capital 533501 | 53%m | 53301 | 533801 5,338.01
T | Resenes (oacluding revaluafion raserve] as shown in e 7 | Reserves {exduding revaluafion resense) as shown in the ) : ) ;

Audited Balence Shaed of the pravious year) - - - | 127E2en 12,640,289 Audited Balance Sheel of the prévious year) . . B B50.2T
3 'E'aeﬁﬂﬁé'pé'fén'ére (of Re. 11+ éﬁl:‘.:l‘.ll.{r';.'lrul.‘:l:‘.:l"l_lll'll.lmg and T S 8| Eamings par shara (of Re. 11~ each) [for continuing and

discontinued operalions) PR (S FERER e disconbinued aperations)

(1) Baisc 0.0M7 0.0114 0.0041 0.0288 0.0144 (1) Baisc oo | oon | 0008 0.025 0012

12) Diluted 00017 | noTd D041 | 00286 00144 (2) Dikted 0,000 .01 0.003 0.025 0.0z
Moles: Mites:;

1 The above financial resulis were reviewed and recommended by the Audit Committes and appraved by the Board of Direciors at their mesting
hield on 0nd May. 2023,

2 TheCompany aparates inone segment only, the clause relabing fo segment wisa reporting s not appicable to the Comgany

3 The above Sudied Financial Resulls kave bean prapaned in accordancs wilh the regagnilion and measurement principles of applcable dan
Accounting Siendards (Ind AS) nodified under the Compenizs (Indien &ccounting Standards) Rules, 2015 as amended as specifiad in section
133 ofthe Companies Ack, 2013,

4 EPS hes bean calculaied in accordanca with Ind A5 33 as noffied by the Ministny of Corporate Affeirs (MCA) in the Companies {indian
Accounting Standards) Rules, 2015 as amended as specfiad i saction 133 of the Companies Acf, 2013

5 Pravious panod’s figuras have bean regrouped | raclassified. wharevar necassany to cormraspond with the cumant period's dassification |

disekgine,
For Urja Global Limited

-

Mohizn izh al

Piace ; New Delhi “ﬂﬂiﬂ"hgd! " E?’:::”
Date: © 02rd May, 2023 N0 82T HGE

1 The abave inancal resulls ware reviewad and recommanded by the Audil Commitiae and aparaved by the Board of Dinsclors af ther maeting
hekd ond2nd May, 2023,

¢ The Company cperates in one segmin only, the cause relating o segment wise raparting is nat applicable b he Company.

3 The above Audited Finencial Rasuls hawvea bean praparad in accordanca wish the racognition end measurement princiales of applicabla Indian
Accounting Standards (Ind AZ) ralified wder the Companies {Indian Accounting Standards) Rules, 2015 a5 amended a5 specified in section
133 afthe Comparses Act, 2013

4 EPS has been calculated In accondance with Ind A5 33 as nolilied by the Minisiy of Corporate Affairs (MCA) in the Companées [Indian

Accourding Standards) Rules. 2015 a5 ameandad &= spatified in saction 133 ofthe Companies Act, 2013,
5 Previous peniod's figures have been regrouped | reclassified, wherever necessary i comespond with the currend peniod's classificatan /

disclosura.
For Urja Global Limsed
gd-

Bahan Jagdish Agareal
Mamaging Direcior
DIN:OTRITS6E

Place : Mew Delhd
Date : 0@nd ey, 2033

CANARA ROBeCO

ms=m Canara Robeco Mutual Fund

Investment Manager : Canara Robeco Asset Management Co, Ltd.
Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001,
Tel.: 6658 5000, Fax: 6658 501213, www.canararobeco.com, CIN No.; U65920MH1993PLCOT1003

NOTICE-CUM-ADDENDUM NO. O7

As per the provisions of SEBI circular no. SEBI/HO/IMD/DE3/CIR/P/2020,197 dated October 05, 2020, the
Risk-o-meter of the below mentioned scheme of Canara Robeco Mutual Fund stands revised as under:

Name of the scheme | Existing Risk-o-meter Revised Risk-0-meter |

Canara Robeco

Banking and P5LU
Debt Fund

| Investors understand that their principal will
he at Moderate risk

The above Risk-o-meter is based on the evaluation of risk level of the Schemes’ portfalio as on April 28, 2023,

This addendum shall form an integral part of the Statement of Additional Information (“SA1"), Scheme
Information Document ("SID") and Key Information Memorandum ("KIM™) of the Schemels) of CRMF as
amended from time to time, All other terms and conditions mentioned in the SA4l, 51D, and KIM of CRMF
shall remain unchanged.

Investors should consult their financial advisers if in doubt about whether the product is suitable for them.

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.

(Investment manager for Canara Robeco Mutual Fund)

Date: 03-05-2023 s /-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR
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STAR CEMENT LIMITED

CIN: LZ6942 L2001 PLCODEEES
Regd. Office; Vill: Lumshnong, PO Khaliehriat, Dist.: East Jaintia Hills, Meghalaya - 793210
Corporate Office: Century House, 2nd Floor, P-15/1, Taratala Boad, Kolkata - 700038
Tel: {033) 24015555, Fax: (033] 24015555,
Email: investorsi@starcement.co.in, Website: wwwstarcement.co.in
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@ 1DBI MU
IDBI Asset Management Limited

CIM: LIESTO0MHZ0OPLCTS9318
Registered Office: DBl Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Corporate Office: 47 Floor, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022) 66442800 Fax: (022) 66442807 Website: www. idbimutual.coin E-mail; contacius@idbmulual coin

NOTICE CUM ADDENDUM NO. 04/2023-24

CHANGE IN RISK-O-METER

Investors are requested to note that pursuant to SEBI Circular No. SEBVHOVIMDYDF 3/CIR/P/2020/197
dated QOctober 05, 2020, the Risk-o-meter of the following Schemes of IDEI Mutual Fund stand revised as
under, based on evaluation of risk level of Schemes Portfolios as on April 30, 2023:

Halia ad Product Labelling® Existing Risk-gc-meter Revised Risk-g-meter
1h schesms This product is suitable for investors who are seeking™:

IDEI ULTRA

SHORT TERM

FUND

(Am open-anded

ullra shortberm |« Reguiar Income for short

debt scheme baITTY

irvesling in : .

irekaments such Investments in Debt /

that the Macauiay M_u:lneg.- market mstruments

duration*™ of tha with relatively bower

portiolio is inberest rate risk, such that v —

batwaan the Macaulay duration of

3 manths to the portfolic is mainizined Investors understand that Investors understand that
G months betwaen 3 monihs o their principal will be at their principal will be at
A redatively high & months Low to Moderate Risk Moderate Risk.
interest rate risk

and moderale

cradit risk

scheme.)

“Invesiors should consull their inancial advisors il in doubl aboul whelher the product is suitable for them,
" Pleasse refer Scheme Informalion Daoeourmenl (SI0) of IDB] LIigra Shael Term Fund
# Thera is no change in produest laballing of the schemes, Cnly risk-o-madar is changad

This Addendum shall form an integral part of Scheme Information Document ! Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other features and terms and conditions as stated in the SID/KIM of the Schemes shall remain
unchanged.

For IDBI Asset Management Limited

(Investment Manager to IDB] Mutual Fund)

Flace : Mumbai Sdf-
Date : May 03, 2023 Chief Compliance Officer

Statutory Details: IDB] Mutual Fund has been sel up as a trust sponsored by IDBI Bank Limited with
IDBI MF Trustee Company Limited as the Trustee ("Trustee” under the Indian Trustz Act, 1882} and
with IDB| Asset Management Limited as the Investment Manager,

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Mermbers of Star Cement Limited [the “Company™) are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2003 (the “Companies Act”) read with Rules 20 and 22 of the Companies (Management and Administration)
Rules, 2014 (the "Management Rules®) each as amended fram time to time, incleding any re-enactment thereof for the time
being in force, and other applicable provisions, if amy, read with the General Circular Nos, 142020 dated April 8, 2020,
17/2020 dated April 13, 2020, 22/2020 dated lune 15, 2020, 33/2020 dated Septernber 23, 2020, 3%/2020 dated December
31, 2020, 10/2021 dated June 23, 2021, 20/2021 dated December 8, 2021, 3/2022 dated May 5, 2022 and 11/2022 dated
Decernber 28, 2022, issued by the Ministry of Corporate Affairs [MCA] [hereinafter collectively referrad to as "MECA Circulars')
and Regulation 44 of the Securides and Exchange Board of India (Listing Obligations and Disclosure Reguirements)
Regulations, 201%, as amended from time to time ["SEBI Listing Regulations'), Secretarial Standard on General Meetings
{"55-2') issued by the Institute of Company Secretanies of India and other applicable provisions of the Act, Rules, Circulars and
Motifications issued there under {incleding any statutory moadifications o re-enactment thereof for the time being in force and
a5 amended frem time to Bme], that the following Special Resoluticns are propesed for consideration by the Sharehaldears of
the Company for passing by means of Postal Ballet by way of voting through electronic means | remote e-voting”) -

E',”"' Agenda items

=

=

JK AcrI GeNETICS LTD.

Regd. Office : 7, Council House Streat, Kolkata - 700 001
Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WEB2000PLCO91286
Website . www. jkagri.com, E-mail : infoi@jkagri.com, Ph. : 040-66316858, Fax : 040-27764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

To Appoint Mr. Vivek Chawla (DIN: 02696336) as an Independent Director of the Compary

To Appoint Mr, fagdish Chandra Toshmiwal {DIN; 0153%839) as an Indegendent Director of the Cormpany

T Appoint Mr. Ramit Bedhraja ([DIN: 00053723) as an Independent Director of the Company.

Ta imcrease the limit on maximuem number of Directors from 15 (Fifteen) to 20 [Twenty)

L) B | | Pod | ==

Ta revise the remuneration payable to Mr. Prem Eumar Bhajanka (DIN: 00591512}, Managing Director

The Motice of the Pastal Ballot hava been sent only through elactronic mode on 03rd May, 2023 to all those Mermbers, whosa
email addresses are registered with the Compary or with the Company’s Registrar and Share Transfer agent, named, w5,
Waheshwari Datamatics Private Limited ["RTA™) or with their respective Depository Participants |*Depository™}, as on the
Cut-off date i.e. 28th April, 2023. The requirement of sending physical copies of the Notice of Postal Ballot to the Mermbers
have been dispensed with vide BCA Circulars and SEBI Circulars.
In cormpliance with the MCA circulars, the Company has provided only the remaote e-vating facility to its Members, to enable
them to cast their votes electronically instead of submitting the physical Postal Ballok Form. The communication of assent or
dissent of the members would take place only through the remote e-voting system. For this purpose, the Company has
enterad into an agreement with Mational Securities Depository Limited {'NaDL) for facilitating remote e-voting to enable tha
members to cast thalr vates slectranically anly.
The detailed procedure and instrections for remote e-voting are enumerated in the Postal Ballot Motice. The remota e-woting
perod shall commence on Friday, 05th May, 2023 at 0900 A8, (15T]) and shall end on Saturday, 03rd June, 2023 at 05:00
P.M. [IST). During this period, Members of the Company whose names appeared in the Register of Members/List of Beneficial
Ownars and holding shares In the physical or dematerialized form, &8 on the Cut-off date Le. Friday, 28th April, 2023, may cast
their votes electronically, s set out in the Motice of the Postal Ballot through remote e-voting of MSDL The woting rights of the
shareholders shall be in proporfian to thelr share in the pald up equity share capital of the Company as on cut-off date. The
rermaote e-voting module shall be disabled by NSDL for voting thereafter. Once the vote on a resolution is cast by a Shareholder,
the Shareholder shall not be allowed to change it subsequently. A person who is ot a Sharehalder a5 on the cut-off date
should treat this Motice for information purpose only.
In lime with the MCA Circulars and SEBI Circulars, the Motice of the Postal Ballot of the Cornpany has been uploaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchanges,
namely, National Stock Exchange of India Limited [M5E] at waww.nseindia.com and BSE Limited [B5E] at waww. bseindia.com
respectively and on the website of NSOL i.e., www.evoting.nsdl.com,
The Bembers whose e-mail address is not registered with the Company,/Depositories, may register, by clicking the link:
https://mdplin/ and follow the instructions guided therein or by giving details of folio number, e-mail address and
salf-attested copy of PAN card to mdplde@yahoo.com on or before 05:00 p.m. [IST), Saturday, 20th May, 2023, After
suicessful registration of the e-mail address, a copy of this Postal Balkot Motice along with the remote e-vating User 10 and
passward will be sent to the registered e-mail address, upon reguest receivad from the Shareholders on or before 05:00 p.m,
(15T}, Saturday, 20th May, 2023,
The Board of Directors have appointed bd. Shahnawaz, Practicing Company Sacretary (Bembership no. ACS. 21427 and
Certificate of Practice No. 15076) as the Scrutinizer (the"Scrutinizer”) for conducting the postal ballot process through rermote
e-voiing, in a fair and transparent manner.
The results of the Postal Balkot aleng with the Scretinizes’s report will be anncunced on or before Monday, 05th June, 2023 ot
or befora 0500 pom. [I5T] at the Registered office of the Company and will be displayed on the Compamy's websita
wiww. starcement.coin and on the website of NSOL Le., www.nsdlcodn, The Comparry shall simultaneously forward the
results to BSE Limited and Mational Stock Exchange of India Limited where the Equity Shares of the Company are listed and
shall intimate to the Registrar and Share Transfer Agent.
For procass and manner of E-voting, members may go through the E-voting instructions or in case of any queries, members
may refer the Freguently Asked Questions (FACs] for members and the E-vating user manual available at downboad section of
wwaw.evoting.nsdl.oom or call on toll free no. 1300-1020-%530 and 1800-244-430 or contact Ms. Pallavi Phatre from NSDL,
Trade Wiwld, "A" Wing., 4th Floor, Kamala Mills Compound, Lower Parel, Mumbai - 300013 through Email at
evoting@nsdl.couin.
For Star Cement Limited
5d/-
Debabrata Thakurta
Company Secretary
Membership No. FCS 6554

Date: O3rd May, 2023
Place: Kolkata

T in Lacs)
Quarter Ended Year Ended
PARTICULARS (Audited) (Audited)

E— e MRS | SAeiee | BlAGEDES.. | alualce
Total Income fram Qperations (Met) 4,691,248 6,957.57 20,349 26 24,990,209
Profit before Interest. Depreciation
& Taxes (PBIDT) 539.03 76022 (580.08) 1,925.46
Met Profit/ (Loss) before tax
from ordinary activities and
Exceptional ltems 317.49 54440 {1,527.55) 1,025.57
Met Profit/ (Loss) for the period
before tax (after Exceptional ltems) 317.49 544 40 {1,527.55) 1,025.57
Nat Profit / (Loss) after tax
fram Ordinary activities and
Exceptional ltems 233.83 430.63 (1,079.86) Traav
Total Comprehensive Income for
the period [Camprising Profit [ (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)] 27526 407 .32 {1,070.33) T3ar.10
Equity Share Capital
(¥ 10/- per Share) 463.70 463.70 463,70 463,70
Earning Per Share (of T 10/- each)

- Basic & Diluted (3) 5.04 9.29 {23.29) 16.67

1. The above is an extract of the detailled format of Quartery Financial Results filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requiremeants)
Regulations, 2015. The full format of the Quarterly and Yearly results are available on the Stock
Exchange website (www.bseindia.com) and Company's website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
bean identified and accordingly internally genaeratad intangibla assets is being recognised at Cost
to be amortised over the defined useful life.

1 Ny >"( JKSEEdS

Taakh

Place : New Delhi
Date: 3rd May, 2023

R

For JK Agri Genetics Limited

Bharat Hari Singhania
Chairman

9-A. RANA PRATAP MARG, LUCKNOW-226001
Tel No. (0522) 2612549, (0522)2628310, Fax: (0522) 2627994
Email: upsugarfed @yahoo.co.in | Website: www.upsugarfed.org

Short Term e-Tender Notice

Onling e-bids arg invited for the sale of different kind of Alcohol (SDS,Ena, matuned speit)
from Cooperativa Distillerias of LLP ta raputed Distifleries of India, bonafide registered
users towhom license have been Issued by the Excise Department and approved traders
halding walid Heense of Excise department of the concerned Stale, E-bid can be
uploaded upto 8.55 P-Mon 11.05.2023 and Technical bid will be opened at 11.30AM on
and Financial bid at 3,30 PM on 12.05.2023. E-bid minimum EMD is Rs 100000/ - EMD
is variable if quoted quantity ks above 0000 lac BL The rate atwhich EMD shall increase
will bt Rs 180 par BL Total quantity for sale of Alcohol is approximately 2083756.50 lac
BL and Tender cost Rs, 2000/- + 18% G5T (Non refundable). The details for submission
of e-bids will be avallable on the e-tender PORTAL hitpe/ /etender.up nic.in and also on
Federation website www.upsugarfed.org since 03.05.2023 at 6.55 PM. The Managing
Diractor Federation reserves the right ta cancel amy or all the e-bids withowt assigning any
reason, The decision ofthe Managing Directorshall be final and binding,

UPSUGARFED,/GM{AT) ....63.../3C {RAMAKANT PANDEY)
Date: 03.05. 2023 MANAGING DIRECTOR

y i‘ U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. UT4300TG200BPTCO60157

ASSIGNMENT or TRANSFER NOTICE

in reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assets ("NRRAs") of Lanco Solar Private Limited — In
Liquidation ("Corporate Debtor™) under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liquidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023. The Assets of the Corporate Debtor will be assigned or
transferred on an "AS IS5 WHERE IS, AS 1S WHAT IS5,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".

The NRRAs include

Financial Assets, namely, Receivables, Loans and
Advances, Deposits, Supplier Advances, Other Current and
Mon-Current Assets.

Call on +81 88285 76197 or Email at |g.Ispli@gmail.com for
saeking more information.

The last date to submit the Offer for the NRRAs is May 31, 2023,

For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liquidator
BBV IPA-001/1P-PDOD31 201718110115
Authorisation for Assignment valid till December 23, 2023
lq.Jspl@gmail.com; huzefa, sitabkhan@amail. com
Date : May 04, 2023
Flace : Mumbai

FORM A
PUBLIC ANNOUNCEMENT
(Livaer Repalatiod B af e Msshvdricy amnd Bariraodsy Baand' of Mo
(irstdvancy resolulon Frocess for Corporake Parsans) Repaladions, 2076
FOR THE ATTENTIOMN OF THE CREDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

2, |Dme of incorpontion of componin debior
<, |Composme idantdty ko, | Limited Lisbiiby
fcdervitcation Mo, of crponate delior

T T ez :

| B-106, Tochna Citg, ¥4 TTG Area, MIDG, Manapa,

prircipal office §f amy ol eonporate i Murmibai - 200706, Malorsshin
dabinr
B EI!r:nnzli.wrl-::p'|:l'.vl1'n'll:nr.wr:rr\-r.-rl|:k:l:.=i'| 'I'.‘Ht:l;fﬂ'r.l:w - 2Bt Apnil 23
(Vi oF Cp o ORIl chrier e M S
7, |Estmaind date of closure ofinsohency | 230 October 2023
resolulion process
insoivency professional actng & | Aag. o IBEAPA DR MO M 300/ 1 2680

| R £ el
g, |Addmss and e-mal of ha intenim

| mesnduiion professional, 25 reopstened

ity the Boand

| Road Opp Sona Udyog, &nchen East, Mumiss
Suburban, Maharashira 4000859
| Email ; andl prumkhasvalaiEgmeail com

1ﬂ_:.ﬂddz'm-m'de-rn.u.ihtewﬁih | Machoiremse 1220, Mk Chowminer V. Marman Paml,

11| Lol il o iberission ol ciire. | 1688 My 2023

12| Cassas of cradinrs, | any, undkr
clame b of sub-sadion (B4 of secion
21, sacenained Dy e meim resoluion

ko Appicabla as par Infomalon availalia wih IBR

T2 | Marmes of Faohency Profsssionss | Kot Appiicaable
denitfad B0 6ol B8 Authorsecd
Fepresentnive of oreddons ina dass

__|{Thress resmes for ach cliss) |

14| {4) Redevant Fomms and Wil lniC
Jif Dt ol anrhorized represenbahves it il gereinfenhomedoamioands
e aremilaes gl Prigaacal Adckasa: Ma

MNofice is herohy given thal the National Company Law Tribunal has ordered the
commensermanl of conparate insolvency résolulion pracess of Celogen Phamma Privale
Limitad on 02nd May 2023,

Tha cradibors of ':B'EQEI'I Fhamma Pravata Limied, are haredy called upon 1o swemit tair
claims with proot on or belorg 1610 May 2023 10 tha intenm resolution profassional at the
address mantioned sgairstantry Ma. 10,

The financaal crediors shall Subert their clams with proof by slectronic means only. All ather
creditors may submil the claims wih prool in person, by posi or by electranic maans.,

A linancial cradilor belonging taa class, as lished against the amtry Mo, 12, ahal indicate ils
choice ol auihorized representative from among the three iInsolkvency professionals ksied
against entry Mo, 13 1o act &5 authormed represantative of the class [spacify class] in Fom
A = Mol Appicable

Submission of false or misleading proofs of daim shail attract penalties.

Diate : Odth May 2023 Sd-
Place: Mumbai Mr. &nil Jitendra Jhumk hawala
Intarim Resodution Professkonal

IBE] Reg. Mo lBBE1P&-0021P-HORM2 3 2019- 20/ 12688
AR ARG PEEE 02 21223202465 Walid till 12th Decamber 2023

F ot
i
!

CALCOM VISION LIMITED

GEIN: LB2111DL1935PLCO21095
Ragd. Office: C-41, Defence Colony, New Celhi-110024
Carp. Difice: B-18, Site-C, Burajpur Industrial Area, Greater Noida-201308, LR,
Tel: 0120-2569761, Fax: 0120-2569769 Website: www.calcomindia.com,
Emall: corp.compliancei@ealeamindla.com
CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023
Dear Members,

Ths i with referense ko the Nofice af Postal Ballol {"Postal Ballat Notice™) of Calcom Visaan
Limiled ("the Company™) Issusd on Aprl 30, 2023 seeking approval of members for matlers
canfained in the =aid notce. Tha Fostal Ballof Matice has aready been ciculatzd fo all tha
shargholders of the Gompany in due complance with the provizicns of the Companies Act, 2013
riead with Hhed rubes made hergunder and applicable prosisions of SEBI Regulations

The Cempany fnough this eomigendum wishes to bring bo the nofce of the Shareholders of e
Company the changas in the explanatory statemenl &5 set out for Hem Mo 1 and 2, contained
iri the Pastal Ballat Mofice,

Changes to the Explanatory Statement fo tem Mo, 1 & I as following:

1. S, No. 13 and 20 in Para VIl of the Explanatory Statement of the Postal Ballot Notice,
should be read as under:

5. | Mame of the Proposed Allottees | Category | Name of uitimate beneficial
M., | | owmers
13 Bookwsse India Private Limiad Kon-Promoter | My Om Arora, Ms Adili fArora

Agaarwal, Ms, At Watta

M=, Nadira Faraz Hamid,
Iz .ﬁ.mﬂ'!an

20. | Sherwood Indrastructures india Limited | Man-Pramater
| |

“serial Mamber a5 m the Codtal Balal Mafice

2. %r. Ma. 16 and 26 in Para IX of the Explansfory Statement of the Posial Ballod Motice,
should be read as wnder:

5 Name of Pre-issue | Equity | PostEquity |Warrants| Post issue
[N  Allottee Sharehobding | Shares | Allotment | tobe | Shareholding
Ciructure | 1o be | allotted |(Presuming full

| Adlotted | | conversion of
. . : o | Viarrants)
Mo. of |%ape Mo. of | %hage| No. of | Shage
ol |Shares| ** | |Shares| " | | Shares | "'
15 M. vedant | 18,500 | 0.14 | 9.554 | 25084 0.2 o 28,054 | 0.20

I Shrassan Kahli . | . . . . |
26. | Ms. Bharti Jain | 300 0 | 1184 | 3484 (0.03| 0 | 3484 | 003

*} These percenfages have heen calculaled on e basi of pest-prelerential share capial
af the Company ie. Rs. 13,3787 300 (Rupess Thirtean Crora Thirfy Seven Lakh Eégidy
Seven Thousand and Threa Hupdred Cnlyp) divided info 7,33, 78,730 (Ore Crovae Thidly
Thres Lakh Savealy Eighl Theusand Seven Himoved and Thidp) Equity Shares of Rs, 10/
- [Rupses Tan Oyl each.

(**] Thesa pevcenfapas fiave bean calcwlated on the basis of post-orefenanhial share capdal of
tha Company on Ay oiuted basic (a. R 13,77 68,170 (Rupeas Thidear Crare Sevarly
Seven Lakh Sicly Eighf Thowgsamd One Hundred ang Severnly Ondyl divided g 117 78817
(Cng Crore Thidy Sewven Lakh Seventy Sie Thowzand Eight Hurdred and Sevendeen) Equify
Shaves of R 104 (Rupeas Ten Oy sact.

[**%] Sewig Mummber as in e Postal Ballal Nabca.

Thizs Carrigandum shall form an inbagral part of the Poeial Ballat Matice dated Agail 20, 2023, which
haz already been circulated fo the sharehalders of the Company and on and Trom he dake
thereof, the Postal Baliol Mofce together with explanatory statement shall always be read in
conjurcon with the Postal Ballot Matice with this Cormgandum. This corigendum will dso ba mada
available an the Gosmpany’s websibe vz, weew, calcomindia com, on the websibe of BSE Liried viz
wiwa hseindia.com and on the website of MSOL & www avoting nsdicam Al ather particulars
and datails a3 mentioned in the Postal Ballot Notice dated April 20, 2023, shall remain unchanged.
By the order of the Beard of Direciors
Far Caleom Vision Limited

Ed-

Aayushi Jindal

Company Secratary & Compliance Officer

Place: Greater Moida
Date: 03.05.2023

financialexp.epapr.in

Ahmedabad
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URJA GLOBAL LIMITED

T Regd, Office - 487063, 17 FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
= CIM : LET1200L1992PLE04B5A3

Audited Consalidated Financial Results For The Quarter & Year Ended on March 31, 2023

(Rs=. In lacs)

URJA GLOBAL LIMITED

LA Regd. Office : 487163, 1" FLOOR. NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
— CIN : LET120DL 159 3PLCO4R0E]

Audited Standalone Financial Results For The Quarter & Year Ended on March 31, 2023

{Rs. In lacs)

held on 02nd May, 2023,
2 TheCompany operates in one seqment only, the clause relating to segment wise reparting is not applicabie fo the Company

133 of tha Companies Act, 2013,

Accaunting Standards) Rules, 2015 as amended as spacified in seclion 133 of tha Companies Acl, 2013,

disclosure
For Urja Global Limited
Bl
Mohan Jagosh racal
Place ; New Delhi H::Eglngﬂiﬂnr
Date : 02nd May, 2023 DIN-OTE2T563

1 The above linancial results were reviewsd and recommended by the Audit Commiltes and approved by the Beard of Directors at their meeling
3 The above Awdited Finencial Results have been prepared in accordance with the recognition and measurement prnciples of applicabls Indian

Accounting Standards (Ind AS) notified under the Companies (Indian Accounting Standards) Rules, 2015 as amended as specified n section
4 EPS5 has been calculated in accordance with Ind AS 33 as notifiad by the Mnistry of Corporate Affairs (MCA) in the Companies (Indian

5 Previous period's figures have been regrouped | reclassified, whesaver necessary o cormespond with the current period’s classification /

Quarter ended Financial Year anded Quarter ended Financial Year ended

5 HM.03.2023 | MK | M.03.2022 | 31.03.2023 1.03.2022 5 3032023 | 3422022 | M1.05.2022 | 31.03.2023 .03 202
No PARTICULARS Audited | Un-Audited | Audited | _Audited Audited Na FARIRALS Audited | Un-Audited | Audited | Audited Audited
1| Ttal mcarme from oparations (nath 11107 103275 | 412607 41422 745348 1 Tatal incame from operations (net) 103482 98306 | 308670 | 403845 6,376.07
2 | Nat Prafif far fhe pericd [befare Tax, Exceplional and £ | Net Profit for the period {before Tax, Exceplional and

Extraordinary Hems) 323 60.81 21.73 197 85 99,37 Extraordinary liems) 221 57.50 1414 | 179,02 BA 33
3| Met Prafit for the period before tax, (after Exceptional ' % | Met Profit for the periad befare tax, (after Exceptionat and

and Extraordinary items) 923 60,81 21.73 197 .85 09,37 Extraordinary items) 2 57.50 1414 179.02 £8.33
4 | Net Profit for the period after tax, (aher Exceptional and ' 4 | Nt Prfit for the periad after lax. (after Exceplional and

Extraorginary ibems) 9.23 60,81 217 152.50 76683 Exlracrdinary ibams) 221 AT.50 14.14 134.08 6620
5 | Total Coenprahensive Income for the period o & | Tatal Comprehansiva Incoeme for the penad o o o o

[Comgrizing Profit for the period (after tax) and Other [Camprising Prafi for the pericd (afler lax) and Clher

Comprenhensive nooma (afier Tax) 933 G081 217 152 .63 Te.47 Comprehensive Income (after Tax) 2.1 5750 14.14 134,08 58 20
B |Eguity Share Capial 533901 | 533801 | 533600 | 533801 5,335.01 & | Equity Share Capital £339.01 | 533001 | 53390 5.330.01 5,339.01
7 | Rasanvas {axchuding revaluation reserva) as shown in the T | Reserves (excluding revalustion resanve) as shown i the

Audited Balance Sheed of the previaus vear) - - -| 1274299 12 640,28 Audited Balance Shest of the previous year) . - B.B0.2T7
8 | Eamings per share {of Re. 1/~ each) (for confinuing and & | Eamings per share (of Re. 1/~ each) (for conbinuing and

discantinued aperafions discontinued operations) 5 ! . =, Seap

(1) Baisc 0.0017 00114 0,0041 0,0286 00144 (1} Balse 0.000 0.014 0.003 0,025 0.012

i2) Diluted 0.0017 0.0114 0.0041 1.0285 00144 (2} Diluted £.000 0.014 0.003 0.025 0.012
Mides MNotes ;

1 The above financial results were reviewsd and recommended by the Auds Committee and approved by the Board of Directors at their mesting
held on 02nd May, 2023,

2 TheCompany cperales inone segment ondy, the clause relating 1o segment wise reporting is notapplicable o the Company.

3 Theabove Audited Firancial Resi#ts have been prepared in accordance with the recognitan and measurement principles of applicatle Indian
Accoumbng Slandards (Ind A5) nolified under the Companies (Indan Accounting Slandards) Rues, 2015 a5 amended as spacied in sackion
133 afthe Companias Act, 2013,

4 EPS hes been calculated in accordance with ind AS 33 as nolified by the Ministry of Corporate Affairs (MCA) in the Companies (Indian
Accounting Standards) Fules, 2015 as amended as specified in section 133 of the Companias Act, 20913,

5 Previous period's figures have besn regrouped / reclassified, wherever necessary 1o cormespond with the curent penod's dassification |

fesclosuna.
Far Urja Global Limited
34
Mahan Jagdish Aganwal
Managing Director
DN STE2TSER

Place : Mew Delhi
Date : OZnd May, 2023

CANARA ROBeCO

=== Canara Robeco Mutual Fund

Investrment Manager : Canara Robeco Asset Management Co. Lid.
Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001.
Tel.: 6658 5000, Fax: 6658 5012/13, www.canararcbeco.com, CIN No.: UBS990MH1993PLCOT1003

NOTICE-CUM-ADDENDUM NO. 07

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBI/HO/IMD/DF3/CIR/P/2020/197 dated October 05, 2020, the
Risk-o-meter of the below mentioned scheme of Canara BEobaco Mutual Fund stands revised as under:

Name of the scheme

Existing Risk-o-meter Revised Risk-o-meter
Canara Robeco P [T, TR g
Banking and PSU j,f;‘\\ﬂﬂ"-"“m %% ‘“‘\ W‘xa
Debt Fund ¥ Qﬁ*ﬁ;_ i % ~/ B\
{ /'// i _r__.-'""-*."-. /\ Y _y___,.-"" :"ll"'u
/ Fidar, o ‘il". N %'ﬁl
[ -= II “""-»\_RK .-.____.-' III = II e - | L i

=Ty
RISKOMETER

Imvestors understand that their princpal will
be at Low to Moderate risk

Investars understand that their prncipal will
be at Moderate risk

The above Risk-o-meter is based on the evaluation of nisk level of the Schemes' portfolio as on April 28, 2023

This addendum shall form an integral part of the Staternent of Additional Information (*SAI"), Scheme
Infarmation Decument (“SID") and Key Information Memerandum ["KIM”) of the Scheme(s) of CRMF as
amended from time to time, All other terms and conditions mentioned in the SAl, SID, and KIM of CRMF
shall remain unchanged.

Investors should consult their financial advisers if in doubt about whether the product is suitable for them,

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.
(Investment manager for Canara Robeco Mutual Fund)

Date: 03-05-2023 sdf-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR

CEMENT

STAR CEMENT LIMITED

CIN: L26942ML2001PLCODGEGS
Regd. Office: Vill; Lumshnong, P.O.: Khaliehriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Dffice: Century House, 2nd Floor, P-15/1, Taratala Road, Kolkata - 700028
Tel: (033) 24015555, Fax: (033) 24015555,
Email: investors@starcement.co.in, Website: www.starcement.co.in

@ DB mutual
IDBI Asset Management Limited

ClIM: UE5100MHZOT10PLC 189315
Registered Office: IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 200005
Corporate Office: 4° Floor, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022} GE442800 Fax: (022) 66442801 Website: www.idbimulual co.in E-mail: contactusi@idbimutual con

NOTICE CUM ADDENDUM NO, 04/2023-24

CHANGE IN RISK-O-METER

Investors are requested to note that pursuant to SEBI Circular Mo, SEBIHOAMDI/DF 3/CIR/P/2020/1197
dated October 03, 2020, the Risk-o-meter of the following Schemas of IDBI Mutual Fund stand revised as
under, based on evaluation of risk level of Schemes Portfolios as on April 30, 2023;

Narmia of Product Labelling® Existing Risk-o-meter Revised Risk-o-meter
the scheme This product is suitable for investors who are seeking”:
IDBI ULTRA
SHORT TERM
FUND
{An open-ended
uftra ghort term * Reguiar Income for short

| debt scheme i @
mﬁ:mﬁ queh | * Investments in Debt | ) v
that the Macaulay |  Woney market instruments “
duration™ of th with relatively lower | )
pgrr;mig i ; interest rate risk, such that RISKOMETER %-‘Eﬂ
between the: Macaulay duration of
1 monthe to the portfolio is maintainad Investors understand that Investors understand that
& monthe between 3 months to their principal will be at their principal will be at
A |'E||g|[r.‘|g|-!| n,gh B months Low to Moderate Risk Moderate Risk.
inferest rate risk
and moderate
credit risk

LEEhEﬂ'ﬁE‘.]

*Investors should consult their financial advisors if in doubt about whather the product is suitable for them.
** Pleasa rafer Schema Information Document (510 of DB LAra Short Tesm Fund
& There s no chamge In produect labelling of the schemas, Only rigk-o-meder 5 changed

This Addendum shall form an integral part of Scheme Information Document [ Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other features and terms and conditions as stated in the SIDEIM of the Schemas shall ramain
unchanged.

For IDBI Asset Management Limited

(Investment Manager to IDBI Mutual Fund)

Place : Mumbai Sdi-
Date : May 03, 2023 Chief Compliance Officer

Statutory Details: IDBI Mutual Fund has been set up as a trust sponsored by 1DBI Bank Limited with
IDBI MF Trustee Company Limited as the Trustee {"Trustee” under the Indian Trusts Act, 1882) and
with IDBI Asset Management Limited as the Investment Manager,

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Members of Star Cement Limited (the "Company™) are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the “Companies Act™) read with Rules 20 and 22 of the Companies (Management and Administration)
Fules, 2014 [the "Management Rules") each as amended from time to time, including any re-enactment thereof for the time
being in force, and other applicable provisions, if any, read with the General Circular Nos. 14,2020 dated April 8, 2020,
1772020 dated April 13, 2020, 2272020 dated June 15, 2020, 33,2020 dated September 28, 2020, 39/2020 dated December
31, 2020, 102021 dated June 23, 2021, 20,2021 dated December B, 2021, 3/2022 dated May 5, 2022 and 11,2022 dated
December 28, 2022, issued by the Ministry of Corporate Affairs [MCA] [hereinafter collectively referred to as 'MCA Circulars']
and Regulation 44 of the Securities and Exchange Board of India [Listing Obligations and Disclosure Requirements)
Regulations, 2015, as amended frem time to time [*SEBI Listing Regulations”), Secretarial 5tandard on General Meetings
[55-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Bules, Circulars and
MWotifications issued there under [including any statutory modifications or re-enactment thereof for the time belng in force and
as amended from time to fime), that the following Special Resclutions are proposed for consideration by the Shareholders of
the Company for passing by means of Postal Ballot by way of voting through electronic means [‘remote e-voting”)

5. No. | Agenda items

)5 JK Acri GENETICS LTD.

d. Office : 7, Council House Street, Kolkata - 700 001
Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WBZ000PLC091286
Website : www jkagri.com, E-mail : info@jkagri.com, Ph. : 040-66316858, Fax : 040-27764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

v U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD
K™ 9-A, RANA PRATAP MARG, LUCKNOW-226001

Tel No. (0522) 2612949, (05222628310, Fax: (0522) 2627994

Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

Short Term e-Tender Notice

Online e-bids are invited for the sale of differant kind of Alcohal (5005, Ena, matured sprit)
from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide registerad
users to whaom license have been issued by the Excise Department and approved traders
holding walid license of Excise department of the concemed State. E-bid can be
uploaded upto 8.55 P.Mon 11.05.2023 and Technical bid will be opened at 11.30 AM on
and Financial bid at 3.30PM on 12.05.2023. E-bid minimum EMD is Rs 100000,/ - EMD
ks variable if guoted guantity is abowe 01,00 lac BL. The rate atwhich EMD shall Increase
will b Rs 1.80 perBL. Total quantity for sale of Alcohol is approximately 2003 756.50 lac
BL and Tender cost Rz, 2000/ - + 18% GST (Non refundable). The details for submission
of e-bids will be availalle on the e-tender PORTAL and also on
Federation website wewupsugarfed.org since 03.05.2023 at 6.55 PM. The Managing
Director Federation reserves the rightto cancel any orall the e-bids without assigning any
reason. The decision of the Managing Director shall be final and binding,

UPSUGARFED/GM(AT) ....63.../3C (RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74900TG2008PTC060157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assets ("MRRAs") of Lanco Solar Private Limited - In
Liquidation ("Corporate Debtor") under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023. The Assets of the Corporate Debtor will be assigned or
transferred on an “AS IS WHERE IS, AS IS WHAT IS,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".

The NRRAs include
Financial Assets, namely, Receivables, Loans and
Advances, Deposits, Supplier Advances, Other Current and
Mon-Current Assets.

Call on +81 BB285 V6197 or Email at lg.lspl@gmail.com for
seeking maore information.

The last date to submit the Offer for the NERAs is May 31, 2023.

For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liquidator
IBEIIPA-001/1P-PO0O031/2017-18M110115
Authorisation for Assignment valid till December 23, 2023
lg.Ispl@gmail.com; huzefa,sitabkhan@gmail.com
Date : May 04, 2023
Flace : Mumbai

FORM A
PUBLIC ANNOUNCEMENT
[Lindsr Aagesstion & of the insofvancy and Sanknyxcy Boand of india
finsofeancy Mesoiulon Proness v Copoisle Parsonst Regolatons, 2076}
FOR THE ATTENTION OF TH REDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

I [Mame of coporaledebior | Cabogen Phama Frais Limied
| 2 | Date of ncomporaton of comonate dabior | 15th Agdl 2005
3 | Authorty under which corporale detior | ROG-Murmibal
| i ircrponied | neEdened
A ke o T i e | OB s
| Ickantification Mo. of corporats detror
e P e s s S TS e e
| privvcipal office | any) of corponbe hlari Muria - 400705, Mabarashina
| chebtior
'aflmmmmmmmh | Date of Onder — 28h Apel 2023
_|mepectolcoporeiedetear 0 | Dabe of receipt of onder — 02nd May 2023
| 7 |Estmaled dete of cosire of rechency | 20th Dctober 2023
a_ | Mama and megisiation number of fie WrAnd Jtencra Jhumkheasla

| e resciution prolessionsl

& | Ardresszs sl e-mad of $u interim
| rersci.ion professonal. a5 megsiend
| with the Board

Req. ko 1BEV1RA-DOE P00 201 8-20201 2688

| Aericiresss: B AR, Sarmswer Towers, Pansi Panchayl
Road Opp Sona Licheog, Andnen East  Mumbad
Suburban, Mahamshira 400063
Ernail : eriljrumkhewalagrmal.com

10.] Ackdress and e-mai 1o b wsed T | Asciciness 1 22, Maker Charmiber W, herrman Poim

| eormespondencn with e inlerim Wurmiai - 400021
| rescson professonal Emal iposfogenpharmaigmall.com
11, Last date for submssion of claims | 16ih Mery 2023

12.| Clamses of crackiors, i any, under Narl Appicalie 2 per romalion avalalis wit: IRP
| chaws b of subegaction 8] ol sedcion

| 21, ascartained by tha inlenm msolution

13. Names of irsohency Prolessionats Mol Appicable
|ichervified to @t a8 Authorised
| Represerabve of creditons in a class

___|{Three names for aach class) .

14.| i) Releant Forme and Wb fink:
o) Detaiie of authorized representalives | hitps:fibbi gowinenhomeidownloacs
| ane: bl ot Propscal Acicmss: A

Motice is haraby given that the Natonal Company Law Trbunal has crdered the
comrmencamsant of conporate insolvency resoluton process of Celogen Pharma Private
Limibed an 02rd May 2023,

The creditors of Celogen Pharma Private Uimited, are heraby called upon 1o submit thes
ctairms wilk procd on ar bedore 16th May 2023 1o the nlerim resolution professianal at the
address mantioned against anbry Mo, 10

The fimancial crediors shall subrd heir clams with prood By slectronic means only. All other
craditors may subamil the claims with proofin parson, By post or By slecironic means,

A financial craditor belonging fo a class, as ksted against the entry Mo 12, shall indicate is
chodce of autharized representative Tram amang the thres insolvency professionals listed
against entry Mo, 13 to act as authorized reprasentative of the class [specify class] in Form
Ca - Mot Applicable

Suomission of false or mislaading proofs of clasm shall attract panalties

Drate : Ddih May 2023 Sdi-
Place: Murmbai Mr. Anil Jitendra Jhumkhawala
Interim Resolution Professional

1BEI Reg. No. 1881/1F&-002/IP-NO042 3, 20159-20/ 12685
AFAAART268H/0R121223/202465 Valid il 12th December 2023

1 | ToAppoint Mr. Vivek Chawla (DIN: 02896336) as an Independent Director of the Company.,

2 | T Appoint Mr, Jagdish Chandra Tashaiwal [DIN: 0153988%) as an Independent Diractor of the Company

3 | Te Appeint Mr, Ramit Bedhraja (DIN: 00053723) as an Independent Director of the Company,

4 To increase the [Emit on maximum number of Directors from 15 (Fifteen] to 20 (Twenty)

5 To revise the remuneration payahle to Mr. Pram Kumar Bhajanka (0IM; 00591512], Managing Director

The Notice of the Pastal Ballot have been sent only through electronic mode on 03rd May, 2023 to all those Members, whose
email addresses are registerad with the Company or with the Company’s Registrar and Share Transfer Agent, named, M/s.
Maheshwari Datamatics Private Limited [*RTA") or with their respective Depository Participants (*Depository”™), as on the
Cut-off date i.e. 26th April, 2023, The requirement of sending physical copies of the Notice of Postal Ballot to the Members
have been dispensed with vide MCA Circulars and SEBI Circulars.
In compliance with the MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enabile
them to cast their votes electronically instead of submitting the physical Postal Ballot Form. The communication of assent or
dizzent of the members would take place only through the remote e-voting system. For this purpose, the Company has
entered into an agreement with National Securities Diepository Limited ['N3DLU) for facilitating remote e-voting to enable the
members to cast their votes electronically only.
The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Motice. The remate e-voting
period shall commence on Friday, 05th May, 2023 at 09:00 &.M. [I5T) and shall end on Saturday, 03rd June, 2023 at 05:00
P.0A. [I5T). During thiz period, Members of the Company whaose names appeared in the Register of Members/List of Beneficial
Owners and halding shares in the physical or dematerialized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their votes electronically, as set out in the Notice of the Postal Ballot through remote e-vating of NSDL. The voting rights of the
shareholders shall be in proportion to their share in the paid up equity share capital of the Company as on cut-off date. The
remate g-voting module shall be disabled by N5DL for voting thereatter, Once the vote on & resolution is cast by a Shareholder,
the Shareholder shall not be allowed to change it subsequently. & person who is not a Shareholder as on the cut-off date
should treat this Motice for information purpase only
Irt lime with the MCA Circulars and SEBI Circulars, the Notice of the Postal Ballot of the Company has been uploaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchanges,
namely, National Stock Exchange of India Limited (N5E) at www.nseindia.com and BSE Limited [BSE) at www.bseindia.com
respectively and on the website of M50L i.e., wwwi.evoting.nsdl.com.
The Members whose e-mail address is not registered with the Company/Depositories, may register, by clicking the link:
https://mdpl.in/ and follow the instructions guided therein or by giving details of folio number, e-mail address and
self-attested copy of PAN card to mdplde@yahoo.com an or before 05:00 pom. (I5T), Saturday, 20th May, 2023, After
successful registration of the e-mail address, a copy of this Postal Ballot Notice aleng with the remote evobing User ID and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023
The Board of Directors have appointed Md. Shahnawaz, Practicing Company Secretary (Membership no. ACS. 21427 and
Certificate of Practice No, 15076} as the Scrutinizer (the™5crutinizer”) for conducting the postal ballot process through remote
e-yaking, in a fair and transparent manner,
The results of the Postal Ballot along with the Scrutinizer®s report will be anmounced on or before Monday, 05th June, 2023 at
or before 0500 p.m. [(IST) at the Registered office of the Company and will be displayed on the Company's website
www.starcement.co.in and on the website of NSDL ie., www.nsdl.couin. The Company shall simultaneously forward the
results to BSE Limited and Mational Stock Exchange of India Limited where the Equity Shares of the Company are listed and
shall intimate to the Registrar and Share Transfer Agent.
For process and manner of E-voting, members may go through the E-voting instructions or in case of any queries, members
may refer the Freguently Asked Questions (FACE) for members and the E-voting user manual available at download section of
www.evoting.nsdl.com or call on tall free no. 1200-1020-9%0 and 1E00-244-430 or contact Ms. Pallayi Mhatre from MNSDL,
Trade Wordd, "A" Wing, 4th Floor, Kamala Mills Compound, Lower Parel, Mumbai - 400012 through Email at
evoting@nsdl.co.in.
For Star Cement Limited
5d/-
Debabrata Thakurta
Company Secretary
Membership No. FC5 6554

Date: 03rd May, 2023
Place: Kolkata

¥ in Lacs)
Quarter Ended Year Ended
PARTICULARS (Audited) (Audited)
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Total Income from Operations (Net) 4,691.28 6,957.57 20,349.26 24 ,990.29
Profit before Interest, Depreciation
& Taxes (PBIDT) 539.03 7e0.22 (280.08) 1,925.46
MNet Profit / (Loss) before tax
from ordinary activities and
Exceptional ltems 317.49 o244 40 (1,527 .55) 1,025.57
Met Profit [ (Loss) for the period
before tax (after Exceptional ltemns) 317 .49 544 .40 {1,527.55) 1,025.57
Met Profit / (Loss) after tax
from Ordinary activities and
Exceptional ltems 233.83 430.63 (1.079.86) 77317
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)] 275.26 407.32 (1,070.33) 737.10
Equity Share Capital
(¥ 10/- per Share) 463.70 463.70 463.70 463.70
Earning Per Share (of T 10/- each)
- Basic & Diluted (T) 5.04 8.29 (23.29) 16.67

Calcom

CALCOM VISION LIMITED
CIM: L92111DL1985PLC021005
Regd. Office: C-41, Defence Colonmy, Mew Delhi-110024
Carp, Offlce; B-18, She-C, Surajpur Industrial Area, Greater Nolda-201306, UP.
Tel: 0120-2569T61, Fax: 0120-2569769 Website: wew.calcomindia.com,
Email: corp.comgliance@calcomindia.com

CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023
Desr Mambers,

This i with relerence 1o the Molice of Fostal Ballpt ("Postal Balkot Notice™) of Calcom Vision
Limied ("the Company™] izsued on April 20, 2023, saeking approval of membars for mattars
contained in the said nabce. The Postal Ballot Motice has already been circulsted to all the
sharehalders of the GCompany in due compliance with the provisions of the Companies Act, 2013
read with the rules mada theraunder and applicable provisions of SEBI Requlations.

The Comgany through this comgendum wishes o bring fo the nofice of the Sharehalders of the

Campany ha changas in the explanatory statement as set aul for lem Mo 1 and 2, contained

inthe Fosia Ballof Notice.

Changes to the Explanstary Statement to ftem Ho. 1 & 2 as following:

1. Sr. No. 13 and 20 in Para VIl of the Explanatory Statement of the Postal Ballot Motice,
ghould be read as under:

s Name of the Proposed Allottees Category | Mame of ultimate beneficial
Moo 1 o
13 Bookwise India Private Limited Nan-Promoter | Mr. Om Arora, Ms. Aditi Arara

_Aggarwal, Ms. Arfi Walia
Ms. Madira Farar Hamid
M=, Azra Khan

20, | Sherwood Infrastructures India Limited | Non-Promoter

*Seral Mumber as i tia Posfal Gallad Natices

2. 5, Mo, 16 and 28 in Para IX of the Explanatory Statement of the Postal Ballot Notice,
should be read 28 under:

5. | Mame of Pre-issue | Equity | PostEquity |Warrants Pest 1ssue
Mo  Alloize Shareholding | Shares |  Allatment tobe | Shareholding
Siruciure To be allotted  (Presuming full

Allatted conversion aof

: i Warrants)
Ho. of | %age | | No. of |%age Mo. of |Tage

= | Shares| ** | Shares " | Sharse |
16. | M Vedant 18,500 0.14 | 9554 [2g.054/0.21 0 | 28,054 | D.20

Shrawan Kohli | | [ [ .
26 | Ms BhartiJdain | 300 | O | 3984 | 3484 |003| 0 | 3484 | 0.03

1. The above is an extract of the detailed format of Quarterly Financial Rasults filed with the Stock
Exchange under Regulation 33 of the SEEI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the Quartery and Yearly results are available on the Stock
Exchange websile (www.bseindia.com) and Company’s website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
been identiied and accordingly internally generated intangible assets is being recognised at Cost
to be amortised over the defined useful life.

3 i
) >( JK seeds

a
L

Place : New Delhi
Date: 3rd May, 2023

For JK Agri Genetics Limited

Bharat Hari Singhania
Chairman

{"] These percenlages have been caiculated an the basis of post-preferandial share capifal
af the Company ie. Rs. 13,37,87.300 {Rupass Thideen Crore Thidy Sawven Lakh Eighly
Seven Thausand and Three Hundred Only) divided dnfo 1,33, 78,730 (Gre Crore Thirty
Three Lakh Sevenly Elgh! Thousand Seven Hundred and Thinly) Equity Shaves of Rz 10/
- [Rupgas Ter Onlyl aach,
{) Thase percentages fave been catulsed on the besis of post-preferential shave capdal of
the Company on fully diuted basis ie. Bs. 13,7768, 170 (Rupees Thideen Crore Ssvenly
Seven Lakh Sichy Eight Thowsand One Hundred and Sewanfy Oniyl divided inlo 137,78 817
{Ong Crore Thidy Seven Lakh Seveniy Six Thowsand Eight Hundved and Seventaent Eguily
Shares of Rs, 10 (Rupees Ten Only) aach,
") Banal Number 35 in the Posfal Ballaf Nafica.
This Crerigendum shall forn an inkegral par of the Pastal Badat Motice dated Soril 2, 2023, which
has already bean crculabed fo the shareholdars of the Company and an and from tha daba
thereaf, the Postal Ballot Matica together with explanatory =tatement zhall always be read in
corjunction with the Pesta Ballol Notice with this Corrigendum. This commigendum will also be made
avadable on the Compary’s website viz, www.calcemindia com, on he website of BSE Lmibed viz,
www. bsaindiacom and on the websita of MGDL af www.eveding.nsdlcom. All other parficulars
and details as mertioned inthe Postal Ballot MeSice dated Aprid 20, 2023, shall remain unchanged,
By the order af the Board of Directors
For Calcom Vision Limited
Sd-
Aayushi Jindal
Company Secretary & Compliance Officer

Place: Greater Nolda
Date: 03.05.2023
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URJA GLOBAL LIMITED

LR Regd. Office - 487/63, 1" FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
R CIM - LET120DL1902PLC04R5%81

Audited Consolidated Financial Results For The Quarter & Year Ended on March 31, 2023

URJA GLOBAL LIMITED

Regd. Office : 487163, 1" FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
CIN : LET12DL1592PLCO4505]3

hesd on 02nd May, 2023,
2 TheCompany operales i one seqment only, the clause ralating to segrent wise reporting is not applicable to the Comganmy.

133 oithe Companies Act, 20113,

Accounting Standards) Rules, 201583 amended as specified in section 133 of the Companies Act, 2013

disclosung.
Far Urja Global Limifed
Bdi.
Jandeeh Anareal
Place : New Delhi N it

Managing Director

Date ; 02nd May, 2023 DIN-OTR2TEEE

1 The above financial results were reviewsd and recommended By the Audit Commities and aporoved by the Board of Direciors at their meeting

3 The above Audited Financial Resulls have baen prepared in accordance with the recognition and measunarmanl prnciples of applicable Indian
Becaunting Standards (Ind AS) notdied undar tha Campanias (Indian Accounting Slandards) Ruks, 2015 as amendad &5 specified m saclion
4 EPS has been calculated in accordance with Ind AS 33 as notified by the Ministry of Corporate Affairs (MCA) in the Companies (Indign

5 Previcus period's figures have been regrouped | reclassified, whesever necessarny b correspond with the current period’s classification /

[K%, In lacs)
Quarter enced Financial Year ended N ﬂuirtarﬂdad mFinan:iai‘r'uar-' illgid

8, 3,03, 3023 | 31,12.2022 | 31.03.2022 | 31.03.2023 31,03, 2022 g 3032023 | 3122022 | 1.03.2022 | 31.03.2023 31,03, 2032
N S Audited | Un-Audited | Audited | Audited Audited Na PARTIWInANS Audited | Un-Audited | Audited | Audited | Audited |
1| Tatal imcome from operations (nef) o _ 1,111.07 1.032.75 4126.77 414122 745348 1| Total income from operations (nat) ) 1.034.82 983.06 3,056 70 4038.45 f,376.07
2 | Net Profit for the period (before Tax, Exceptional and 2 | Wel Profit for the pariod {before Tax, Excepfional and
_ | Extracrdinary ftems) R 9.3 60.81 21.73 197.85 99.37 |Extracedinarylbemsy 0000 2.21 67.50 1414 178.02 £4.33
3 | Nt Prafit for the pericd before tax, (after Excegtional 3 | et Profit for tha period befare tax, (gfter Excepltional and

and Extraordinary (tems) 923 60,81 21.73 197.85 99.37 Extraordinry itams) 221 57.50 14.14 178.02 58,33
4 | Nat Prafit for the paricd after tax, (after Excepbanal and 4 | Net Profit for the period afier tax, (sfter Exceptional and

Extraordinary itarns) 8 60.81 .73 182,50 7683 Extraordingry items) 2.21 57.50 14.14 134,08 65.20
5 | Tatal Comgprahensive Income far the period 5 | Tatal Comprehensive Income for the penad

[Coemprising Praéil for the period (afler tax} and Other [Comprising Profit for the period [afler tax) and Ciher

Camprenensive noome (afier Tax) 3.3 60,81 21,713 152 83 TE.o7 Comprehensive Income (afier Tax) 221 Br.50 14.14 134.08 65,20
B | Equity Share Capital 53301 | 533007 | 53300 | 530M 5,339.01 6 |Equity Share Capital | 533801 | 5330 | 53380 5.339.01 533801
7 | Resarves {exchiding revaluation reserve] as shown in the N NSt | m -] T | |7|Resarves (axcuding revaluation rasarva) as shown n the o o T o ' '

Audited Balance Sheet of the previous year) 12,792.99 12 640.28 Auditad Batanca Sheat of the pravious year) - - B850 27
& | Eamings per share {of Re. 11~ each) {for confinuing and o - B [Eamings per share {of Re. 1/- aach) (for continuing and ' ) ' S

| discontinued operatons) - - - _ discontinued operalions)

(1) Baisc 0.0017 0.0114 0.0041 0.0286 0.0144 (1} Baisc Q.0a0 om 0003 0.025 D012

12) Diluted 0.0017 0.0114 0.0041 0.0286 0.0144 (2} Dikuted 3000 0.011 0.003 0.025 002
Motes: Motes:

1 The above financial results were reviewad and recormmended by the Aud® Commiltes and agproved by the Board of Directors at their meating
hald an 02nd May, 2023,

£ TheCompanyopersles inone segmend ondy, the dlause relating 1o segment wise reporting is not applicable fo the Company

4 The above Audited Financial Resufis have been prepared in accordance with the recogaition and measurement principles of apphicable Indian
Accounting Standards (Ind A3) notified under the Companies (Indian Accounting Standards) Rides, 2015 a5 amended a5 specified in section
133 of the Companies Act, 2013

4 EPS has bean calculated in accordance with Bd A3 35 as nolified by the Ministry of Corporate Affairs (MCA) in the Companies (Indian
Accounting Standards) Rulas, 2015 as amended as specified in seclion 133 of the Companias act, 2013,

& Previous penod's figures have besn regroupad | reclassftied. wherevar necassany 1o correspand with the current period’s dassificabion

dclosura.
Far Urja Global Limited

S

: Mahan Jagdish Agansal

Place : Mew Delhi Managing Director
Date : 02nd May, 2023 DiM:TE2T568

CANARA ROBeCO

w== Canara Robeco Mutual Fund

Investment Manager : Canara Robeco Asset Management Co. Lid.
Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001,
Tel.: 6658 5000, Fax: 6658 5012/13, www.canararobeco.com, CIN No.: UE5990MH1993PLCOTI003

NOTICE-CUM-ADDENDUM NO. O7

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBL/HO/IMD/DF3/CIR/Pf2020/197 dated October 05, 2020, the
Risk-o-meter of the below mentioned scheme of Canara Robeco Mutual Fund stands revised as under;

Mame of the scheme Existing Risk-o-meter Revised Risk-o-meter

Canara Robeco | e Toi: e T
Banking and PSU Pl % ’"“«\ y ;\W‘E WH
Debt Fund A gﬁ T e ’%@- : S/ \—T— : “
.-"'I&\"‘x i \ J-*'f}lll'-. -"'J{‘HH 4 \ § ‘;‘-—“ﬁ}
I'III E |'I;\\ / P_.#’i#ﬁﬁlﬁnﬁl II -% KM "1.\ / '-_.__,-"" i t'-lgl.ill'l
' f‘ | o

| | il
Imvestors understand that their principal will
be at Low to Moderate risk

frvestars understand that their principal will
he at Moderate risk

The above Risk-o-meter is based on the evaluation of risk level of the Schemes’ portfolio as on April 28, 2023,

This addendum shall form an integral part of the Statement of Additional Infarmation ("SAI"), Scheme

Information Decument (“SID”) and Key Information Memorandum (“KIM”) of the Scheme(s) of CRMF as
amended from time to time. All other terms and conditions mentioned in the SAl, SID, and KIM of CRMF
shall remain unchanged.

Investors should consult their financial advisers if in doubt about whether the product is suitable for them.

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.
(Investment manager for Canara Robeco Mutual Fund)

Date; 03-05-2023 sd/-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STar

L L RN

STAR CEMENT LIMITED

CIN: L26942ML2001PLCODERES
Regd. Office: Vill: Lumshnong, P.O.: Khalichriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Office: Century House, 2nd Floor, P-15/1, Taratala Road, Kolkata - 70002
Tel: (033) 24015555, Fax: (033) 24015555,
Ermail: investors@starcement.co.in, Website: www starcement.co.in

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Members of Star Cement Limited (the "Company™) are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the “Companies Act”) read with Rules 20 and 22 of the Companies (Management and Administration)
Rules, 2014 [the "Management Rules") each as amended from tme to tme, including any re-enactment thereof for the tme
being in force, and other applicable provisions, if any, read with the General Circular Nos, 1472020 dated April B, 2020,
17/2020 dated April 13, 2020, 22/2020 daved June 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated December
31, 2020, 1042021 dated June 23, 2021, 20/2021 dated December 8, 2021, 32022 dated May 5, 2022 and 11/2022 dated
Decemnber 28, 2022, issued by the Ministry of Corporate Affairs {MCA) (hereinafter collectively referred to as 'MCA Circulars')
and Regulation €4 of the Securites and Exchange Board of India [Listing Obligations and Disclosure Regquirements)
Regulations, 201%, as amended from time to time (*3EBI Listing Regulations”), Secretarial $tandard on Gereral Meetings
["65-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Rules, Circulars and
Wotifications issued there under (including any statutory modifications or re-enactment thereof for the time being in force and
a% amended from time to tme), that the following Special Resolutions are proposed for consideration by the Shareholders of
the Company for passing by means of Postal Ballot by way of voting through electronic means ['remote e-voting”) ;

@ D51 mkel

IDBI Asset Management Limited

CiIN: UGS 100MHZ010PLC199319
Registered Office: IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Corporate Office: 4” Floor, IDBI Tower, WTC Complex. Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022) 66442800 Fax: {022) 66442801 Website: www idbimutual co,in E-mail: contactusi@idbimutual.co.in

NOTICE CUM ADDENDUM NO. 04/2023-24

CHANGE IN RISK-O-METER

Investors are requested to note that pursuant to SEBI Circular No. SEBI/HOIMDVDF3/CIR/P2020/197
dated October 05, 2020, the Risk-o-meter of the following Schemes of IDBI Mutual Fund stand revised as
under, based on evaluation of risk level of Schemes Portfolios as ondpril 30, 2023:

Name of Product Labelling* Existing Risk-o-meter Revised Risk-o-meter
the scheme This product is suitable for investors who are seeking*:
DBl ULTRA
| SHORT TERM
FUND
{An open-anded
| uilra shorl Lerm + Reguiar income for short
debl scheme term
iyiaslang in . . Low'to High
bt sk Iﬂwaﬂmenls k;: Det:t ! e Maderats é
that the Macaulay . Sy

BV

with relabvely lower

r Lk
duration™ of the interest rate risk, such that

].'-'DFHEI"EI 5 : RISHOMETER
| batween the: Macaulay duration of
3 morithe 4 the partfolio is maintained Investors understand that Investors understand that
| & months batween 3 months o their principal will be at their principal will be at
A relatively high & monthe Low to Moderate Risk Moderate Risk.
interest rale risk
and moderate
credit risk
1
! scheme.)

*Inwestors should consult thelr financial advisors if in doubt about whether the product is surtable for them
** Please refer Scheme Information Document (S10) of IDB] Ultra Short Term Fund
# Thers is no changa in produect laballing of the schemas. Only risk-o-maiar is changad

This Addendum shall form an integral part of Scheme Information Document / Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other features and terms and conditions as stated in the SIDMKIM of the Schemes shall remain
unchanged.

For IDBI Asset Management Limited
[Investment Manager to IDBI Mutual Fund)
Sdl-

Chief Compliance Officer

Place : Murmbai
Date ; May 03, 2023

Statutory Details: IDBl Mutual Fund has been =at up as a trust sponzored by IDBEI Bank Limited with
IDBI MF Trustee Company Limited as the Trustee ("Trustes” under the Indian Trusts Act, 1882) and
with IDBI Asset Management Limited as the Investment Manager.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

5l. No. | Agenda items

> JK AGRI GENETICS LTD.

Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WEBZ2000PLCOS91286
Website : www. jkagri.com, E-mail : info@jkagri.com, Ph. : 040-66316858, Fax : 040-27764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

1 To Appoint Me Vivek Chawla (DIN: 02626336) a5 an Independent Director of the Comparny.

2 | To Appaint Mr. Jagdish Chandra Toshniwal |DIN: 0153988%) as an Independent Director of the Company

3 | ToAppoint Mr. Ramit Bedhraja (DEN: 00052723) as an Independent Director of the Company.

4 | Taincrease the limit on maximum numiber of Directors from 15 (Fifteen] to 20 (Twenty)

5 | Torevise the remuneration payable to Mr, Prem Kurmar Bhajanka (0IN: G0591512), Managing Director

The Motice of the Postal Ballat have been s2nt only through electronic mode on 03rd May, 2023 to all those Members, whose
email addresses are registered with the Company or with the Company’s Registrar and Share Transfer Agent, named, M/s,
Mahoshwari Datamatics Private Uimited [“RTA") or with their respective Depository Participants [“Depositary”), as on the
Cut-off date i.e. 28th April, 2023. The requirement of sending physical copies of the Natice of Postal Ballot to the Members
have been dispensad with vide MCA Circulars and SEBI Circulars.
In compliance with the MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enabile
them to cast their votes electronically instead of submitting the physical Postal Ballot Form, The communication of assent or
dissent of the members would take place only through the remate e-voting system, For this purpose, the Company has
entered into an agreement with National Securities Depasitory Limited ["NSDL) for facllitating remote e-voling to enable the
miembers 1o cast their votes electronically onlby,
The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Motice. The remote e-vating
period shall commence on Friday, 05th May, 2023 at 09:00 A.M. (15T} and shall end on Saturday, 03rd June, 2023 at 05:00
P.M. (I5T). During this period, Members of the Company whose names appeared in the Register of Members/List of Benaficial
Ohwners and holding sharesin the physical or dematerialized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their vates electronically, as set out in the Notice of the Postal Ballot through remote e-voting of N5DL. The voting rights of the
sharehalders shall be in proportion to their share in the pald up equity share capital of the Company as on cut-off date, The
remote evoting module shall be disabled by NSDL for voting thereafter, Once the vote on a resclution is cast by a Sharehelder,
the Shareholder shall not be allowed to change it subsequently. & person who is not a Shareholder as on the cut-off date
should treat this Motice for information purpose only.
In lime with the MCA Circulars and SEBI Circulars, the Notice of the Postal Ballot of the Company has been upleaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchangas,
namely, Mational Stock Exchange of India Limited (NSE) at www.nseindia.com and BSE Limited [BSE) at www.bseindia,com
respectively and on the website of NSDL e, www.evoting.nsdl.com.
The Members whose e-mail address 5 not registered with the Company/Depositories, may register, by clicking the link:
hittps:/fmdpl.in/ and follow the instructions guided therein or by giving details of folio number, e-mail address and
self-attested copy of PAN card to mdpldc@yahoo.com on or before 05:00 pom. (15T}, Saturday, 20th May, 2023. After
successful registration of the e-mail address, a copy of this Postal Ballot Notice along with the remote e-voting User ID and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023
The Board of Directors have appointed Md, Shahnawaz, Practicing Company Secretary (Membership no. ACS. 21427 and
Certificate of Practice No. 15076} as the Scrutinizer (the”Scrutinizes”] for conducting the postal ballot process through remiote
e-voling, in a fair and transparant manner.
The results of the Postal Ballot along with the Scrutinizer’s report will be announced on or before Monday, 05th June, 2023 at
or before 0500 p.m, [I5T) at the Registered affice of the Company and will be displayed on the Company's website
www.starcement.co.in and on the website of N3DL e, www.nsdl.co.in. The Company shall simultanecusly forward the
results to BSE Limited and National Stock Exchange of India Limited where the Equity Shares of the Cempany are listed and
shall intimate to the Registrar and Share Transfer Agent.
For process and manner of E-voting, members may go through the E-voting instructions or in case of any queries, members
miay refer the Frequently Asked Questions (FAQs) for members and the E-voting user manual available at downlead section of
www.evoting.nsdl.com or call on toll free no. 1200-1020-920 and 1800-244-430 or contact Ms. Pallavi Mhatre from MSOL,
Trade World, "4 Wing, 4th Floor, Eamala Mills Compound, Lower Parel, Mumbai - 400013 through Email at
evoting@nsdl.co.in

For Star Cement Limited

5d/f-

Debabrata Thakurta

Date: O3rd May, 2023 Company Secretary
Place: Kolkata Membership No. FCS 6554

(¥ in Lacs)
Quarter Ended Year Ended
PARTICULARS (Audited) {Audited)
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Total Income from Operations (Net) 4 691.28 6,957 .57 20,349.26 24948029
Profit before Interest, Depreciation
& Taxes (PBIDT) 539.03 760.22 {580.08) 1,925.46
Met Profit / (Loss) before tax
from ordinary activities and
Exceptional Items 317.49 Sd4. .40 {1,527.55) 1,025.57
Net Profit / (Loss) for the period
before tax (after Exceptional ltems) 317.49 544 .40 (1.527.55) 1.025.57
Net Profit [ (Loss) after tax
from Ordinary activities and
Exceptional ltems 233.83 430.63 (1,079.86) 773.17
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)| 275.26 407 .32 {1,070.33) 3710
Equity Share Capital
(T 10/- per Share) 463.70 463.70 463.70 463.70
Earning Per Share (of ¥ 10/- each)
- Basic & Diluted () 5.04 9.29 (23.29) 16.67

1. The above is an exiract of the detailed format of Quarterly Financial Resulls filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the Quarterly and Yearly results are available on the Stock
Exchange website (www.bseindia.com) and Company's website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
been identified and accordingly internally generated intangible assets is being recognised at Cost
to be amortised over the defined useful life,

A
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2 JK seeds

Place : New Delhi
Date: 3rd May, 2023

For JK Agri Genetics Limited

Bharat Hari Singhania
Chairman

U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD

9-A, RANA PRATAP MARG, LUCKNOW-226001
Tel Mo. (0522) 2612949, (0522)2628310, Fax: (0522) 2627994
Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

Short Term e-Tender Notice

Online e-bids are invited for the sale of different kind of Alcohol (5005, Ena, matured sprit)
from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide registerad
userstowhom license have been issued by the Excise Department and approved traders
holding walid license of Excise department of the concemed State. E-bid can be
uploaded upto .55 F.Mon 11.05.2023 and Technical bid will be opened &t 11.30AM on
and Financial bid at3.30 PM on 12.05.2023. E-bid minimum EMD is Rs 100000,/ - EMD
is variable if quoted quantity is above 01.00 lac BL The rate at which EMD shall increase
will be Rs 1.80 parBL. Total quantity for sale of Alcohol is approximatety 2083756.50 lac
BL and Tender cost Rs, 2000, - + 18% GST [Mon refundable). The details for submission
of e-hids will be available on the e-tender PORTAL hitp:/ /etander.up.nic.in and also on
Federation website waw.upsugarfed.org since 03.05.2023 at 6.55 PM. The Managing
Director Federation reserves the right to cancel any orall the e-bids without assigning any
reason. The decision of the Managing Director shall be final and binding.

UPSUGARFED,/GM(AT) ....63.../3C (RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74900TG2008PTC060157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assels ("MERAs™) of Lanco Solar Private Limited — In
Liguidation {("Corporate Debtor”) under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023, The Assets of the Corporate Debtor will be assigned or
transferred on an “AS IS WHERE IS, AS IS WHAT IS,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".

The NRRAs include

Financial Assets, namely, Receivables, Loans and
Advances, Depaosits, Supplier Advances, Other Current and
Non-Current Assets.

Call on +91 88285 76197 or Email at lg.Ispl@gmail.com for
seeking more information.
The last date to submit the Offer for the NRRAs is May 31, 2023,
For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liguidator
|BBI/IPA-001/IP-PO0031/2017-18/10115
Authorisation for Assignment valid till December 23, 2023
lg.lsplE@tgmail.com; huzefa sitabkhan@gmail.com
Date : May 04, 2023
Place : Mumbai

FORM A
PUBLIC ANNMOUNCEMENT

Lwieyr Rr.:!_,l:.'.‘:-:.'.‘.ll.' B o the Inidivendy and’ Bankiusiey Bomd of o
{Insakancy Fasoiubon Frocsss by Comorsds Barsonsy Reguilations, 076

FOR THE ATTENTION OF THE CREDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

Calogen Phamna Pricale Limiled

1 |:|1-:‘:E-| e

2. | Qe of moomporaion of comone debior I 13 Agil 2006
3. | Auhonity under which copomie debior | RDG-Murmbai
| b8 Incorporated | negisienad
4. | Comporale fdently Mo | Limied Liabity | U24230MH2005F T 152610

| iedeniification Mo of corporate detion
5. | Address of the mgstend ofice and

{ principal office i any) of corponste
& . | Inecihvency cornmencerrent daie in
|| Pepect of coporale deblor

7. | Estmated dae of dosurs of neoheancy

rasolion procees
| 5. | Name and regsralion number of he
| Ingohenicy professional ading as

| B-1086, Techno City, X 41 TTC Asa, MIDGC, Mahape,
kel Mumibal - 400705, Mahamashirg
| Dt of Ovcder - 26 April 2023

| Do of receit of arder - 02 May 2023
26th Ociobar 2023

| MrAnl JRendra JhornkienaaEa
R, Mo [BELIPA- O AP MO0 20 9 20000 1 2600

| | interim resciution professional | pa— :
o | Addnass and a-mal of the intenm Agidress: BADR. Sarsewat Towers, Pasl Penchayet
| resoson professional as reqetend Roacd ,Dpp Sona Udyon, Anchen East Murmiba
| with the Board Suburbian Materashing 800060

Emel ; arvl jruamkheramlaigma.com

{10, Adcress and e-mal o be used or | Acidress: 1221, Maker Chamber  Mariman Fort

| CoeTespondienca with ha intenm Mirmibal - 4000E1.
| resolBon professional Eriil jposiogenpharmaggnailoom
17, Lo chate for sabwrission of clams [EhMeyaned

12| Classes of cracitors, if any, under Mat Appicable as per mamation avalabio wif IRP
| clause by of sLib-section §54] of sackion

21, ascarnined Dy the imadm reedlubion

profesinnal
b SF e i
| idertifiad io et as Authorsed
| Fepneceriatve of credions in a class
| (Thwee names for each class) |
14, 1) Pedimairt Forres and Wish link:
| b Detimnls of avthonized represantaties hittpescs\ bk gownvandhomaitownioads
| are evalable | Prveical Address: MA

Metice is hersby given that the Nations! Company Law Tribunal has ofdered the
commincement of corporie insofency resolubicn process of Cefogen Pharma Privabe
Limitad on 02nd Meay 2023,

The eredilaes of Celogen Pharma Private Limited, ane hangby called upon b sulmit this
ciaims with proof on or Before 16th May 2023 1o the mterim resolution profsssional at the
eddress mentioned agalnet entry Mo, 100

Thefnancial creditors shall submit their clasms with prood by slecironic means only. All other
craditors may submit the claims with proof in perscn, by post or by electronic means,

A fingncial creditor belonging io a dass, as ksted against the entry Mo, 12, shall indicaie is
chosca of authorized representative from amaong the thresa insolvency profassionals listad
saainsl entry Mo.13 1o act as aulhorized representalive of the class [specily class] in Form
G- Mot Applicable

Submission of ialse of misteading proofs of clasm shall attrect penalies.

Date : Guith May 2023 G-
Place; Mumbai Mr. &nil Jitendra Jhumkhawala
Interim Resolution Professional

IBE| Reg. No. |BBLIP&-002/ TP-NOOS23/ 20159201 2685

AFACANZ2EER02121223/ 202465 Valid til 12th December 2023

CALCOM VISION LIMITED
ClH: LS2111DL1925PLCO210485
Regd, Office: C-41, Defence Colony, New Delhi-110024
Carp, Office: B-16, Site-C, Surajpur Industrial Area, Greater Moida-201306, U.R
Tel: 0120-2569761, Fax: 0120-2569769 Website: www.calcomindia.cam,
Email; corp.compliancefcalcomindia.com
CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023

hzar Mambars,

This is with reference to tha Motice of Postal Ballot ("Pestal Balkot Notiee™) af Calcom Vision
Limited (“the Company™) isswed on Aprl 20, 2023, seeking aporoval of members for maters
cantainid i he said nobce. The Postal Ballol Motice has already been circulated to all the
sharehaldars of the Company in due compliance with the provisions of the Companies Act, 2013
read with the rules made thersunder and applicable provisions of SEBE Requlations.

The Company through this comigandum wishes fo bring fo the nofice of tha Sharahaldars of tha
Comgpany the changas in the explanatory siatement as sat out far ltem Mo, 1 and 2, confained
In the Posta Ballot Notice,

Changes to the Explanatory Statement to tem Mo, 1 & 2 as following:

1. Sr. M. 13 and 20 in Para Vil of the Explanatory Statement of the Postal Ballat Noties,
should be read as under:

-4 Hame of the Proposed Allottess Category | Mame of ultimale beneficial
Ho.” | OWRErs
13 Bookwise India Frivate Limited Mar-Promoles | Mr. Om Arora, Ms, Aditi frors

Aggarwal, Ms. Ari Walla
Mz, Madira Feraz Hamid.
bz, Azra Khan

”2[:_ | E..ﬁmn-ﬂ.ii'n.ﬁ'aéﬁ'.uutures -Ind_i;aT_;n'i-l:;éE:- “H'nn-F.‘r-a:mnler

“Serial NMumber as i Ive Posfal Balol Nofica

2. 5. Mo, 16 and 25 In Para 1X of the Explanatory Statement of the Postal Ballot Notice,
should be read a5 wndar:

5 Hame of Pre-issue | Eguity | PostEguity |Warrants Post lssue
Mo.* Allottes Shareholding | Shares | Allotment tobe | Shareholding
Struciure | Tobe allotted | (Presuming full
Allotted conversion af
Mo, of | ®age Ne. of | %age| No. of |%age
| Shares | ** Shares| " Shares | **
16, | Mr Vedant |[18,500| 0.14 | 9,554 |28.054|0.21 0 | 28.054 | p.20

Shravan Kol |

26. | Ms.Bhartidain | 300 | 0 | 3184 | 3484 (003 O 3484 | 0.03

{*) These percenfages have baen calculated on the hesis of posr-prefarential share capiral
of the Company ie Rs. 133787300 (Rirpees Thideen Crove Thiny Seven Lakh Elghty
seven Thousand and Threa Hundred Oaly) divided info 1,33, 78730 (One Crore Thiry
Thraa Lakh Sevenfy Eigh! Thouszand Savan Hundred and Thidy] Equity Shares of As. 10/
- (Rupsas Ten Oaly) each.
i) Thase percentages Fave been calculdied on the basis of post-prefevential shave capdal of
tre Company on fully diuled basis ie. Rs 13,77.68,170 (Rupees Thideen Crore Sevendy
Seven Lakh Sigfy Ergfd Thowsend One Hundred and Sevenfy Onlyl divided imle 37 76847
{0ma Crare Thiry Seven Lakh Sevenly Sik Thousand Eight Hundvad and Seventaan) Eguly
Shares of Az, 10 (Rupeas Ten Onfyl aach.
{0 Sanal Numher a5 i the Posfal Ballat Nafce
This Cosrigendum shall foem an imegral part of tha Paostal BaBat Motice dated April 20, 2023, which
has already been crculated o the shareholders of the Company ard an and fram the date
thereof, the Postal Ballol Mobice together with explanalory stalement shall always be read in
carjunstion with the Pestal Ballod Matice with this Carrigandusm. This corrigandum will also be mada
avatabla on the Campany's wabsite viz. www.calcomindia.com, an the websita of BSE Limitad viz.
www. hzeindizcom and on the website of RSDL & www.eveding.nsdl.com. All ather particulars
and details as mentioned in the Pesfal Ballol NoSce dated Api 20, 2023, shall ramain enchanged,
By the order of the Board of Directors
For Calcom Vision Limited
Sd-
Aayushi Jindal
Company Secretary & Compliance Officer

Place: Greater Noida
Date: 03.05.2023

financi@l@®.cp @ . in o0 ©

... Chandigarh
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URJA GLOBAL LIMITED

T Regd, Office - 487063, 17 FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
= CIM : LET1200L1992PLE04B5A3

Audited Consalidated Financial Results For The Quarter & Year Ended on March 31, 2023

(Rs=. In lacs)

URJA GLOBAL LIMITED

LA Regd. Office : 487163, 1" FLOOR. NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
— CIN : LET120DL 159 3PLCO4R0E]

Audited Standalone Financial Results For The Quarter & Year Ended on March 31, 2023

{Rs. In lacs)

held on 02nd May, 2023,
2 TheCompany operates in one seqment only, the clause relating to segment wise reparting is not applicabie fo the Company

133 of tha Companies Act, 2013,

Accaunting Standards) Rules, 2015 as amended as spacified in seclion 133 of tha Companies Acl, 2013,

disclosure
For Urja Global Limited
Bl
Mohan Jagosh racal
Place ; New Delhi H::Eglngﬂiﬂnr
Date : 02nd May, 2023 DIN-OTE2T563

1 The above linancial results were reviewsd and recommended by the Audit Commiltes and approved by the Beard of Directors at their meeling
3 The above Awdited Finencial Results have been prepared in accordance with the recognition and measurement prnciples of applicabls Indian

Accounting Standards (Ind AS) notified under the Companies (Indian Accounting Standards) Rules, 2015 as amended as specified n section
4 EPS5 has been calculated in accordance with Ind AS 33 as notifiad by the Mnistry of Corporate Affairs (MCA) in the Companies (Indian

5 Previous period's figures have been regrouped | reclassified, whesaver necessary o cormespond with the current period’s classification /

Quarter ended Financial Year anded Quarter ended Financial Year ended

5 HM.03.2023 | MK | M.03.2022 | 31.03.2023 1.03.2022 5 3032023 | 3422022 | M1.05.2022 | 31.03.2023 .03 202
No PARTICULARS Audited | Un-Audited | Audited | _Audited Audited Na FARIRALS Audited | Un-Audited | Audited | Audited Audited
1| Ttal mcarme from oparations (nath 11107 103275 | 412607 41422 745348 1 Tatal incame from operations (net) 103482 98306 | 308670 | 403845 6,376.07
2 | Nat Prafif far fhe pericd [befare Tax, Exceplional and £ | Net Profit for the period {before Tax, Exceplional and

Extraordinary Hems) 323 60.81 21.73 197 85 99,37 Extraordinary liems) 221 57.50 1414 | 179,02 BA 33
3| Met Prafit for the period before tax, (after Exceptional ' % | Met Profit for the periad befare tax, (after Exceptionat and

and Extraordinary items) 923 60,81 21.73 197 .85 09,37 Extraordinary items) 2 57.50 1414 179.02 £8.33
4 | Net Profit for the period after tax, (aher Exceptional and ' 4 | Nt Prfit for the periad after lax. (after Exceplional and

Extraorginary ibems) 9.23 60,81 217 152.50 76683 Exlracrdinary ibams) 221 AT.50 14.14 134.08 6620
5 | Total Coenprahensive Income for the period o & | Tatal Comprehansiva Incoeme for the penad o o o o

[Comgrizing Profit for the period (after tax) and Other [Camprising Prafi for the pericd (afler lax) and Clher

Comprenhensive nooma (afier Tax) 933 G081 217 152 .63 Te.47 Comprehensive Income (after Tax) 2.1 5750 14.14 134,08 58 20
B |Eguity Share Capial 533901 | 533801 | 533600 | 533801 5,335.01 & | Equity Share Capital £339.01 | 533001 | 53390 5.330.01 5,339.01
7 | Rasanvas {axchuding revaluation reserva) as shown in the T | Reserves (excluding revalustion resanve) as shown i the

Audited Balance Sheed of the previaus vear) - - -| 1274299 12 640,28 Audited Balance Shest of the previous year) . - B.B0.2T7
8 | Eamings per share {of Re. 1/~ each) (for confinuing and & | Eamings per share (of Re. 1/~ each) (for conbinuing and

discantinued aperafions discontinued operations) 5 ! . =, Seap

(1) Baisc 0.0017 00114 0,0041 0,0286 00144 (1} Balse 0.000 0.014 0.003 0,025 0.012

i2) Diluted 0.0017 0.0114 0.0041 1.0285 00144 (2} Diluted £.000 0.014 0.003 0.025 0.012
Mides MNotes ;

1 The above financial results were reviewsd and recommended by the Auds Committee and approved by the Board of Directors at their mesting
held on 02nd May, 2023,

2 TheCompany cperales inone segment ondy, the clause relating 1o segment wise reporting is notapplicable o the Company.

3 Theabove Audited Firancial Resi#ts have been prepared in accordance with the recognitan and measurement principles of applicatle Indian
Accoumbng Slandards (Ind A5) nolified under the Companies (Indan Accounting Slandards) Rues, 2015 a5 amended as spacied in sackion
133 afthe Companias Act, 2013,

4 EPS hes been calculated in accordance with ind AS 33 as nolified by the Ministry of Corporate Affairs (MCA) in the Companies (Indian
Accounting Standards) Fules, 2015 as amended as specified in section 133 of the Companias Act, 20913,

5 Previous period's figures have besn regrouped / reclassified, wherever necessary 1o cormespond with the curent penod's dassification |

fesclosuna.
Far Urja Global Limited
34
Mahan Jagdish Aganwal
Managing Director
DN STE2TSER

Place : Mew Delhi
Date : OZnd May, 2023

CANARA ROBeCO

=== Canara Robeco Mutual Fund

Investrment Manager : Canara Robeco Asset Management Co. Lid.
Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001.
Tel.: 6658 5000, Fax: 6658 5012/13, www.canararcbeco.com, CIN No.: UBS990MH1993PLCOT1003

NOTICE-CUM-ADDENDUM NO. 07

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBI/HO/IMD/DF3/CIR/P/2020/197 dated October 05, 2020, the
Risk-o-meter of the below mentioned scheme of Canara BEobaco Mutual Fund stands revised as under:

Name of the scheme

Existing Risk-o-meter Revised Risk-o-meter
Canara Robeco P [T, TR g
Banking and PSU j,f;‘\\ﬂﬂ"-"“m %% ‘“‘\ W‘xa
Debt Fund ¥ Qﬁ*ﬁ;_ i % ~/ B\
{ /'// i _r__.-'""-*."-. /\ Y _y___,.-"" :"ll"'u
/ Fidar, o ‘il". N %'ﬁl
[ -= II “""-»\_RK .-.____.-' III = II e - | L i

=Ty
RISKOMETER

Imvestors understand that their princpal will
be at Low to Moderate risk

Investars understand that their prncipal will
be at Moderate risk

The above Risk-o-meter is based on the evaluation of nisk level of the Schemes' portfolio as on April 28, 2023

This addendum shall form an integral part of the Staternent of Additional Information (*SAI"), Scheme
Infarmation Decument (“SID") and Key Information Memerandum ["KIM”) of the Scheme(s) of CRMF as
amended from time to time, All other terms and conditions mentioned in the SAl, SID, and KIM of CRMF
shall remain unchanged.

Investors should consult their financial advisers if in doubt about whether the product is suitable for them,

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.
(Investment manager for Canara Robeco Mutual Fund)

Date: 03-05-2023 sdf-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR

CEMENT

STAR CEMENT LIMITED

CIN: L26942ML2001PLCODGEGS
Regd. Office: Vill; Lumshnong, P.O.: Khaliehriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Dffice: Century House, 2nd Floor, P-15/1, Taratala Road, Kolkata - 700028
Tel: (033) 24015555, Fax: (033) 24015555,
Email: investors@starcement.co.in, Website: www.starcement.co.in

@ DB mutual
IDBI Asset Management Limited

ClIM: UE5100MHZOT10PLC 189315
Registered Office: IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 200005
Corporate Office: 4° Floor, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022} GE442800 Fax: (022) 66442801 Website: www.idbimulual co.in E-mail: contactusi@idbimutual con

NOTICE CUM ADDENDUM NO, 04/2023-24

CHANGE IN RISK-O-METER

Investors are requested to note that pursuant to SEBI Circular Mo, SEBIHOAMDI/DF 3/CIR/P/2020/1197
dated October 03, 2020, the Risk-o-meter of the following Schemas of IDBI Mutual Fund stand revised as
under, based on evaluation of risk level of Schemes Portfolios as on April 30, 2023;

Narmia of Product Labelling® Existing Risk-o-meter Revised Risk-o-meter
the scheme This product is suitable for investors who are seeking”:
IDBI ULTRA
SHORT TERM
FUND
{An open-ended
uftra ghort term * Reguiar Income for short

| debt scheme i @
mﬁ:mﬁ queh | * Investments in Debt | ) v
that the Macaulay |  Woney market instruments “
duration™ of th with relatively lower | )
pgrr;mig i ; interest rate risk, such that RISKOMETER %-‘Eﬂ
between the: Macaulay duration of
1 monthe to the portfolio is maintainad Investors understand that Investors understand that
& monthe between 3 months to their principal will be at their principal will be at
A |'E||g|[r.‘|g|-!| n,gh B months Low to Moderate Risk Moderate Risk.
inferest rate risk
and moderate
credit risk

LEEhEﬂ'ﬁE‘.]

*Investors should consult their financial advisors if in doubt about whather the product is suitable for them.
** Pleasa rafer Schema Information Document (510 of DB LAra Short Tesm Fund
& There s no chamge In produect labelling of the schemas, Only rigk-o-meder 5 changed

This Addendum shall form an integral part of Scheme Information Document [ Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other features and terms and conditions as stated in the SIDEIM of the Schemas shall ramain
unchanged.

For IDBI Asset Management Limited

(Investment Manager to IDBI Mutual Fund)

Place : Mumbai Sdi-
Date : May 03, 2023 Chief Compliance Officer

Statutory Details: IDBI Mutual Fund has been set up as a trust sponsored by 1DBI Bank Limited with
IDBI MF Trustee Company Limited as the Trustee {"Trustee” under the Indian Trusts Act, 1882) and
with IDBI Asset Management Limited as the Investment Manager,

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Members of Star Cement Limited (the "Company™) are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the “Companies Act™) read with Rules 20 and 22 of the Companies (Management and Administration)
Fules, 2014 [the "Management Rules") each as amended from time to time, including any re-enactment thereof for the time
being in force, and other applicable provisions, if any, read with the General Circular Nos. 14,2020 dated April 8, 2020,
1772020 dated April 13, 2020, 2272020 dated June 15, 2020, 33,2020 dated September 28, 2020, 39/2020 dated December
31, 2020, 102021 dated June 23, 2021, 20,2021 dated December B, 2021, 3/2022 dated May 5, 2022 and 11,2022 dated
December 28, 2022, issued by the Ministry of Corporate Affairs [MCA] [hereinafter collectively referred to as 'MCA Circulars']
and Regulation 44 of the Securities and Exchange Board of India [Listing Obligations and Disclosure Requirements)
Regulations, 2015, as amended frem time to time [*SEBI Listing Regulations”), Secretarial 5tandard on General Meetings
[55-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Bules, Circulars and
MWotifications issued there under [including any statutory modifications or re-enactment thereof for the time belng in force and
as amended from time to fime), that the following Special Resclutions are proposed for consideration by the Shareholders of
the Company for passing by means of Postal Ballot by way of voting through electronic means [‘remote e-voting”)

5. No. | Agenda items

)5 JK Acri GENETICS LTD.

d. Office : 7, Council House Street, Kolkata - 700 001
Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WBZ000PLC091286
Website : www jkagri.com, E-mail : info@jkagri.com, Ph. : 040-66316858, Fax : 040-27764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

v U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD
K™ 9-A, RANA PRATAP MARG, LUCKNOW-226001

Tel No. (0522) 2612949, (05222628310, Fax: (0522) 2627994

Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

Short Term e-Tender Notice

Online e-bids are invited for the sale of differant kind of Alcohal (5005, Ena, matured sprit)
from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide registerad
users to whaom license have been issued by the Excise Department and approved traders
holding walid license of Excise department of the concemed State. E-bid can be
uploaded upto 8.55 P.Mon 11.05.2023 and Technical bid will be opened at 11.30 AM on
and Financial bid at 3.30PM on 12.05.2023. E-bid minimum EMD is Rs 100000,/ - EMD
ks variable if guoted guantity is abowe 01,00 lac BL. The rate atwhich EMD shall Increase
will b Rs 1.80 perBL. Total quantity for sale of Alcohol is approximately 2003 756.50 lac
BL and Tender cost Rz, 2000/ - + 18% GST (Non refundable). The details for submission
of e-bids will be availalle on the e-tender PORTAL and also on
Federation website wewupsugarfed.org since 03.05.2023 at 6.55 PM. The Managing
Director Federation reserves the rightto cancel any orall the e-bids without assigning any
reason. The decision of the Managing Director shall be final and binding,

UPSUGARFED/GM(AT) ....63.../3C (RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74900TG2008PTC060157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assets ("MRRAs") of Lanco Solar Private Limited - In
Liquidation ("Corporate Debtor") under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023. The Assets of the Corporate Debtor will be assigned or
transferred on an “AS IS WHERE IS, AS IS WHAT IS,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".

The NRRAs include
Financial Assets, namely, Receivables, Loans and
Advances, Deposits, Supplier Advances, Other Current and
Mon-Current Assets.

Call on +81 BB285 V6197 or Email at lg.lspl@gmail.com for
seeking maore information.

The last date to submit the Offer for the NERAs is May 31, 2023.

For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liquidator
IBEIIPA-001/1P-PO0O031/2017-18M110115
Authorisation for Assignment valid till December 23, 2023
lg.Ispl@gmail.com; huzefa,sitabkhan@gmail.com
Date : May 04, 2023
Flace : Mumbai

FORM A
PUBLIC ANNOUNCEMENT
[Lindsr Aagesstion & of the insofvancy and Sanknyxcy Boand of india
finsofeancy Mesoiulon Proness v Copoisle Parsonst Regolatons, 2076}
FOR THE ATTENTION OF TH REDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

I [Mame of coporaledebior | Cabogen Phama Frais Limied
| 2 | Date of ncomporaton of comonate dabior | 15th Agdl 2005
3 | Authorty under which corporale detior | ROG-Murmibal
| i ircrponied | neEdened
A ke o T i e | OB s
| Ickantification Mo. of corporats detror
e P e s s S TS e e
| privvcipal office | any) of corponbe hlari Muria - 400705, Mabarashina
| chebtior
'aflmmmmmmmh | Date of Onder — 28h Apel 2023
_|mepectolcoporeiedetear 0 | Dabe of receipt of onder — 02nd May 2023
| 7 |Estmaled dete of cosire of rechency | 20th Dctober 2023
a_ | Mama and megisiation number of fie WrAnd Jtencra Jhumkheasla

| e resciution prolessionsl

& | Ardresszs sl e-mad of $u interim
| rersci.ion professonal. a5 megsiend
| with the Board

Req. ko 1BEV1RA-DOE P00 201 8-20201 2688

| Aericiresss: B AR, Sarmswer Towers, Pansi Panchayl
Road Opp Sona Licheog, Andnen East  Mumbad
Suburban, Mahamshira 400063
Ernail : eriljrumkhewalagrmal.com

10.] Ackdress and e-mai 1o b wsed T | Asciciness 1 22, Maker Charmiber W, herrman Poim

| eormespondencn with e inlerim Wurmiai - 400021
| rescson professonal Emal iposfogenpharmaigmall.com
11, Last date for submssion of claims | 16ih Mery 2023

12.| Clamses of crackiors, i any, under Narl Appicalie 2 per romalion avalalis wit: IRP
| chaws b of subegaction 8] ol sedcion

| 21, ascartained by tha inlenm msolution

13. Names of irsohency Prolessionats Mol Appicable
|ichervified to @t a8 Authorised
| Represerabve of creditons in a class

___|{Three names for aach class) .

14.| i) Releant Forme and Wb fink:
o) Detaiie of authorized representalives | hitps:fibbi gowinenhomeidownloacs
| ane: bl ot Propscal Acicmss: A

Motice is haraby given that the Natonal Company Law Trbunal has crdered the
comrmencamsant of conporate insolvency resoluton process of Celogen Pharma Private
Limibed an 02rd May 2023,

The creditors of Celogen Pharma Private Uimited, are heraby called upon 1o submit thes
ctairms wilk procd on ar bedore 16th May 2023 1o the nlerim resolution professianal at the
address mantioned against anbry Mo, 10

The fimancial crediors shall subrd heir clams with prood By slectronic means only. All other
craditors may subamil the claims with proofin parson, By post or By slecironic means,

A financial craditor belonging fo a class, as ksted against the entry Mo 12, shall indicate is
chodce of autharized representative Tram amang the thres insolvency professionals listed
against entry Mo, 13 to act as authorized reprasentative of the class [specify class] in Form
Ca - Mot Applicable

Suomission of false or mislaading proofs of clasm shall attract panalties

Drate : Ddih May 2023 Sdi-
Place: Murmbai Mr. Anil Jitendra Jhumkhawala
Interim Resolution Professional

1BEI Reg. No. 1881/1F&-002/IP-NO042 3, 20159-20/ 12685
AFAAART268H/0R121223/202465 Valid il 12th December 2023

1 | ToAppoint Mr. Vivek Chawla (DIN: 02896336) as an Independent Director of the Company.,

2 | T Appoint Mr, Jagdish Chandra Tashaiwal [DIN: 0153988%) as an Independent Diractor of the Company

3 | Te Appeint Mr, Ramit Bedhraja (DIN: 00053723) as an Independent Director of the Company,

4 To increase the [Emit on maximum number of Directors from 15 (Fifteen] to 20 (Twenty)

5 To revise the remuneration payahle to Mr. Pram Kumar Bhajanka (0IM; 00591512], Managing Director

The Notice of the Pastal Ballot have been sent only through electronic mode on 03rd May, 2023 to all those Members, whose
email addresses are registerad with the Company or with the Company’s Registrar and Share Transfer Agent, named, M/s.
Maheshwari Datamatics Private Limited [*RTA") or with their respective Depository Participants (*Depository”™), as on the
Cut-off date i.e. 26th April, 2023, The requirement of sending physical copies of the Notice of Postal Ballot to the Members
have been dispensed with vide MCA Circulars and SEBI Circulars.
In compliance with the MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enabile
them to cast their votes electronically instead of submitting the physical Postal Ballot Form. The communication of assent or
dizzent of the members would take place only through the remote e-voting system. For this purpose, the Company has
entered into an agreement with National Securities Diepository Limited ['N3DLU) for facilitating remote e-voting to enable the
members to cast their votes electronically only.
The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Motice. The remate e-voting
period shall commence on Friday, 05th May, 2023 at 09:00 &.M. [I5T) and shall end on Saturday, 03rd June, 2023 at 05:00
P.0A. [I5T). During thiz period, Members of the Company whaose names appeared in the Register of Members/List of Beneficial
Owners and halding shares in the physical or dematerialized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their votes electronically, as set out in the Notice of the Postal Ballot through remote e-vating of NSDL. The voting rights of the
shareholders shall be in proportion to their share in the paid up equity share capital of the Company as on cut-off date. The
remate g-voting module shall be disabled by N5DL for voting thereatter, Once the vote on & resolution is cast by a Shareholder,
the Shareholder shall not be allowed to change it subsequently. & person who is not a Shareholder as on the cut-off date
should treat this Motice for information purpase only
Irt lime with the MCA Circulars and SEBI Circulars, the Notice of the Postal Ballot of the Company has been uploaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchanges,
namely, National Stock Exchange of India Limited (N5E) at www.nseindia.com and BSE Limited [BSE) at www.bseindia.com
respectively and on the website of M50L i.e., wwwi.evoting.nsdl.com.
The Members whose e-mail address is not registered with the Company/Depositories, may register, by clicking the link:
https://mdpl.in/ and follow the instructions guided therein or by giving details of folio number, e-mail address and
self-attested copy of PAN card to mdplde@yahoo.com an or before 05:00 pom. (I5T), Saturday, 20th May, 2023, After
successful registration of the e-mail address, a copy of this Postal Ballot Notice aleng with the remote evobing User ID and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023
The Board of Directors have appointed Md. Shahnawaz, Practicing Company Secretary (Membership no. ACS. 21427 and
Certificate of Practice No, 15076} as the Scrutinizer (the™5crutinizer”) for conducting the postal ballot process through remote
e-yaking, in a fair and transparent manner,
The results of the Postal Ballot along with the Scrutinizer®s report will be anmounced on or before Monday, 05th June, 2023 at
or before 0500 p.m. [(IST) at the Registered office of the Company and will be displayed on the Company's website
www.starcement.co.in and on the website of NSDL ie., www.nsdl.couin. The Company shall simultaneously forward the
results to BSE Limited and Mational Stock Exchange of India Limited where the Equity Shares of the Company are listed and
shall intimate to the Registrar and Share Transfer Agent.
For process and manner of E-voting, members may go through the E-voting instructions or in case of any queries, members
may refer the Freguently Asked Questions (FACE) for members and the E-voting user manual available at download section of
www.evoting.nsdl.com or call on tall free no. 1200-1020-9%0 and 1E00-244-430 or contact Ms. Pallayi Mhatre from MNSDL,
Trade Wordd, "A" Wing, 4th Floor, Kamala Mills Compound, Lower Parel, Mumbai - 400012 through Email at
evoting@nsdl.co.in.
For Star Cement Limited
5d/-
Debabrata Thakurta

¥ in Lacs)
Quarter Ended Year Ended
PARTICULARS (Audited) (Audited)
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Total Income from Operations (Net) 4,691.28 6,957.57 20,349.26 24 ,990.29
Profit before Interest, Depreciation
& Taxes (PBIDT) 539.03 7e0.22 (280.08) 1,925.46
MNet Profit / (Loss) before tax
from ordinary activities and
Exceptional ltems 317.49 o244 40 (1,527 .55) 1,025.57
Met Profit [ (Loss) for the period
before tax (after Exceptional ltemns) 317 .49 544 .40 {1,527.55) 1,025.57
Met Profit / (Loss) after tax
from Ordinary activities and
Exceptional ltems 233.83 430.63 (1.079.86) 77317
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)] 275.26 407.32 (1,070.33) 737.10
Equity Share Capital
(¥ 10/- per Share) 463.70 463.70 463.70 463.70
Earning Per Share (of T 10/- each)
- Basic & Diluted (T) 5.04 8.29 (23.29) 16.67

Calcom

CALCOM VISION LIMITED
CIM: L92111DL1985PLC021005
Regd. Office: C-41, Defence Colonmy, Mew Delhi-110024
Carp, Offlce; B-18, She-C, Surajpur Industrial Area, Greater Nolda-201306, UP.
Tel: 0120-2569T61, Fax: 0120-2569769 Website: wew.calcomindia.com,
Email: corp.comgliance@calcomindia.com

CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023
Desr Mambers,

This i with relerence 1o the Molice of Fostal Ballpt ("Postal Balkot Notice™) of Calcom Vision
Limied ("the Company™] izsued on April 20, 2023, saeking approval of membars for mattars
contained in the said nabce. The Postal Ballot Motice has already been circulsted to all the
sharehalders of the GCompany in due compliance with the provisions of the Companies Act, 2013
read with the rules mada theraunder and applicable provisions of SEBI Requlations.

The Comgany through this comgendum wishes o bring fo the nofice of the Sharehalders of the

Campany ha changas in the explanatory statement as set aul for lem Mo 1 and 2, contained

inthe Fosia Ballof Notice.

Changes to the Explanstary Statement to ftem Ho. 1 & 2 as following:

1. Sr. No. 13 and 20 in Para VIl of the Explanatory Statement of the Postal Ballot Motice,
ghould be read as under:

s Name of the Proposed Allottees Category | Mame of ultimate beneficial
Moo 1 o
13 Bookwise India Private Limited Nan-Promoter | Mr. Om Arora, Ms. Aditi Arara

_Aggarwal, Ms. Arfi Walia
Ms. Madira Farar Hamid
M=, Azra Khan

20, | Sherwood Infrastructures India Limited | Non-Promoter

*Seral Mumber as i tia Posfal Gallad Natices

2. 5, Mo, 16 and 28 in Para IX of the Explanatory Statement of the Postal Ballot Notice,
should be read 28 under:

5. | Mame of Pre-issue | Equity | PostEquity |Warrants Pest 1ssue
Mo  Alloize Shareholding | Shares |  Allatment tobe | Shareholding
Siruciure To be allotted  (Presuming full

Allatted conversion aof

: i Warrants)
Ho. of | %age | | No. of |%age Mo. of |Tage

= | Shares| ** | Shares " | Sharse |
16. | M Vedant 18,500 0.14 | 9554 [2g.054/0.21 0 | 28,054 | D.20

Shrawan Kohli | | [ [ .
26 | Ms BhartiJdain | 300 | O | 3984 | 3484 |003| 0 | 3484 | 0.03

1. The above is an extract of the detailed format of Quarterly Financial Rasults filed with the Stock
Exchange under Regulation 33 of the SEEI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the Quartery and Yearly results are available on the Stock
Exchange websile (www.bseindia.com) and Company’s website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
been identiied and accordingly internally generated intangible assets is being recognised at Cost
to be amortised over the defined useful life.

3 i
) >( JK seeds

a
L

Place : New Delhi

For JK Agri Genetics Limited

Bharat Hari Singhania

Date: 03rd May, 2023
Place: Kolkata

Company Secretary
Membership No. FC5 6554

Date: 3rd May, 2023

Chairman

{"] These percenlages have been caiculated an the basis of post-preferandial share capifal
af the Company ie. Rs. 13,37,87.300 {Rupass Thideen Crore Thidy Sawven Lakh Eighly
Seven Thausand and Three Hundred Only) divided dnfo 1,33, 78,730 (Gre Crore Thirty
Three Lakh Sevenly Elgh! Thousand Seven Hundred and Thinly) Equity Shaves of Rz 10/
- [Rupgas Ter Onlyl aach,
{) Thase percentages fave been catulsed on the besis of post-preferential shave capdal of
the Company on fully diuted basis ie. Bs. 13,7768, 170 (Rupees Thideen Crore Ssvenly
Seven Lakh Sichy Eight Thowsand One Hundred and Sewanfy Oniyl divided inlo 137,78 817
{Ong Crore Thidy Seven Lakh Seveniy Six Thowsand Eight Hundved and Seventaent Eguily
Shares of Rs, 10 (Rupees Ten Only) aach,
") Banal Number 35 in the Posfal Ballaf Nafica.
This Crerigendum shall forn an inkegral par of the Pastal Badat Motice dated Soril 2, 2023, which
has already bean crculabed fo the shareholdars of the Company and an and from tha daba
thereaf, the Postal Ballot Matica together with explanatory =tatement zhall always be read in
corjunction with the Pesta Ballol Notice with this Corrigendum. This commigendum will also be made
avadable on the Compary’s website viz, www.calcemindia com, on he website of BSE Lmibed viz,
www. bsaindiacom and on the websita of MGDL af www.eveding.nsdlcom. All other parficulars
and details as mertioned inthe Postal Ballot MeSice dated Aprid 20, 2023, shall remain unchanged,
By the order af the Board of Directors
For Calcom Vision Limited
Sd-
Aayushi Jindal
Company Secretary & Compliance Officer

Place: Greater Nolda
Date: 03.05.2023
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URJA GLOBAL LIMITED

TIRA Regd, Office : 487/63, 17 FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
el i CIM : LET120DL1902PLCO40%83

Audited Consalidated Financial Results For The Quarter & Year Ended on March 31, 2023

[R5, In lacs)

URJA GLOBAL LIMITED

™m Regd. Office ; 487163, 17 FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
=a CIN : LET120DL1292PLCO48083

Audited Standalone Financial Results For The Quarter & Year Ended on March 31, 2023 [Rs. In lacs)

1 Theabove financial results wene reviewed and recommended by the Audit Commities and approved by the Board of Directors at their meeting
hedd on 02nd May, 2023,

2 TheCompany oparales i one segment anly, tha clausa relating to segment wise reparting is nat applicable o the Company

3 The above Audited Finencial Resulis heve been prepared in accordance with the recognition and measurement principles of applicabls Indisn
Accounting Standards (Ind AS) notified undar the Companies (Indian Accounfing Standards) Rules, 2015 as amended &3 specified i saction
133 ofthe CompaniesAct, 2013,

4 EPS5 has been calculated in accordance with Ind AS 33 as notifiad by the Minlstry of Corporate Affairs (MCA) in the Companies (indian
Aceounting Standands) Rules, 2015 as amended as spacfied in section 133 of tha Companies Act, 2013,

5 Pravious penod s Bgures have been regrouped | reclassilied, wheravar netessany o correspond wilh the currenl paricd s classilicataon §

disclosurs,
For Urja Global Limited
Sdi-
Mohan Jagoish Agaraal
Place : New Delhi : h?ﬁ;m ﬂ.ﬁm
Date : 0Znd May, 2023 DIN-0762 7563

Quarier ended Financial Year ended Quarter ended Financial Yaar ended

g, 31032023 | MAZHZ2 | 1.03.2022 | 31032023 31.03.2022 B 032023 | 3MA22022 | M.03.2022 | 31032023 .03, 202
No EARTIRHRANS Audited | Un-Audited | Audited | Audited Audited Mo FARTIRARS Audited | Un-Audited | Audited | Audited Audited
1 | Total meome from oparations (net) 1,111.07 1,032.75 412677 414122 746348 1| Total income fram aperafions (net) 1.034.82 _983.06 3,056.70 403845 6,376.07
2 | Nat Prafid for the paricd [before Tax, Excaplional and £ | et Profit for the period ibefors Tex, Exceplional and

Extraordinary Hems) 923 60.81 21.73 197 .85 8837 Extracrdinary ltems) 2.21 ar.50 14,14 179.02 8833
3 | Met Prafit for the period before tax, (after Excegtional 3 | Met Profit for the peried befare tax, (after Exceptional and

and Extraordinary items} 323 60,81 2173 197,85 05,37 | Extraondinary items) 221 S7.50 14.14 179.02 8833
4 | Met Profié for the pericd after tax, (afer Excepbional and 4 | Met Profit for the peried after tax. (after Exceptional and

Extraordinary ibems) 923 60,81 FANE! 152,50 6,83 Extracrdinary ibems) 2N 5750 14.14 134.08 it #1
5 | Total Comgrehensive Income for the peried 5 | Total Comprehansive income for the penad N

[Comiprizing Profit for the period (after tax} and Other [Carmprising Profit for the paricd {afler lax) and Clher

Cnmpr&ﬂensiue Incoms [afier Tax) 923 G081 2973 152.63 Te.47 Comprahensive Incama (after Tax) 2.1 &7 .50 14.14 134,08 8520
6 | Equity Share Capilal 53301 | 533001 | 533800 | 5330 533001 E | Equity Share Capital 533801 | 52338.01 533901 5,339,01 5,339.01
T | Rezarves {exchuding revaluation reserve) as shown in the - | | 7|Reserves {excluding revaluation resane) as shown in fhe

Audited Balance Sheel of the previous year) 12 74299 12 64028 Audited Balance Shest of the previous year) - 2 BBS0IT
8 | Eamings per share {of Re. 1/~ sach) {for continuing and & | Eamings per share (of Re. 1/~ each) {for continuing and

discontinued aperabions) discontinued nperations) W | ———— | f——— || R N

(1) Baisc 0.0017 0.0114 0.0041 D.0285 0.0144 1) Baisc 0000 | 00t | 0003 | 0.025 | o0z |

(2) Diluted 0om7 | oond 00041 0.0286 0,0144 (2} Diluted £.000 0.014 0,003 0.025 0.012
Miotes Molas

1 The above financial resulls were reviewed and recommended by the Awdd Committee and approved by the Board of Direchors at their mesting
held on 02nd May, 2023,

2 TheCompany operaies in one segment only, the clause relating 1o segment wise reporting is nat applicable fo the Company

3 Theabove Audited Firancial Results have been prepared in accordance with the recogniton and measurement prnciples of applicatle Indian
Accountng Standards (Ind A5) notifed under the Companies (Indan Accounting Slandards) Rukes, 3015 as amended as spacied in saction
133 af the Companias &ct, 2013

4 EPS has been calculsted in accordance with Ind AS 33 as nolified by the Ministry of Corporate Affairs (MCA) in the Companies (Indian
Accounting Standands) Fules, 2015 as emended & specified in saction 133 of the Companias Act, 2013

5 Previows period's figures have besn regrouped | reclassafied, wherever necessany o cormespond with: the curent period™s classification |/

fesclosung
Far Urja Global Limited
Fdl
Mahan Jagdish &gamwal
Managing Direcior
DiW:07E2T568

Place ; Mew Defhi
Date : 2red May, 2023

CANARA ROBECO

=== (anara Robeco Mutual Fund
Investrment Manager : Canara Robeco Asset Management Co. Ltd.

Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001,
Tel.: 6658 5000, Fax: 6658 501213, www.canararobeco.com, CIN No.: U65990MH1993PLCOTI003

NOTICE-CUM-ADDENDUM NO. 07

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBI/HO/IMD/DF3/CIR/P/2020/157 dated October 05, 2020, the
Fi:|5k -0- meter -:rf the beluw rne-nimneﬂ scheme of Canara Ruhecn Mutua1 Funci stands revised 35 under

!_Hame of the scheme | Existing Risk-o- met-er | Revised Risk-o-meter
| Canara Robeco T _Ma:@,r
Banking and PSU I‘\W i AN
Debt Fund ﬁ L
f‘x i N
AN EE
II q' |' \x X ._.__-"' -llé—ﬁ |I

T

Investors understand that their principal will
be at Moderate risk

Imvestors understand that their principal wall
be at Low to Moderate risk

The above Risk-o-meter is based on the evaluation of risk level of the Schemes’ portfolio as on April 28, 2023,

This addendum shall form an integral part of the Statement of Additional information (“SA41"), Scheme
Information Decument (“SID") and Key Information Memorandum ("KIM") of the Scheme(s) of CRMF as
amended from time to time. All other terms and conditions mentioned in the SAl, 510, and KIM of CRMF
shall remain unchanged

Investors should consult their financial advisers if in doubt about whether the product is suitable for them,

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend,/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Lid.
(Investment manager for Canara Robeco Mutual Fund)

Date: 03-05-2023 sd/-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR CEMENT LIMITED

CIN: L26942ML2001PLCDD6663
Regd. Office: Vill: Lumshnong, P.O.: Khaliehriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Office; Century House, 2nd Floor, P-15/1, Taratala Road, Kolkata - 700028
Tel: 'f[:-az.] 24015555, Fax: (033) 24015555,
Email: investors@starcement.co,in, Website: www.starcement.co,in

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Members of 3tar Cement Limited (the "Company™] are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the “Companies Act™) read with Rules 20 and 22 of the Companies (Management and Administration)
Rules, 2014 [the "Management Rules") each as amended from time to time, including any re-enactment thereof for the fime
being in force, and other applicable provisions, if any, read with the General Circular Mos. 1472020 dated April B, 2020,
172020 dated April 13, 2020, 2272020 dated lune 15, 2020, 33,2020 dated September 28, 2020, 392020 dated December
31, 2020, 10/2021 dated June 23, 2021, 20/2021 dated December 8, 2021, 3/2022 dated May 5, 2022 and 11/2022 dated
December 28, 2022, issued by the Ministry of Corporate Affairs {MCA) [hereinafter collectively referred to as 'MCA Circulars')
and Regulation 44 of the Securities and Exchange Board of India [Listing Obligations and Disclosure Regquirements)
Repulations, 201%, as amended from time to time [*SEBI Listing Regulations”), Secretarial 5tandard on General Meetings
["5%5-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Rules, Circularsand
Motifications issued there under (including any statutary modifications or re-enactment thereof for the time being in force and
as amended from time to time), that the following Special Resclutions are proposed for consideration by the Shareholders of
the Company for passing by means of Postal Ballot by way of voting through electronic means {"'remote e-voting”)

51. No. | Agenda items

@ IDBI |mutual

IDBI Asset Management Limited

CiIN: UES100MH2010PLC199319
Registered Office: IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 200005
Corporate Office: 47 Flaar, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022} 6E44 2800 Fax: (022) 66442801 Website: www. idbirmulzal co.in E-mail: contactusf@idbimutual eoin

NOTICE CUM ADDENDUM N 2023-24

CHANGE IN RISK-O-METER

Investors are requestad to note that pursuant to SEBI Circular No. SEBIHO/IMD/DF 3/CIR/P/2020/187
dated Oclober 05, 2020, the Risk-o-meter of the following Schemes of IDBI Mutual Fund stand revised as
under, based on evaluation of risk level of Schemes Portfolios as on April 30, 2023:

Name of Product Labelling® Existing Risk-o-meter Revised Risk-o-meter

theschems This product is suitable for investors who are seeking*: il
| IDBI ULTRA

SHORT TERM

FUND

{An open-ended
ulira short term * [Requiar Income for short
investing in 3 |

| instruments such VIeEiErs o e e é

tharate
| tha the Macaulay |  Money market instruments J’) i
fy g

S|

with relativaly lower

[

!. %ﬁgﬁg isnf L imterest rate risk, such that e e e
between the: Macauday duration of

3 months to the portfolic iz maintained Investors understand that Investors understand that
| & months. between 3 months to their principal will be at their principal will be at
A relatively hagh & manths Low to Moderate Risk Moderate Risk.
interast rate risk

and modarate

cradil risk

schame.]

*Investors should consult their financial advisors if in doubt about whather the product is suidable for them.
** Please refer Scheme Information Docurment (S10) of IDBI Litra Short Term Fund
it There is no charge in product labelling of the schemeas, Only risk-o-meter is changed

This Addendum shall form an integral part of Scheme Information Document [ Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other features and terms and conditions as stated in the SIDKIM of the Schemes shall remain
unchanged.

For IDBI Asset Management Limited
{Investment Manager to IDBI Mutual Fund)
Sa/-

Chief Compliance Officer

Flace : Mumbas
Date : May 03, 2023

Statutory Details: IDBI Mutual Fund has been set up as a trust sponsored by IDBI Bank Limited with
IDBEI MF Trustee Company Limited az the Trustee ("Trustee” under the Indian Trusts Act, 1882) and
with IDBI Assel Managamen!t Limited as the Invastmen! Manager,

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

z JK AGRI GENETICS LTD.

d. Office : 7, Council House Street, Kolkata - 700 001
Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN ;: LO1400WB2000PLC0O91286
Website : www.jkagri.com, E-mail : info@jkagri.com, Ph. : 040-66316858, Fax : 040-27764943

Extract of Audited Financial Results for the

1 | TeAppoint Mr Vivek Chawla (DIN: 02696336) as an Independent Director of the Compary,

2 To Appoint Mr, Jagdish Chandra Tashniwal [DIN: 01539889} 25 an Independent Diractor of the Company

3 To Appoint e, Ramit Bedhraja (DIN: 00053723) as an Independent Director of the Company.

=

T increase the l[imit on maximum number of Directors from 15 (Fifteen] to 20 (Twenty)

4 U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD
1‘, 9-A, RANA PRATAP MARG, LUCKNOW-226001

Tel Mo. (0522) 2612949, (05222628310, Fax: (0522) 2627934
Email; upsugarfed@yahoo.co.in | Website: www. upsugarfed.org

Short Term e-Tender Notice

Onlime e-bids are invited for the sale of different kind of Alcohol (SDS, Ena, matured sprit)
from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide registensd
users towhom license have been issued by the Excise Departmentand approved traders
holding walid license of Excise department of the concemed State. E-bid can be
uploaded upto 6.55P.M on 11.05.2023 and Technlcal bidwill be opened at 11.30 AM on
and Financial bid at 3.30PM on 12.05.2023. E-bid minimum EMD |s Rs 100000/ - EMD
is variable if guoted guantity is abowe 01.00 lac BL. The rate atwhich EMD shall increase
will be Rs 1.80 per BL. Total quantity for sale of Alcohol is approximately 2083 756.50 lac
BL and Tender cost Rs. 2000/ - + 18% GST (Mon refundable). The details for submission
of e-hids will be available on the e-tender PORTAL hitp:/ /etender.up.nic.in and also on
Federation website waw.upsugarfed.ong since 03.06.2023 at 6.55 PM. The Managing
Director Federation reserves the right to cancel any orall the e-bids without assigning any
reason. The decision of the Managing Director shall be final and binding.

UPSUGARFED/GM{AT) ....63.../3C [RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74300TG2008PTCOB0157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assets ("MRRAs") of Lanco Solar Pnvate Limited - In
Liquidation ("Corporate Debtor") under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023. The Assets of the Corporate Debtor will be assigned or
transferred on an "AS 1S WHERE |5, AS IS WHAT IS5,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS",
The NRRASs include
Financial Assets, namely, Receivables, Loans and
Advances, Deposits, Supplier Advances, Other Current and
Non-Current Assets.
Call on +81 88285 V6197 or Email at Iglspl@@gmail .com for
seeking more information.
The last date to submit the Offer for the NRRAs is May 31, 2023,
For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liquidator

IBEIIPA-001/IP-PO0031/2017-18M10115
Authorisation for Assignment valid till December 23, 2023

q.Ispl@gmail.com; huzefa.sitabkhan@gmail.com
Date : May 04, 2023
Place : Mumbai

FORM A
PUBLIC ANNOUNCEMENT

{Linoier Raguation & of the insoivency and Bamruscy Board of india
rEakency Mesouton Process oy Copovede Persons) Requlations, S076)

FOR THE ATTENTION OF THE CREDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

Mmrrl-a:ml:lm,rhm .ihmmﬁ'tam'aﬂ'l.mmed
I.-: [ Dt of Incomporanion of comporate detior | 1:3th Al 2005
3. | Authonty under which corporate debior | ROC-Mumbal

|t incrpored | regilend
4_ | Comporaie identty No. [ Limied Unbity | URS230MHR005PTC 152618

| Identification Mo, of corporats detior
& | Adoress ol the regetersd ofice and
| principal office {1 any} of corponste

| B-108, Techno City, X 47 TTL Area, MIDE, Mahape,
Merd Muribai - 400706, Makerashira

cheslafor

. | Insohvency commenceent dais in Dt of Orncler — 25th Apnl 2063

| raspect of conporale deblior | D of receipt of onder — 02nd May 2023
7. | Estimated date of dosure of inecivency | 26th Oictober 2023

recHLISON rocess
& |Mame and mgstation number of e | MrAni Jiendm Jhumkhawsla

insoivency professional acing as
intedim resclubon professional

| o | Address and emai of he inteim

| remcudon professional. as megeensd
[ wih the Board

Req. Mao: IBENPA-DORIPMOCE 01920001 2680

| Aciiress: B 402, Sarewsl Tawers, Pan Panchayel
Road Opp Sora Lcog, Andhen East Mumibai
Suburban, Mahamashira 200065
Emnail : ariljhumkhewslasigmel com

i1|:|_f.ﬁ.|:|dem&me-nmj o b umed o | Aciiress 1221, Maker Chamiber W Rerrnan Poirl,

:r_'l:rrEq:r_'nlﬂurr_'emhh:i'llrfi-;n Mk - 000,
_|meshion professional | Emat poaingenpharmadigmai.com
11, Lt daie for submission of claims | Téth Mey 3023

12| Classes of crechioes, if any. under
{ elauge o of subesection BA] ol secion
{ &1, ascertained by e leim mschdion
13, Names of Inschancy Prolessiorats
| icdervilied o &0t a5 Aulhoeized
| Pesporessaerviaros: off crechions ina class
| {Thrae names for aach class)
14| (3] Reevart Fonme and
{o) Deedinils of gwihorimedd represaniatives | hitpe:/bbi powinenhomaidovwninas
| are availabie 2 Proyscal Acicimss: MA

Medice is hereby given that the Malional Company Law Tribunal bas ordered the
commencamant of coqporate insoévency resolution process of Celogen Pharma Private
Lemited an 02nd May 2023,

The creditors of Celogen Pharma Prvate Limited, are haraby called wupon o submit thesr
clairns with prood on or bedore 16th May 2023 1o the nferim resoluticn professional at the
addrass mentioned against entry Mo, 10

Thefmancial creditors shall submit thelr clesms with proot by electronic means anly. Al othes
reditors may submil the claims with groalin person, by past or By elecirenic means,

A finencial creditor belonging fo 8 class, as kstad against the entry Mo. 12, shall indicate is
chaice of authorized representalive rom amang the thres insolvency professionals listed
againest antny Mo, 13 6 act as authorzed reprasentalive of the class [specify ¢lass] in Form
Ca - Mot Applicable

Submission of talse or migleading proafs of clasm shall attract penalties

kit Applicable &2 per imation aveiatie i AP

[ it ek

Diate : Dath May 2023 Sel/-
Place: Murmbai Kr. &nil Jitendra Jhumkhawala
interim Resolution Professional

1881 Reg. Ho BB IPA-002/IP-H00423,/2018-20/1 2680

AFAARAS26BRM21 212237202465 Valid till 12th December 2023

5 To ravise the remuneration payable to Mr. Prem Kumar Bhajanka (DIN: 005915132], Manzging Director

The Nabice of the Pastal Ballot have been sent only through electronic mode on 03rd May, 2023 to all these Members, whose
email addresses are registered with the Company or with the Compamny’s Registrar and Share Transfer Agent, named, M/s.
Maheshwari Datamatics Private Limited [*RTA") or with their respective Depaository Participants (*Depository”), as on the
Cut-off date i.e. 28th April, 2023, The requirement of sending physical copies of the Mobice of Postal Ballot to the Members
have been dispensed with vide MCA Circulars and SEBI Circulars.
In compliance with the MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enable
them to cast their votes electronically Instead of subrnitting the physical Postal Ballot Form, The communication of assent or
dizzent of the members would take place only through the remote e-voting system. For this purpose, the Company has
entered into an agreement with National Securities Depository Limited ['NSDLU) for facilitating remote e-voting to enable the
members to cast their votes electronically onby.
The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Motice. The remate e-voting
period shall commence an Friday, 05th May, 2023 at 09:00 A.M. {I5T) and shafl end on Saturday, 03rd June, 2023 at 05:00
P.0A, [15T). During this period, Members of the Company whose names appeared in the Register of Members/List of Beneficial
Dwners and holding shares in the physical or demateriabized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their votes electronically, as set out in the Notice of the Postal Ballot through remote e-vating of NSDL. The voting rights of the
shareholders zhall be in proportion to their share in the paid up equity share capital of the Company as on cut-off date. The
remote e-voting module shall be disabled by MSDL for voting thereafter. Once the vote on a resclution is cast by a Shareheolder,
the Shareholder shall not be allowed to change it subseguently. & person who is not a Shareholder as on the cut-off date
should treat this Motice for information purpase anly
I Jime wiith the MCA Circulars and SEBI Circulars, the Notice of the Postal Ballot of the Company has been uploaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchanges,
narnely, National 5tock Exchange of india Limited (N5E] at www.nseindia.com and B5E Limited [BSE) at www.bseindia.com
respectively and on the website of NSDL i.e., www.evoting.nsdl.com.
The Wembers whose e-mail address is not registered with the Company/Depositories, may register, by clicking the link:
https://mdpl.in/ and follow the instructions guided therein or by giving details of folioc number, e-mail address and
self-attested copy of PAN card to mdplde@yahoo.com an or before 05:00 p.m. (I5T), Saturday, 20th May, 2023, After
successful registration of the e-mail address, a copy of this Postal Ballot Notice along with the remote e-vobing User ID and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023,
The Board of Directors have appointed Md. Shahnawaz, Practicing Company Secretary (Membership no. ACS. 21427 and
Certificate of Practice No. 15076} as the Scrutinizer (the”Scrutinizer”] for conducting the postal ballot process through remiote
e-yating, in a fair and transparant manner,
The results of the Postal Ballot along with the Scrutinizers report will be announced on or before Monday, 05th June, 2023 at
or before 0500 pom. (I5T) at the Registered office of the Company and will be displayed on the Company's website
www.starcement.co.in and on the website of NSDL ie., www.nsdl.coin, The Company shall simultanecusly forward the
results to BSE Limited and Mational Stock Exchange of India Limited where the Equity Shares of the Company are listed and
shall intimate to the Registrar and Share Transfer Agent.
For process and manmer of E-voting, members may go through the E-voting instructions or in case of any queries, members
miay refer the Frequently Asked Questions (FA0Os) for members and the E-voting user manual available st download section of
www,evoting.nsdl.com or call on tall free no. 1800-1020-9%0 and 1800-244-430 or contact Ms. Fallavi Mhatre from NSDL,
Trade World, "A" Wing, 4th Floor, Kamala Mills Compound, Lower Parel, Mumbal - 400013 through Emaill at
evoting@nsdl.co.in.

For Star Cement Limited

Quarter and Year ended 31st March, 2023 R in Lacs)
| Quarter Ended Year Ended
PARTICULARS (Audited) [Auditad}
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Total Income from Operations (Nef) 4,691.28 6,957.57 20,340.26 24,890,290
Profit before Interest, Depreciation
& Taxes (PBIDT) 539.03 760.22 (580.08) 1,925 46
MNet Profit / (Loss) before tax
from ordinary activities and
Exceptional ltems 317.49 544 40 {1,527.55) 1,025.57
Met Profit [ (Loss) for the period
before tax (after Exceptional ltems) 317 .49 544 .40 (1,527.55) 1,025.57
Met Profit / (Loss) after tax
from Ordinary activities and
Exceptional Items 233.83 430.63 {1.079.86) 737
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)] 275.26 407.32 {1,070.33) 737.10
Equity Share Capital
(T 10/- per Shara) 463.70 463.70 463.70 463.70
Earning Per Share (of ¥ 10/- each)
- Basic & Diluted (T) 5.04 8.29 (23.29) 16.67

1. The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the Quarterly and Yearly results are available on the Stock
Exchange websile (www.bseindia.com) and Company’s website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
been identified and accordingly internally generated intangible assets is being recognised at Cost
to be amortised over the defined useful life.

>g JK seeds

For JK Agri Genetics Limited

Calcom

CALCOM VISION LIMITED

CIW: L921110L1985PLCO21005
Regd, Office: C-41, Defence Colony, Meéw Dealhi-110024
Corp. Office; B-18, Site-C, Surzjpur Industrial Area, Grester Moida-201308, UF.
Tel: 0120-2589761, Fax: 0120-2569769 Website: www.calcomindia.cam,
Email: corp.comgliancef@calcomindia.com

CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023
Dear Mambars,

This is with reference 1o 1he Molice of Fostal Baliot ("Postal Balkot Notice™) of Calcom Yision
Limied ["the Company™] izsuwed on April 20, 2023, saeking approval of mambars for mattars
cantained in the said natce. The Poztal Ballot Mefice has already been girculzled o all tha
shareholdars of the Company In due compliance with the provisions of the Companies Act, 2013
read with the rules mada theraunder and applicable provisions of SEBI Requlations.

The Company through this comisendum wishes o bring fo the notice of the Sharehaldars of the
Campany 1he changes in (he explanatory slatement a5 8t oul Tor bem Mo 1 and 2, corianed
in tha Poslal Ballal Motice.

Changes to the Explanatory Statement to em No. {1 & 2 as following:

1. Br. No. 13 and 20 in Para VIl of the Explanatory Statement of the Postal Ballot Notice,
should be read &8 under:

S Name of the Proposed Allottees Category | Name of ultimate beneficial
Hu. ¥ OWners
13._ Boakwise India Privabe Limibad Ror-Promoter | Mr. Om &rara, Ms. 8dib Srara
Aggarwal, Ms. Arti Walia
&0, Sherwood Infrastructures India Lemited | Man-Promoter s, Madira Faraz Hamid,
M=, Azra Khan

*Seral Mumbsr as i Hiva Posfal Ballo Naotice

2. 5r. Mo, 18 and 28 in Para IX of the Explanatory Statement of the Postal Ballot Notice,
should ba read as under:

5 Name of Pre-issue | Equity | PostEquity |Warrants| Post Issue
Mo.* Allotee Shareholding | Shares |  Allatment iobe | Shareholding
Siruciure Te be gllotted | (Presuming full

Allatted conversion of

; i Warrants)
Ho. of | %age Ne. of | %age Mo. of |Yage

s |Bhares| ™ Shares) " | Shares | ™
16 [ Mr Vedant | 18,500 | 0.14 | 9558 (26,054( 021 0 | 28084 | 0.20
| Shravan Kohli — ;

26 | Ms Bharti dain | 300 | 0 [ 3,184 3,484 ,':II:-H 0 3484 | 0.03

"1 These percetlages have bean caiculated on the basis of posf-graferaniial share capital
of e Company e Rs. 133787300 (Rupeas Thideen Crove Thirly Seven Lakh Eighly
Sewen Thousand and Three Hundred Ooly) divided into 1,33, 78 730 (Ore Crore Thiny
Thrae Lakh Severty Elght Thousamd Seven Hundred and Thidy) Equity Sharas of A 1Y
- (Rupeas Ten Only) each,

{**) Thase perceniagss have been calculaiad on the besis of posi-preferential share capial of
the Company on fully diuled basis le. Bs. 13.77.88.170 (Rupees Thideen Crore Sevenly
aEved Lakh Sichy Eigldl Thowsdnd One Hundred and Sewenly Oalyl dieided imle 1,37, 76817
{Cra Crore Thirdy Sewven Lafwh Sewvenly Six Thouwsand Eighf Hundved and Seventaen) Eguily
Shares of Re, 104 (Rupeas Ten Onyl aach,

™) Banal Number a5 in the Postal Ballaf Nafica.

Thig Coerigendum shall foem an integra pan of the Postal Baliat Motice dated April 30, 2023, which
fias already bean cnculabed b the shareholéers of the Em:paur and an and fram the data
thareaf, tha Postal Ballod Mabca togather with explanalory statemant shall always be read in
canjunztion with the Postal Balled Motice with this Corrigendum, This comigendum will also be made
avadable on the Company’s website viz, www calcomindla com, on the website of BSE Limited viz
W bseindiacom and on the website of NSDL a8 www. evoding.nsdloom. All alber particulars
ar<l details as mertioned in the Postal Ballot Mofice dated Aprd 20, 2023, shall ramain unchangad,

Ml By the order of the Board of Directors

) 5d/- For Calcam Vision Limited

Date: 03rd May, 2023 I?:iﬁz;:: L.ﬁ:ﬁf Place : New Delhi Bharat Hari Singhania Place: Greater Neida Aayushi Jmsd[rl

Place: Kolkata Membership No. FC5 6554 Date: 3rd May, 2023 Chairman Date: 03.05.2023 Company Secretary & Compliance Officer
fénancigle@-cr@-in o0 © ® @ New Delhi e® ©°
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URJA GLOBAL LIMITED

T Regd, Office - 487063, 17 FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
= CIM : LET1200L1992PLE04B5A3

Audited Consalidated Financial Results For The Quarter & Year Ended on March 31, 2023

(Rs=. In lacs)

URJA GLOBAL LIMITED

LA Regd. Office : 487163, 1" FLOOR. NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
— CIN : LET120DL 159 3PLCO4R0E]

Audited Standalone Financial Results For The Quarter & Year Ended on March 31, 2023

{Rs. In lacs)

held on 02nd May, 2023,
2 TheCompany operates in one seqment only, the clause relating to segment wise reparting is not applicabie fo the Company

133 of tha Companies Act, 2013,

Accaunting Standards) Rules, 2015 as amended as spacified in seclion 133 of tha Companies Acl, 2013,

disclosure
For Urja Global Limited
Bl
Mohan Jagosh racal
Place ; New Delhi H::Eglngﬂiﬂnr
Date : 02nd May, 2023 DIN-OTE2T563

1 The above linancial results were reviewsd and recommended by the Audit Commiltes and approved by the Beard of Directors at their meeling
3 The above Awdited Finencial Results have been prepared in accordance with the recognition and measurement prnciples of applicabls Indian

Accounting Standards (Ind AS) notified under the Companies (Indian Accounting Standards) Rules, 2015 as amended as specified n section
4 EPS5 has been calculated in accordance with Ind AS 33 as notifiad by the Mnistry of Corporate Affairs (MCA) in the Companies (Indian

5 Previous period's figures have been regrouped | reclassified, whesaver necessary o cormespond with the current period’s classification /

Quarter ended Financial Year anded Quarter ended Financial Year ended

5 HM.03.2023 | MK | M.03.2022 | 31.03.2023 1.03.2022 5 3032023 | 3422022 | M1.05.2022 | 31.03.2023 .03 202
No PARTICULARS Audited | Un-Audited | Audited | _Audited Audited Na FARIRALS Audited | Un-Audited | Audited | Audited Audited
1| Ttal mcarme from oparations (nath 11107 103275 | 412607 41422 745348 1 Tatal incame from operations (net) 103482 98306 | 308670 | 403845 6,376.07
2 | Nat Prafif far fhe pericd [befare Tax, Exceplional and £ | Net Profit for the period {before Tax, Exceplional and

Extraordinary Hems) 323 60.81 21.73 197 85 99,37 Extraordinary liems) 221 57.50 1414 | 179,02 BA 33
3| Met Prafit for the period before tax, (after Exceptional ' % | Met Profit for the periad befare tax, (after Exceptionat and

and Extraordinary items) 923 60,81 21.73 197 .85 09,37 Extraordinary items) 2 57.50 1414 179.02 £8.33
4 | Net Profit for the period after tax, (aher Exceptional and ' 4 | Nt Prfit for the periad after lax. (after Exceplional and

Extraorginary ibems) 9.23 60,81 217 152.50 76683 Exlracrdinary ibams) 221 AT.50 14.14 134.08 6620
5 | Total Coenprahensive Income for the period o & | Tatal Comprehansiva Incoeme for the penad o o o o

[Comgrizing Profit for the period (after tax) and Other [Camprising Prafi for the pericd (afler lax) and Clher

Comprenhensive nooma (afier Tax) 933 G081 217 152 .63 Te.47 Comprehensive Income (after Tax) 2.1 5750 14.14 134,08 58 20
B |Eguity Share Capial 533901 | 533801 | 533600 | 533801 5,335.01 & | Equity Share Capital £339.01 | 533001 | 53390 5.330.01 5,339.01
7 | Rasanvas {axchuding revaluation reserva) as shown in the T | Reserves (excluding revalustion resanve) as shown i the

Audited Balance Sheed of the previaus vear) - - -| 1274299 12 640,28 Audited Balance Shest of the previous year) . - B.B0.2T7
8 | Eamings per share {of Re. 1/~ each) (for confinuing and & | Eamings per share (of Re. 1/~ each) (for conbinuing and

discantinued aperafions discontinued operations) 5 ! . =, Seap

(1) Baisc 0.0017 00114 0,0041 0,0286 00144 (1} Balse 0.000 0.014 0.003 0,025 0.012

i2) Diluted 0.0017 0.0114 0.0041 1.0285 00144 (2} Diluted £.000 0.014 0.003 0.025 0.012
Mides MNotes ;

1 The above financial results were reviewsd and recommended by the Auds Committee and approved by the Board of Directors at their mesting
held on 02nd May, 2023,

2 TheCompany cperales inone segment ondy, the clause relating 1o segment wise reporting is notapplicable o the Company.

3 Theabove Audited Firancial Resi#ts have been prepared in accordance with the recognitan and measurement principles of applicatle Indian
Accoumbng Slandards (Ind A5) nolified under the Companies (Indan Accounting Slandards) Rues, 2015 a5 amended as spacied in sackion
133 afthe Companias Act, 2013,

4 EPS hes been calculated in accordance with ind AS 33 as nolified by the Ministry of Corporate Affairs (MCA) in the Companies (Indian
Accounting Standards) Fules, 2015 as amended as specified in section 133 of the Companias Act, 20913,

5 Previous period's figures have besn regrouped / reclassified, wherever necessary 1o cormespond with the curent penod's dassification |

fesclosuna.
Far Urja Global Limited
34
Mahan Jagdish Aganwal
Managing Director
DN STE2TSER

Place : Mew Delhi
Date : OZnd May, 2023

CANARA ROBeCO

=== Canara Robeco Mutual Fund

Investrment Manager : Canara Robeco Asset Management Co. Lid.
Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001.
Tel.: 6658 5000, Fax: 6658 5012/13, www.canararcbeco.com, CIN No.: UBS990MH1993PLCOT1003

NOTICE-CUM-ADDENDUM NO. 07

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBI/HO/IMD/DF3/CIR/P/2020/197 dated October 05, 2020, the
Risk-o-meter of the below mentioned scheme of Canara BEobaco Mutual Fund stands revised as under:

Name of the scheme

Existing Risk-o-meter Revised Risk-o-meter
Canara Robeco P [T, TR g
Banking and PSU j,f;‘\\ﬂﬂ"-"“m %% ‘“‘\ W‘xa
Debt Fund ¥ Qﬁ*ﬁ;_ i % ~/ B\
{ /'// i _r__.-'""-*."-. /\ Y _y___,.-"" :"ll"'u
/ Fidar, o ‘il". N %'ﬁl
[ -= II “""-»\_RK .-.____.-' III = II e - | L i

=Ty
RISKOMETER

Imvestors understand that their princpal will
be at Low to Moderate risk

Investars understand that their prncipal will
be at Moderate risk

The above Risk-o-meter is based on the evaluation of nisk level of the Schemes' portfolio as on April 28, 2023

This addendum shall form an integral part of the Staternent of Additional Information (*SAI"), Scheme
Infarmation Decument (“SID") and Key Information Memerandum ["KIM”) of the Scheme(s) of CRMF as
amended from time to time, All other terms and conditions mentioned in the SAl, SID, and KIM of CRMF
shall remain unchanged.

Investors should consult their financial advisers if in doubt about whether the product is suitable for them,

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.
(Investment manager for Canara Robeco Mutual Fund)

Date: 03-05-2023 sdf-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR

CEMENT

STAR CEMENT LIMITED

CIN: L26942ML2001PLCODGEGS
Regd. Office: Vill; Lumshnong, P.O.: Khaliehriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Dffice: Century House, 2nd Floor, P-15/1, Taratala Road, Kolkata - 700028
Tel: (033) 24015555, Fax: (033) 24015555,
Email: investors@starcement.co.in, Website: www.starcement.co.in

@ DB mutual
IDBI Asset Management Limited

ClIM: UE5100MHZOT10PLC 189315
Registered Office: IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 200005
Corporate Office: 4° Floor, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022} GE442800 Fax: (022) 66442801 Website: www.idbimulual co.in E-mail: contactusi@idbimutual con

NOTICE CUM ADDENDUM NO, 04/2023-24

CHANGE IN RISK-O-METER

Investors are requested to note that pursuant to SEBI Circular Mo, SEBIHOAMDI/DF 3/CIR/P/2020/1197
dated October 03, 2020, the Risk-o-meter of the following Schemas of IDBI Mutual Fund stand revised as
under, based on evaluation of risk level of Schemes Portfolios as on April 30, 2023;

Narmia of Product Labelling® Existing Risk-o-meter Revised Risk-o-meter
the scheme This product is suitable for investors who are seeking”:
IDBI ULTRA
SHORT TERM
FUND
{An open-ended
uftra ghort term * Reguiar Income for short

| debt scheme i @
mﬁ:mﬁ queh | * Investments in Debt | ) v
that the Macaulay |  Woney market instruments “
duration™ of th with relatively lower | )
pgrr;mig i ; interest rate risk, such that RISKOMETER %-‘Eﬂ
between the: Macaulay duration of
1 monthe to the portfolio is maintainad Investors understand that Investors understand that
& monthe between 3 months to their principal will be at their principal will be at
A |'E||g|[r.‘|g|-!| n,gh B months Low to Moderate Risk Moderate Risk.
inferest rate risk
and moderate
credit risk

LEEhEﬂ'ﬁE‘.]

*Investors should consult their financial advisors if in doubt about whather the product is suitable for them.
** Pleasa rafer Schema Information Document (510 of DB LAra Short Tesm Fund
& There s no chamge In produect labelling of the schemas, Only rigk-o-meder 5 changed

This Addendum shall form an integral part of Scheme Information Document [ Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other features and terms and conditions as stated in the SIDEIM of the Schemas shall ramain
unchanged.

For IDBI Asset Management Limited

(Investment Manager to IDBI Mutual Fund)

Place : Mumbai Sdi-
Date : May 03, 2023 Chief Compliance Officer

Statutory Details: IDBI Mutual Fund has been set up as a trust sponsored by 1DBI Bank Limited with
IDBI MF Trustee Company Limited as the Trustee {"Trustee” under the Indian Trusts Act, 1882) and
with IDBI Asset Management Limited as the Investment Manager,

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Members of Star Cement Limited (the "Company™) are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the “Companies Act™) read with Rules 20 and 22 of the Companies (Management and Administration)
Fules, 2014 [the "Management Rules") each as amended from time to time, including any re-enactment thereof for the time
being in force, and other applicable provisions, if any, read with the General Circular Nos. 14,2020 dated April 8, 2020,
1772020 dated April 13, 2020, 2272020 dated June 15, 2020, 33,2020 dated September 28, 2020, 39/2020 dated December
31, 2020, 102021 dated June 23, 2021, 20,2021 dated December B, 2021, 3/2022 dated May 5, 2022 and 11,2022 dated
December 28, 2022, issued by the Ministry of Corporate Affairs [MCA] [hereinafter collectively referred to as 'MCA Circulars']
and Regulation 44 of the Securities and Exchange Board of India [Listing Obligations and Disclosure Requirements)
Regulations, 2015, as amended frem time to time [*SEBI Listing Regulations”), Secretarial 5tandard on General Meetings
[55-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Bules, Circulars and
MWotifications issued there under [including any statutory modifications or re-enactment thereof for the time belng in force and
as amended from time to fime), that the following Special Resclutions are proposed for consideration by the Shareholders of
the Company for passing by means of Postal Ballot by way of voting through electronic means [‘remote e-voting”)

5. No. | Agenda items

)5 JK Acri GENETICS LTD.

d. Office : 7, Council House Street, Kolkata - 700 001
Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WBZ000PLC091286
Website : www jkagri.com, E-mail : info@jkagri.com, Ph. : 040-66316858, Fax : 040-27764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

v U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD
K™ 9-A, RANA PRATAP MARG, LUCKNOW-226001

Tel No. (0522) 2612949, (05222628310, Fax: (0522) 2627994

Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

Short Term e-Tender Notice

Online e-bids are invited for the sale of differant kind of Alcohal (5005, Ena, matured sprit)
from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide registerad
users to whaom license have been issued by the Excise Department and approved traders
holding walid license of Excise department of the concemed State. E-bid can be
uploaded upto 8.55 P.Mon 11.05.2023 and Technical bid will be opened at 11.30 AM on
and Financial bid at 3.30PM on 12.05.2023. E-bid minimum EMD is Rs 100000,/ - EMD
ks variable if guoted guantity is abowe 01,00 lac BL. The rate atwhich EMD shall Increase
will b Rs 1.80 perBL. Total quantity for sale of Alcohol is approximately 2003 756.50 lac
BL and Tender cost Rz, 2000/ - + 18% GST (Non refundable). The details for submission
of e-bids will be availalle on the e-tender PORTAL and also on
Federation website wewupsugarfed.org since 03.05.2023 at 6.55 PM. The Managing
Director Federation reserves the rightto cancel any orall the e-bids without assigning any
reason. The decision of the Managing Director shall be final and binding,

UPSUGARFED/GM(AT) ....63.../3C (RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74900TG2008PTC060157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assets ("MRRAs") of Lanco Solar Private Limited - In
Liquidation ("Corporate Debtor") under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023. The Assets of the Corporate Debtor will be assigned or
transferred on an “AS IS WHERE IS, AS IS WHAT IS,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".

The NRRAs include
Financial Assets, namely, Receivables, Loans and
Advances, Deposits, Supplier Advances, Other Current and
Mon-Current Assets.

Call on +81 BB285 V6197 or Email at lg.lspl@gmail.com for
seeking maore information.

The last date to submit the Offer for the NERAs is May 31, 2023.

For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liquidator
IBEIIPA-001/1P-PO0O031/2017-18M110115
Authorisation for Assignment valid till December 23, 2023
lg.Ispl@gmail.com; huzefa,sitabkhan@gmail.com
Date : May 04, 2023
Flace : Mumbai

FORM A
PUBLIC ANNOUNCEMENT
[Lindsr Aagesstion & of the insofvancy and Sanknyxcy Boand of india
finsofeancy Mesoiulon Proness v Copoisle Parsonst Regolatons, 2076}
FOR THE ATTENTION OF TH REDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

I [Mame of coporaledebior | Cabogen Phama Frais Limied
| 2 | Date of ncomporaton of comonate dabior | 15th Agdl 2005
3 | Authorty under which corporale detior | ROG-Murmibal
| i ircrponied | neEdened
A ke o T i e | OB s
| Ickantification Mo. of corporats detror
e P e s s S TS e e
| privvcipal office | any) of corponbe hlari Muria - 400705, Mabarashina
| chebtior
'aflmmmmmmmh | Date of Onder — 28h Apel 2023
_|mepectolcoporeiedetear 0 | Dabe of receipt of onder — 02nd May 2023
| 7 |Estmaled dete of cosire of rechency | 20th Dctober 2023
a_ | Mama and megisiation number of fie WrAnd Jtencra Jhumkheasla

| e resciution prolessionsl

& | Ardresszs sl e-mad of $u interim
| rersci.ion professonal. a5 megsiend
| with the Board

Req. ko 1BEV1RA-DOE P00 201 8-20201 2688

| Aericiresss: B AR, Sarmswer Towers, Pansi Panchayl
Road Opp Sona Licheog, Andnen East  Mumbad
Suburban, Mahamshira 400063
Ernail : eriljrumkhewalagrmal.com

10.] Ackdress and e-mai 1o b wsed T | Asciciness 1 22, Maker Charmiber W, herrman Poim

| eormespondencn with e inlerim Wurmiai - 400021
| rescson professonal Emal iposfogenpharmaigmall.com
11, Last date for submssion of claims | 16ih Mery 2023

12.| Clamses of crackiors, i any, under Narl Appicalie 2 per romalion avalalis wit: IRP
| chaws b of subegaction 8] ol sedcion

| 21, ascartained by tha inlenm msolution

13. Names of irsohency Prolessionats Mol Appicable
|ichervified to @t a8 Authorised
| Represerabve of creditons in a class

___|{Three names for aach class) .

14.| i) Releant Forme and Wb fink:
o) Detaiie of authorized representalives | hitps:fibbi gowinenhomeidownloacs
| ane: bl ot Propscal Acicmss: A

Motice is haraby given that the Natonal Company Law Trbunal has crdered the
comrmencamsant of conporate insolvency resoluton process of Celogen Pharma Private
Limibed an 02rd May 2023,

The creditors of Celogen Pharma Private Uimited, are heraby called upon 1o submit thes
ctairms wilk procd on ar bedore 16th May 2023 1o the nlerim resolution professianal at the
address mantioned against anbry Mo, 10

The fimancial crediors shall subrd heir clams with prood By slectronic means only. All other
craditors may subamil the claims with proofin parson, By post or By slecironic means,

A financial craditor belonging fo a class, as ksted against the entry Mo 12, shall indicate is
chodce of autharized representative Tram amang the thres insolvency professionals listed
against entry Mo, 13 to act as authorized reprasentative of the class [specify class] in Form
Ca - Mot Applicable

Suomission of false or mislaading proofs of clasm shall attract panalties

Drate : Ddih May 2023 Sdi-
Place: Murmbai Mr. Anil Jitendra Jhumkhawala
Interim Resolution Professional

1BEI Reg. No. 1881/1F&-002/IP-NO042 3, 20159-20/ 12685
AFAAART268H/0R121223/202465 Valid il 12th December 2023

1 | ToAppoint Mr. Vivek Chawla (DIN: 02896336) as an Independent Director of the Company.,

2 | T Appoint Mr, Jagdish Chandra Tashaiwal [DIN: 0153988%) as an Independent Diractor of the Company

3 | Te Appeint Mr, Ramit Bedhraja (DIN: 00053723) as an Independent Director of the Company,

4 To increase the [Emit on maximum number of Directors from 15 (Fifteen] to 20 (Twenty)

5 To revise the remuneration payahle to Mr. Pram Kumar Bhajanka (0IM; 00591512], Managing Director

The Notice of the Pastal Ballot have been sent only through electronic mode on 03rd May, 2023 to all those Members, whose
email addresses are registerad with the Company or with the Company’s Registrar and Share Transfer Agent, named, M/s.
Maheshwari Datamatics Private Limited [*RTA") or with their respective Depository Participants (*Depository”™), as on the
Cut-off date i.e. 26th April, 2023, The requirement of sending physical copies of the Notice of Postal Ballot to the Members
have been dispensed with vide MCA Circulars and SEBI Circulars.
In compliance with the MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enabile
them to cast their votes electronically instead of submitting the physical Postal Ballot Form. The communication of assent or
dizzent of the members would take place only through the remote e-voting system. For this purpose, the Company has
entered into an agreement with National Securities Diepository Limited ['N3DLU) for facilitating remote e-voting to enable the
members to cast their votes electronically only.
The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Motice. The remate e-voting
period shall commence on Friday, 05th May, 2023 at 09:00 &.M. [I5T) and shall end on Saturday, 03rd June, 2023 at 05:00
P.0A. [I5T). During thiz period, Members of the Company whaose names appeared in the Register of Members/List of Beneficial
Owners and halding shares in the physical or dematerialized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their votes electronically, as set out in the Notice of the Postal Ballot through remote e-vating of NSDL. The voting rights of the
shareholders shall be in proportion to their share in the paid up equity share capital of the Company as on cut-off date. The
remate g-voting module shall be disabled by N5DL for voting thereatter, Once the vote on & resolution is cast by a Shareholder,
the Shareholder shall not be allowed to change it subsequently. & person who is not a Shareholder as on the cut-off date
should treat this Motice for information purpase only
Irt lime with the MCA Circulars and SEBI Circulars, the Notice of the Postal Ballot of the Company has been uploaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchanges,
namely, National Stock Exchange of India Limited (N5E) at www.nseindia.com and BSE Limited [BSE) at www.bseindia.com
respectively and on the website of M50L i.e., wwwi.evoting.nsdl.com.
The Members whose e-mail address is not registered with the Company/Depositories, may register, by clicking the link:
https://mdpl.in/ and follow the instructions guided therein or by giving details of folio number, e-mail address and
self-attested copy of PAN card to mdplde@yahoo.com an or before 05:00 pom. (I5T), Saturday, 20th May, 2023, After
successful registration of the e-mail address, a copy of this Postal Ballot Notice aleng with the remote evobing User ID and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023
The Board of Directors have appointed Md. Shahnawaz, Practicing Company Secretary (Membership no. ACS. 21427 and
Certificate of Practice No, 15076} as the Scrutinizer (the™5crutinizer”) for conducting the postal ballot process through remote
e-yaking, in a fair and transparent manner,
The results of the Postal Ballot along with the Scrutinizer®s report will be anmounced on or before Monday, 05th June, 2023 at
or before 0500 p.m. [(IST) at the Registered office of the Company and will be displayed on the Company's website
www.starcement.co.in and on the website of NSDL ie., www.nsdl.couin. The Company shall simultaneously forward the
results to BSE Limited and Mational Stock Exchange of India Limited where the Equity Shares of the Company are listed and
shall intimate to the Registrar and Share Transfer Agent.
For process and manner of E-voting, members may go through the E-voting instructions or in case of any queries, members
may refer the Freguently Asked Questions (FACE) for members and the E-voting user manual available at download section of
www.evoting.nsdl.com or call on tall free no. 1200-1020-9%0 and 1E00-244-430 or contact Ms. Pallayi Mhatre from MNSDL,
Trade Wordd, "A" Wing, 4th Floor, Kamala Mills Compound, Lower Parel, Mumbai - 400012 through Email at
evoting@nsdl.co.in.
For Star Cement Limited
5d/-
Debabrata Thakurta
Company Secretary
Membership No. FC5 6554

Date: 03rd May, 2023
Place: Kolkata

¥ in Lacs)
Quarter Ended Year Ended
PARTICULARS (Audited) (Audited)
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Total Income from Operations (Net) 4,691.28 6,957.57 20,349.26 24 ,990.29
Profit before Interest, Depreciation
& Taxes (PBIDT) 539.03 7e0.22 (280.08) 1,925.46
MNet Profit / (Loss) before tax
from ordinary activities and
Exceptional ltems 317.49 o244 40 (1,527 .55) 1,025.57
Met Profit [ (Loss) for the period
before tax (after Exceptional ltemns) 317 .49 544 .40 {1,527.55) 1,025.57
Met Profit / (Loss) after tax
from Ordinary activities and
Exceptional ltems 233.83 430.63 (1.079.86) 77317
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)] 275.26 407.32 (1,070.33) 737.10
Equity Share Capital
(¥ 10/- per Share) 463.70 463.70 463.70 463.70
Earning Per Share (of T 10/- each)
- Basic & Diluted (T) 5.04 8.29 (23.29) 16.67

Calcom

CALCOM VISION LIMITED
CIM: L92111DL1985PLC021005
Regd. Office: C-41, Defence Colonmy, Mew Delhi-110024
Carp, Offlce; B-18, She-C, Surajpur Industrial Area, Greater Nolda-201306, UP.
Tel: 0120-2569T61, Fax: 0120-2569769 Website: wew.calcomindia.com,
Email: corp.comgliance@calcomindia.com

CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023
Desr Mambers,

This i with relerence 1o the Molice of Fostal Ballpt ("Postal Balkot Notice™) of Calcom Vision
Limied ("the Company™] izsued on April 20, 2023, saeking approval of membars for mattars
contained in the said nabce. The Postal Ballot Motice has already been circulsted to all the
sharehalders of the GCompany in due compliance with the provisions of the Companies Act, 2013
read with the rules mada theraunder and applicable provisions of SEBI Requlations.

The Comgany through this comgendum wishes o bring fo the nofice of the Sharehalders of the

Campany ha changas in the explanatory statement as set aul for lem Mo 1 and 2, contained

inthe Fosia Ballof Notice.

Changes to the Explanstary Statement to ftem Ho. 1 & 2 as following:

1. Sr. No. 13 and 20 in Para VIl of the Explanatory Statement of the Postal Ballot Motice,
ghould be read as under:

s Name of the Proposed Allottees Category | Mame of ultimate beneficial
Moo 1 o
13 Bookwise India Private Limited Nan-Promoter | Mr. Om Arora, Ms. Aditi Arara

_Aggarwal, Ms. Arfi Walia
Ms. Madira Farar Hamid
M=, Azra Khan

20, | Sherwood Infrastructures India Limited | Non-Promoter

*Seral Mumber as i tia Posfal Gallad Natices

2. 5, Mo, 16 and 28 in Para IX of the Explanatory Statement of the Postal Ballot Notice,
should be read 28 under:

5. | Mame of Pre-issue | Equity | PostEquity |Warrants Pest 1ssue
Mo  Alloize Shareholding | Shares |  Allatment tobe | Shareholding
Siruciure To be allotted  (Presuming full

Allatted conversion aof

: i Warrants)
Ho. of | %age | | No. of |%age Mo. of |Tage

= | Shares| ** | Shares " | Sharse |
16. | M Vedant 18,500 0.14 | 9554 [2g.054/0.21 0 | 28,054 | D.20

Shrawan Kohli | | [ [ .
26 | Ms BhartiJdain | 300 | O | 3984 | 3484 |003| 0 | 3484 | 0.03

1. The above is an extract of the detailed format of Quarterly Financial Rasults filed with the Stock
Exchange under Regulation 33 of the SEEI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the Quartery and Yearly results are available on the Stock
Exchange websile (www.bseindia.com) and Company’s website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
been identiied and accordingly internally generated intangible assets is being recognised at Cost
to be amortised over the defined useful life.

3 i
) >( JK seeds

a
L

Place : New Delhi
Date: 3rd May, 2023

For JK Agri Genetics Limited

Bharat Hari Singhania
Chairman

{"] These percenlages have been caiculated an the basis of post-preferandial share capifal
af the Company ie. Rs. 13,37,87.300 {Rupass Thideen Crore Thidy Sawven Lakh Eighly
Seven Thausand and Three Hundred Only) divided dnfo 1,33, 78,730 (Gre Crore Thirty
Three Lakh Sevenly Elgh! Thousand Seven Hundred and Thinly) Equity Shaves of Rz 10/
- [Rupgas Ter Onlyl aach,
{) Thase percentages fave been catulsed on the besis of post-preferential shave capdal of
the Company on fully diuted basis ie. Bs. 13,7768, 170 (Rupees Thideen Crore Ssvenly
Seven Lakh Sichy Eight Thowsand One Hundred and Sewanfy Oniyl divided inlo 137,78 817
{Ong Crore Thidy Seven Lakh Seveniy Six Thowsand Eight Hundved and Seventaent Eguily
Shares of Rs, 10 (Rupees Ten Only) aach,
") Banal Number 35 in the Posfal Ballaf Nafica.
This Crerigendum shall forn an inkegral par of the Pastal Badat Motice dated Soril 2, 2023, which
has already bean crculabed fo the shareholdars of the Company and an and from tha daba
thereaf, the Postal Ballot Matica together with explanatory =tatement zhall always be read in
corjunction with the Pesta Ballol Notice with this Corrigendum. This commigendum will also be made
avadable on the Compary’s website viz, www.calcemindia com, on he website of BSE Lmibed viz,
www. bsaindiacom and on the websita of MGDL af www.eveding.nsdlcom. All other parficulars
and details as mertioned inthe Postal Ballot MeSice dated Aprid 20, 2023, shall remain unchanged,
By the order af the Board of Directors
For Calcom Vision Limited
Sd-
Aayushi Jindal
Company Secretary & Compliance Officer

Place: Greater Nolda
Date: 03.05.2023
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URJA GLOBAL LIMITED

T Regd, Office - 487063, 17 FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
= CIM : LET1200L1992PLE04B5A3

Audited Consalidated Financial Results For The Quarter & Year Ended on March 31, 2023

(Rs=. In lacs)

URJA GLOBAL LIMITED

LA Regd. Office : 487163, 1" FLOOR. NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
— CIN : LET120DL 159 3PLCO4R0E]

Audited Standalone Financial Results For The Quarter & Year Ended on March 31, 2023

{Rs. In lacs)

held on 02nd May, 2023,
2 TheCompany operates in one seqment only, the clause relating to segment wise reparting is not applicabie fo the Company

133 of tha Companies Act, 2013,

Accaunting Standards) Rules, 2015 as amended as spacified in seclion 133 of tha Companies Acl, 2013,

disclosure
For Urja Global Limited
Bl
Mohan Jagosh racal
Place ; New Delhi H::Eglngﬂiﬂnr
Date : 02nd May, 2023 DIN-OTE2T563

1 The above linancial results were reviewsd and recommended by the Audit Commiltes and approved by the Beard of Directors at their meeling
3 The above Awdited Finencial Results have been prepared in accordance with the recognition and measurement prnciples of applicabls Indian

Accounting Standards (Ind AS) notified under the Companies (Indian Accounting Standards) Rules, 2015 as amended as specified n section
4 EPS5 has been calculated in accordance with Ind AS 33 as notifiad by the Mnistry of Corporate Affairs (MCA) in the Companies (Indian

5 Previous period's figures have been regrouped | reclassified, whesaver necessary o cormespond with the current period’s classification /

Quarter ended Financial Year anded Quarter ended Financial Year ended

5 HM.03.2023 | MK | M.03.2022 | 31.03.2023 1.03.2022 5 3032023 | 3422022 | M1.05.2022 | 31.03.2023 .03 202
No PARTICULARS Audited | Un-Audited | Audited | _Audited Audited Na FARIRALS Audited | Un-Audited | Audited | Audited Audited
1| Ttal mcarme from oparations (nath 11107 103275 | 412607 41422 745348 1 Tatal incame from operations (net) 103482 98306 | 308670 | 403845 6,376.07
2 | Nat Prafif far fhe pericd [befare Tax, Exceplional and £ | Net Profit for the period {before Tax, Exceplional and

Extraordinary Hems) 323 60.81 21.73 197 85 99,37 Extraordinary liems) 221 57.50 1414 | 179,02 BA 33
3| Met Prafit for the period before tax, (after Exceptional ' % | Met Profit for the periad befare tax, (after Exceptionat and

and Extraordinary items) 923 60,81 21.73 197 .85 09,37 Extraordinary items) 2 57.50 1414 179.02 £8.33
4 | Net Profit for the period after tax, (aher Exceptional and ' 4 | Nt Prfit for the periad after lax. (after Exceplional and

Extraorginary ibems) 9.23 60,81 217 152.50 76683 Exlracrdinary ibams) 221 AT.50 14.14 134.08 6620
5 | Total Coenprahensive Income for the period o & | Tatal Comprehansiva Incoeme for the penad o o o o

[Comgrizing Profit for the period (after tax) and Other [Camprising Prafi for the pericd (afler lax) and Clher

Comprenhensive nooma (afier Tax) 933 G081 217 152 .63 Te.47 Comprehensive Income (after Tax) 2.1 5750 14.14 134,08 58 20
B |Eguity Share Capial 533901 | 533801 | 533600 | 533801 5,335.01 & | Equity Share Capital £339.01 | 533001 | 53390 5.330.01 5,339.01
7 | Rasanvas {axchuding revaluation reserva) as shown in the T | Reserves (excluding revalustion resanve) as shown i the

Audited Balance Sheed of the previaus vear) - - -| 1274299 12 640,28 Audited Balance Shest of the previous year) . - B.B0.2T7
8 | Eamings per share {of Re. 1/~ each) (for confinuing and & | Eamings per share (of Re. 1/~ each) (for conbinuing and

discantinued aperafions discontinued operations) 5 ! . =, Seap

(1) Baisc 0.0017 00114 0,0041 0,0286 00144 (1} Balse 0.000 0.014 0.003 0,025 0.012

i2) Diluted 0.0017 0.0114 0.0041 1.0285 00144 (2} Diluted £.000 0.014 0.003 0.025 0.012
Mides MNotes ;

1 The above financial results were reviewsd and recommended by the Auds Committee and approved by the Board of Directors at their mesting
held on 02nd May, 2023,

2 TheCompany cperales inone segment ondy, the clause relating 1o segment wise reporting is notapplicable o the Company.

3 Theabove Audited Firancial Resi#ts have been prepared in accordance with the recognitan and measurement principles of applicatle Indian
Accoumbng Slandards (Ind A5) nolified under the Companies (Indan Accounting Slandards) Rues, 2015 a5 amended as spacied in sackion
133 afthe Companias Act, 2013,

4 EPS hes been calculated in accordance with ind AS 33 as nolified by the Ministry of Corporate Affairs (MCA) in the Companies (Indian
Accounting Standards) Fules, 2015 as amended as specified in section 133 of the Companias Act, 20913,

5 Previous period's figures have besn regrouped / reclassified, wherever necessary 1o cormespond with the curent penod's dassification |

fesclosuna.
Far Urja Global Limited
34
Mahan Jagdish Aganwal
Managing Director
DN STE2TSER

Place : Mew Delhi
Date : OZnd May, 2023

CANARA ROBeCO

=== Canara Robeco Mutual Fund

Investrment Manager : Canara Robeco Asset Management Co. Lid.
Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001.
Tel.: 6658 5000, Fax: 6658 5012/13, www.canararcbeco.com, CIN No.: UBS990MH1993PLCOT1003

NOTICE-CUM-ADDENDUM NO. 07

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBI/HO/IMD/DF3/CIR/P/2020/197 dated October 05, 2020, the
Risk-o-meter of the below mentioned scheme of Canara BEobaco Mutual Fund stands revised as under:

Name of the scheme

Existing Risk-o-meter Revised Risk-o-meter
Canara Robeco P [T, TR g
Banking and PSU j,f;‘\\ﬂﬂ"-"“m %% ‘“‘\ W‘xa
Debt Fund ¥ Qﬁ*ﬁ;_ i % ~/ B\
{ /'// i _r__.-'""-*."-. /\ Y _y___,.-"" :"ll"'u
/ Fidar, o ‘il". N %'ﬁl
[ -= II “""-»\_RK .-.____.-' III = II e - | L i

=Ty
RISKOMETER

Imvestors understand that their princpal will
be at Low to Moderate risk

Investars understand that their prncipal will
be at Moderate risk

The above Risk-o-meter is based on the evaluation of nisk level of the Schemes' portfolio as on April 28, 2023

This addendum shall form an integral part of the Staternent of Additional Information (*SAI"), Scheme
Infarmation Decument (“SID") and Key Information Memerandum ["KIM”) of the Scheme(s) of CRMF as
amended from time to time, All other terms and conditions mentioned in the SAl, SID, and KIM of CRMF
shall remain unchanged.

Investors should consult their financial advisers if in doubt about whether the product is suitable for them,

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.
(Investment manager for Canara Robeco Mutual Fund)

Date: 03-05-2023 sdf-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR

CEMENT

STAR CEMENT LIMITED

CIN: L26942ML2001PLCODGEGS
Regd. Office: Vill; Lumshnong, P.O.: Khaliehriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Dffice: Century House, 2nd Floor, P-15/1, Taratala Road, Kolkata - 700028
Tel: (033) 24015555, Fax: (033) 24015555,
Email: investors@starcement.co.in, Website: www.starcement.co.in

@ DB mutual
IDBI Asset Management Limited

ClIM: UE5100MHZOT10PLC 189315
Registered Office: IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 200005
Corporate Office: 4° Floor, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022} GE442800 Fax: (022) 66442801 Website: www.idbimulual co.in E-mail: contactusi@idbimutual con

NOTICE CUM ADDENDUM NO, 04/2023-24

CHANGE IN RISK-O-METER

Investors are requested to note that pursuant to SEBI Circular Mo, SEBIHOAMDI/DF 3/CIR/P/2020/1197
dated October 03, 2020, the Risk-o-meter of the following Schemas of IDBI Mutual Fund stand revised as
under, based on evaluation of risk level of Schemes Portfolios as on April 30, 2023;

Narmia of Product Labelling® Existing Risk-o-meter Revised Risk-o-meter
the scheme This product is suitable for investors who are seeking”:
IDBI ULTRA
SHORT TERM
FUND
{An open-ended
uftra ghort term * Reguiar Income for short

| debt scheme i @
mﬁ:mﬁ queh | * Investments in Debt | ) v
that the Macaulay |  Woney market instruments “
duration™ of th with relatively lower | )
pgrr;mig i ; interest rate risk, such that RISKOMETER %-‘Eﬂ
between the: Macaulay duration of
1 monthe to the portfolio is maintainad Investors understand that Investors understand that
& monthe between 3 months to their principal will be at their principal will be at
A |'E||g|[r.‘|g|-!| n,gh B months Low to Moderate Risk Moderate Risk.
inferest rate risk
and moderate
credit risk

LEEhEﬂ'ﬁE‘.]

*Investors should consult their financial advisors if in doubt about whather the product is suitable for them.
** Pleasa rafer Schema Information Document (510 of DB LAra Short Tesm Fund
& There s no chamge In produect labelling of the schemas, Only rigk-o-meder 5 changed

This Addendum shall form an integral part of Scheme Information Document [ Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other features and terms and conditions as stated in the SIDEIM of the Schemas shall ramain
unchanged.

For IDBI Asset Management Limited

(Investment Manager to IDBI Mutual Fund)

Place : Mumbai Sdi-
Date : May 03, 2023 Chief Compliance Officer

Statutory Details: IDBI Mutual Fund has been set up as a trust sponsored by 1DBI Bank Limited with
IDBI MF Trustee Company Limited as the Trustee {"Trustee” under the Indian Trusts Act, 1882) and
with IDBI Asset Management Limited as the Investment Manager,

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Members of Star Cement Limited (the "Company™) are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the “Companies Act™) read with Rules 20 and 22 of the Companies (Management and Administration)
Fules, 2014 [the "Management Rules") each as amended from time to time, including any re-enactment thereof for the time
being in force, and other applicable provisions, if any, read with the General Circular Nos. 14,2020 dated April 8, 2020,
1772020 dated April 13, 2020, 2272020 dated June 15, 2020, 33,2020 dated September 28, 2020, 39/2020 dated December
31, 2020, 102021 dated June 23, 2021, 20,2021 dated December B, 2021, 3/2022 dated May 5, 2022 and 11,2022 dated
December 28, 2022, issued by the Ministry of Corporate Affairs [MCA] [hereinafter collectively referred to as 'MCA Circulars']
and Regulation 44 of the Securities and Exchange Board of India [Listing Obligations and Disclosure Requirements)
Regulations, 2015, as amended frem time to time [*SEBI Listing Regulations”), Secretarial 5tandard on General Meetings
[55-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Bules, Circulars and
MWotifications issued there under [including any statutory modifications or re-enactment thereof for the time belng in force and
as amended from time to fime), that the following Special Resclutions are proposed for consideration by the Shareholders of
the Company for passing by means of Postal Ballot by way of voting through electronic means [‘remote e-voting”)

5. No. | Agenda items

)5 JK Acri GENETICS LTD.

d. Office : 7, Council House Street, Kolkata - 700 001
Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WBZ000PLC091286
Website : www jkagri.com, E-mail : info@jkagri.com, Ph. : 040-66316858, Fax : 040-27764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

v U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD
K™ 9-A, RANA PRATAP MARG, LUCKNOW-226001

Tel No. (0522) 2612949, (05222628310, Fax: (0522) 2627994

Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

Short Term e-Tender Notice

Online e-bids are invited for the sale of differant kind of Alcohal (5005, Ena, matured sprit)
from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide registerad
users to whaom license have been issued by the Excise Department and approved traders
holding walid license of Excise department of the concemed State. E-bid can be
uploaded upto 8.55 P.Mon 11.05.2023 and Technical bid will be opened at 11.30 AM on
and Financial bid at 3.30PM on 12.05.2023. E-bid minimum EMD is Rs 100000,/ - EMD
ks variable if guoted guantity is abowe 01,00 lac BL. The rate atwhich EMD shall Increase
will b Rs 1.80 perBL. Total quantity for sale of Alcohol is approximately 2003 756.50 lac
BL and Tender cost Rz, 2000/ - + 18% GST (Non refundable). The details for submission
of e-bids will be availalle on the e-tender PORTAL and also on
Federation website wewupsugarfed.org since 03.05.2023 at 6.55 PM. The Managing
Director Federation reserves the rightto cancel any orall the e-bids without assigning any
reason. The decision of the Managing Director shall be final and binding,

UPSUGARFED/GM(AT) ....63.../3C (RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74900TG2008PTC060157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assets ("MRRAs") of Lanco Solar Private Limited - In
Liquidation ("Corporate Debtor") under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023. The Assets of the Corporate Debtor will be assigned or
transferred on an “AS IS WHERE IS, AS IS WHAT IS,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".

The NRRAs include
Financial Assets, namely, Receivables, Loans and
Advances, Deposits, Supplier Advances, Other Current and
Mon-Current Assets.

Call on +81 BB285 V6197 or Email at lg.lspl@gmail.com for
seeking maore information.

The last date to submit the Offer for the NERAs is May 31, 2023.

For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liquidator
IBEIIPA-001/1P-PO0O031/2017-18M110115
Authorisation for Assignment valid till December 23, 2023
lg.Ispl@gmail.com; huzefa,sitabkhan@gmail.com
Date : May 04, 2023
Flace : Mumbai

FORM A
PUBLIC ANNOUNCEMENT
[Lindsr Aagesstion & of the insofvancy and Sanknyxcy Boand of india
finsofeancy Mesoiulon Proness v Copoisle Parsonst Regolatons, 2076}
FOR THE ATTENTION OF TH REDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

I [Mame of coporaledebior | Cabogen Phama Frais Limied
| 2 | Date of ncomporaton of comonate dabior | 15th Agdl 2005
3 | Authorty under which corporale detior | ROG-Murmibal
| i ircrponied | neEdened
A ke o T i e | OB s
| Ickantification Mo. of corporats detror
e P e s s S TS e e
| privvcipal office | any) of corponbe hlari Muria - 400705, Mabarashina
| chebtior
'aflmmmmmmmh | Date of Onder — 28h Apel 2023
_|mepectolcoporeiedetear 0 | Dabe of receipt of onder — 02nd May 2023
| 7 |Estmaled dete of cosire of rechency | 20th Dctober 2023
a_ | Mama and megisiation number of fie WrAnd Jtencra Jhumkheasla

| e resciution prolessionsl

& | Ardresszs sl e-mad of $u interim
| rersci.ion professonal. a5 megsiend
| with the Board

Req. ko 1BEV1RA-DOE P00 201 8-20201 2688

| Aericiresss: B AR, Sarmswer Towers, Pansi Panchayl
Road Opp Sona Licheog, Andnen East  Mumbad
Suburban, Mahamshira 400063
Ernail : eriljrumkhewalagrmal.com

10.] Ackdress and e-mai 1o b wsed T | Asciciness 1 22, Maker Charmiber W, herrman Poim

| eormespondencn with e inlerim Wurmiai - 400021
| rescson professonal Emal iposfogenpharmaigmall.com
11, Last date for submssion of claims | 16ih Mery 2023

12.| Clamses of crackiors, i any, under Narl Appicalie 2 per romalion avalalis wit: IRP
| chaws b of subegaction 8] ol sedcion

| 21, ascartained by tha inlenm msolution

13. Names of irsohency Prolessionats Mol Appicable
|ichervified to @t a8 Authorised
| Represerabve of creditons in a class

___|{Three names for aach class) .

14.| i) Releant Forme and Wb fink:
o) Detaiie of authorized representalives | hitps:fibbi gowinenhomeidownloacs
| ane: bl ot Propscal Acicmss: A

Motice is haraby given that the Natonal Company Law Trbunal has crdered the
comrmencamsant of conporate insolvency resoluton process of Celogen Pharma Private
Limibed an 02rd May 2023,

The creditors of Celogen Pharma Private Uimited, are heraby called upon 1o submit thes
ctairms wilk procd on ar bedore 16th May 2023 1o the nlerim resolution professianal at the
address mantioned against anbry Mo, 10

The fimancial crediors shall subrd heir clams with prood By slectronic means only. All other
craditors may subamil the claims with proofin parson, By post or By slecironic means,

A financial craditor belonging fo a class, as ksted against the entry Mo 12, shall indicate is
chodce of autharized representative Tram amang the thres insolvency professionals listed
against entry Mo, 13 to act as authorized reprasentative of the class [specify class] in Form
Ca - Mot Applicable

Suomission of false or mislaading proofs of clasm shall attract panalties

Drate : Ddih May 2023 Sdi-
Place: Murmbai Mr. Anil Jitendra Jhumkhawala
Interim Resolution Professional

1BEI Reg. No. 1881/1F&-002/IP-NO042 3, 20159-20/ 12685
AFAAART268H/0R121223/202465 Valid il 12th December 2023

1 | ToAppoint Mr. Vivek Chawla (DIN: 02896336) as an Independent Director of the Company.,

2 | T Appoint Mr, Jagdish Chandra Tashaiwal [DIN: 0153988%) as an Independent Diractor of the Company

3 | Te Appeint Mr, Ramit Bedhraja (DIN: 00053723) as an Independent Director of the Company,

4 To increase the [Emit on maximum number of Directors from 15 (Fifteen] to 20 (Twenty)

5 To revise the remuneration payahle to Mr. Pram Kumar Bhajanka (0IM; 00591512], Managing Director

The Notice of the Pastal Ballot have been sent only through electronic mode on 03rd May, 2023 to all those Members, whose
email addresses are registerad with the Company or with the Company’s Registrar and Share Transfer Agent, named, M/s.
Maheshwari Datamatics Private Limited [*RTA") or with their respective Depository Participants (*Depository”™), as on the
Cut-off date i.e. 26th April, 2023, The requirement of sending physical copies of the Notice of Postal Ballot to the Members
have been dispensed with vide MCA Circulars and SEBI Circulars.
In compliance with the MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enabile
them to cast their votes electronically instead of submitting the physical Postal Ballot Form. The communication of assent or
dizzent of the members would take place only through the remote e-voting system. For this purpose, the Company has
entered into an agreement with National Securities Diepository Limited ['N3DLU) for facilitating remote e-voting to enable the
members to cast their votes electronically only.
The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Motice. The remate e-voting
period shall commence on Friday, 05th May, 2023 at 09:00 &.M. [I5T) and shall end on Saturday, 03rd June, 2023 at 05:00
P.0A. [I5T). During thiz period, Members of the Company whaose names appeared in the Register of Members/List of Beneficial
Owners and halding shares in the physical or dematerialized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their votes electronically, as set out in the Notice of the Postal Ballot through remote e-vating of NSDL. The voting rights of the
shareholders shall be in proportion to their share in the paid up equity share capital of the Company as on cut-off date. The
remate g-voting module shall be disabled by N5DL for voting thereatter, Once the vote on & resolution is cast by a Shareholder,
the Shareholder shall not be allowed to change it subsequently. & person who is not a Shareholder as on the cut-off date
should treat this Motice for information purpase only
Irt lime with the MCA Circulars and SEBI Circulars, the Notice of the Postal Ballot of the Company has been uploaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchanges,
namely, National Stock Exchange of India Limited (N5E) at www.nseindia.com and BSE Limited [BSE) at www.bseindia.com
respectively and on the website of M50L i.e., wwwi.evoting.nsdl.com.
The Members whose e-mail address is not registered with the Company/Depositories, may register, by clicking the link:
https://mdpl.in/ and follow the instructions guided therein or by giving details of folio number, e-mail address and
self-attested copy of PAN card to mdplde@yahoo.com an or before 05:00 pom. (I5T), Saturday, 20th May, 2023, After
successful registration of the e-mail address, a copy of this Postal Ballot Notice aleng with the remote evobing User ID and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023
The Board of Directors have appointed Md. Shahnawaz, Practicing Company Secretary (Membership no. ACS. 21427 and
Certificate of Practice No, 15076} as the Scrutinizer (the™5crutinizer”) for conducting the postal ballot process through remote
e-yaking, in a fair and transparent manner,
The results of the Postal Ballot along with the Scrutinizer®s report will be anmounced on or before Monday, 05th June, 2023 at
or before 0500 p.m. [(IST) at the Registered office of the Company and will be displayed on the Company's website
www.starcement.co.in and on the website of NSDL ie., www.nsdl.couin. The Company shall simultaneously forward the
results to BSE Limited and Mational Stock Exchange of India Limited where the Equity Shares of the Company are listed and
shall intimate to the Registrar and Share Transfer Agent.
For process and manner of E-voting, members may go through the E-voting instructions or in case of any queries, members
may refer the Freguently Asked Questions (FACE) for members and the E-voting user manual available at download section of
www.evoting.nsdl.com or call on tall free no. 1200-1020-9%0 and 1E00-244-430 or contact Ms. Pallayi Mhatre from MNSDL,
Trade Wordd, "A" Wing, 4th Floor, Kamala Mills Compound, Lower Parel, Mumbai - 400012 through Email at
evoting@nsdl.co.in.
For Star Cement Limited
5d/-
Debabrata Thakurta

¥ in Lacs)
Quarter Ended Year Ended
PARTICULARS (Audited) (Audited)
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Total Income from Operations (Net) 4,691.28 6,957.57 20,349.26 24 ,990.29
Profit before Interest, Depreciation
& Taxes (PBIDT) 539.03 7e0.22 (280.08) 1,925.46
MNet Profit / (Loss) before tax
from ordinary activities and
Exceptional ltems 317.49 o244 40 (1,527 .55) 1,025.57
Met Profit [ (Loss) for the period
before tax (after Exceptional ltemns) 317 .49 544 .40 {1,527.55) 1,025.57
Met Profit / (Loss) after tax
from Ordinary activities and
Exceptional ltems 233.83 430.63 (1.079.86) 77317
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)] 275.26 407.32 (1,070.33) 737.10
Equity Share Capital
(¥ 10/- per Share) 463.70 463.70 463.70 463.70
Earning Per Share (of T 10/- each)
- Basic & Diluted (T) 5.04 8.29 (23.29) 16.67

Calcom

CALCOM VISION LIMITED
CIM: L92111DL1985PLC021005
Regd. Office: C-41, Defence Colonmy, Mew Delhi-110024
Carp, Offlce; B-18, She-C, Surajpur Industrial Area, Greater Nolda-201306, UP.
Tel: 0120-2569T61, Fax: 0120-2569769 Website: wew.calcomindia.com,
Email: corp.comgliance@calcomindia.com

CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023
Desr Mambers,

This i with relerence 1o the Molice of Fostal Ballpt ("Postal Balkot Notice™) of Calcom Vision
Limied ("the Company™] izsued on April 20, 2023, saeking approval of membars for mattars
contained in the said nabce. The Postal Ballot Motice has already been circulsted to all the
sharehalders of the GCompany in due compliance with the provisions of the Companies Act, 2013
read with the rules mada theraunder and applicable provisions of SEBI Requlations.

The Comgany through this comgendum wishes o bring fo the nofice of the Sharehalders of the

Campany ha changas in the explanatory statement as set aul for lem Mo 1 and 2, contained

inthe Fosia Ballof Notice.

Changes to the Explanstary Statement to ftem Ho. 1 & 2 as following:

1. Sr. No. 13 and 20 in Para VIl of the Explanatory Statement of the Postal Ballot Motice,
ghould be read as under:

s Name of the Proposed Allottees Category | Mame of ultimate beneficial
Moo 1 o
13 Bookwise India Private Limited Nan-Promoter | Mr. Om Arora, Ms. Aditi Arara

_Aggarwal, Ms. Arfi Walia
Ms. Madira Farar Hamid
M=, Azra Khan

20, | Sherwood Infrastructures India Limited | Non-Promoter

*Seral Mumber as i tia Posfal Gallad Natices

2. 5, Mo, 16 and 28 in Para IX of the Explanatory Statement of the Postal Ballot Notice,
should be read 28 under:

5. | Mame of Pre-issue | Equity | PostEquity |Warrants Pest 1ssue
Mo  Alloize Shareholding | Shares |  Allatment tobe | Shareholding
Siruciure To be allotted  (Presuming full

Allatted conversion aof

: i Warrants)
Ho. of | %age | | No. of |%age Mo. of |Tage

= | Shares| ** | Shares " | Sharse |
16. | M Vedant 18,500 0.14 | 9554 [2g.054/0.21 0 | 28,054 | D.20

Shrawan Kohli | | [ [ .
26 | Ms BhartiJdain | 300 | O | 3984 | 3484 |003| 0 | 3484 | 0.03

1. The above is an extract of the detailed format of Quarterly Financial Rasults filed with the Stock
Exchange under Regulation 33 of the SEEI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the Quartery and Yearly results are available on the Stock
Exchange websile (www.bseindia.com) and Company’s website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
been identiied and accordingly internally generated intangible assets is being recognised at Cost
to be amortised over the defined useful life.

3 i
) >( JK seeds

a
L

Place : New Delhi

For JK Agri Genetics Limited

Bharat Hari Singhania

Date: 03rd May, 2023
Place: Kolkata

Company Secretary
Membership No. FC5 6554

Date: 3rd May, 2023

Chairman

{"] These percenlages have been caiculated an the basis of post-preferandial share capifal
af the Company ie. Rs. 13,37,87.300 {Rupass Thideen Crore Thidy Sawven Lakh Eighly
Seven Thausand and Three Hundred Only) divided dnfo 1,33, 78,730 (Gre Crore Thirty
Three Lakh Sevenly Elgh! Thousand Seven Hundred and Thinly) Equity Shaves of Rz 10/
- [Rupgas Ter Onlyl aach,
{) Thase percentages fave been catulsed on the besis of post-preferential shave capdal of
the Company on fully diuted basis ie. Bs. 13,7768, 170 (Rupees Thideen Crore Ssvenly
Seven Lakh Sichy Eight Thowsand One Hundred and Sewanfy Oniyl divided inlo 137,78 817
{Ong Crore Thidy Seven Lakh Seveniy Six Thowsand Eight Hundved and Seventaent Eguily
Shares of Rs, 10 (Rupees Ten Only) aach,
") Banal Number 35 in the Posfal Ballaf Nafica.
This Crerigendum shall forn an inkegral par of the Pastal Badat Motice dated Soril 2, 2023, which
has already bean crculabed fo the shareholdars of the Company and an and from tha daba
thereaf, the Postal Ballot Matica together with explanatory =tatement zhall always be read in
corjunction with the Pesta Ballol Notice with this Corrigendum. This commigendum will also be made
avadable on the Compary’s website viz, www.calcemindia com, on he website of BSE Lmibed viz,
www. bsaindiacom and on the websita of MGDL af www.eveding.nsdlcom. All other parficulars
and details as mertioned inthe Postal Ballot MeSice dated Aprid 20, 2023, shall remain unchanged,
By the order af the Board of Directors
For Calcom Vision Limited
Sd-
Aayushi Jindal
Company Secretary & Compliance Officer

Place: Greater Nolda
Date: 03.05.2023
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URJA GLOBAL LIMITED

Regd. Office - 487/63, 1" FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
CIM - LET120DL1902PLC04R5%81

Audited Consolidated Financial Results For The Quarter & Year Ended on March 31, 2023

URJA GLOBAL LIMITED

= 1 Regd. Office : 487163, 1" FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
i CIN : LET12DL1592PLCO4505]3

hesd on 02nd May, 2023,
2 TheCompany operales i one seqment only, the clause ralating to segrent wise reporting is not applicable to the Comganmy.

133 oithe Companies Act, 20113,

Accounting Standards) Rules, 201583 amended as specified in section 133 of the Companies Act, 2013

disclosung.
Far Urja Global Limifed
Bdi.
Jandeeh Anareal
Place : New Delhi N it

Managing Director

Date ; 02nd May, 2023 DIN-OTR2TEEE

1 The above financial results were reviewsd and recommended By the Audit Commities and aporoved by the Board of Direciors at their meeting

3 The above Audited Financial Resulls have baen prepared in accordance with the recognition and measunarmanl prnciples of applicable Indian
Becaunting Standards (Ind AS) notdied undar tha Campanias (Indian Accounting Slandards) Ruks, 2015 as amendad &5 specified m saclion
4 EPS has been calculated in accordance with Ind AS 33 as notified by the Ministry of Corporate Affairs (MCA) in the Companies (Indign

5 Previcus period's figures have been regrouped | reclassified, whesever necessarny b correspond with the current period’s classification /

[K%, In lacs)
Quarter enced Financial Year ended N ﬂuirtarﬂdad mFinan:iai‘r'uar-' illgid

8, 3,03, 3023 | 31,12.2022 | 31.03.2022 | 31.03.2023 31,03, 2022 g 3032023 | 3122022 | 1.03.2022 | 31.03.2023 31,03, 2032
N S Audited | Un-Audited | Audited | Audited Audited Na PARTIWInANS Audited | Un-Audited | Audited | Audited | Audited |
1| Tatal imcome from operations (nef) o _ 1,111.07 1.032.75 4126.77 414122 745348 1| Total income from operations (nat) ) 1.034.82 983.06 3,056 70 4038.45 f,376.07
2 | Net Profit for the period (before Tax, Exceptional and 2 | Wel Profit for the pariod {before Tax, Excepfional and
_ | Extracrdinary ftems) R 9.3 60.81 21.73 197.85 99.37 |Extracedinarylbemsy 0000 2.21 67.50 1414 178.02 £4.33
3 | Nt Prafit for the pericd before tax, (after Excegtional 3 | et Profit for tha period befare tax, (gfter Excepltional and

and Extraordinary (tems) 923 60,81 21.73 197.85 99.37 Extraordinry itams) 221 57.50 14.14 178.02 58,33
4 | Nat Prafit for the paricd after tax, (after Excepbanal and 4 | Net Profit for the period afier tax, (sfter Exceptional and

Extraordinary itarns) 8 60.81 .73 182,50 7683 Extraordingry items) 2.21 57.50 14.14 134,08 65.20
5 | Tatal Comgprahensive Income far the period 5 | Tatal Comprehensive Income for the penad

[Coemprising Praéil for the period (afler tax} and Other [Comprising Profit for the period [afler tax) and Ciher

Camprenensive noome (afier Tax) 3.3 60,81 21,713 152 83 TE.o7 Comprehensive Income (afier Tax) 221 Br.50 14.14 134.08 65,20
B | Equity Share Capital 53301 | 533007 | 53300 | 530M 5,339.01 6 |Equity Share Capital | 533801 | 5330 | 53380 5.339.01 533801
7 | Resarves {exchiding revaluation reserve] as shown in the N NSt | m -] T | |7|Resarves (axcuding revaluation rasarva) as shown n the o o T o ' '

Audited Balance Sheet of the previous year) 12,792.99 12 640.28 Auditad Batanca Sheat of the pravious year) - - B850 27
& | Eamings per share {of Re. 11~ each) {for confinuing and o - B [Eamings per share {of Re. 1/- aach) (for continuing and ' ) ' S

| discontinued operatons) - - - _ discontinued operalions)

(1) Baisc 0.0017 0.0114 0.0041 0.0286 0.0144 (1} Baisc Q.0a0 om 0003 0.025 D012

12) Diluted 0.0017 0.0114 0.0041 0.0286 0.0144 (2} Dikuted 3000 0.011 0.003 0.025 002
Motes: Motes:

1 The above financial results were reviewad and recormmended by the Aud® Commiltes and agproved by the Board of Directors at their meating
hald an 02nd May, 2023,

£ TheCompanyopersles inone segmend ondy, the dlause relating 1o segment wise reporting is not applicable fo the Company

4 The above Audited Financial Resufis have been prepared in accordance with the recogaition and measurement principles of apphicable Indian
Accounting Standards (Ind A3) notified under the Companies (Indian Accounting Standards) Rides, 2015 a5 amended a5 specified in section
133 of the Companies Act, 2013

4 EPS has bean calculated in accordance with Bd A3 35 as nolified by the Ministry of Corporate Affairs (MCA) in the Companies (Indian
Accounting Standards) Rulas, 2015 as amended as specified in seclion 133 of the Companias act, 2013,

& Previous penod's figures have besn regroupad | reclassftied. wherevar necassany 1o correspand with the current period’s dassificabion

dclosura.
Far Urja Global Limited

S

: Mahan Jagdish Agansal

Place : Mew Delhi Managing Director
Date : 02nd May, 2023 DiM:TE2T568

CANARA ROBeCO

w== Canara Robeco Mutual Fund

Investment Manager : Canara Robeco Asset Management Co. Lid.
Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001,
Tel.: 6658 5000, Fax: 6658 5012/13, www.canararobeco.com, CIN No.: UE5990MH1993PLCOTI003

NOTICE-CUM-ADDENDUM NO. O7

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBL/HO/IMD/DF3/CIR/Pf2020/197 dated October 05, 2020, the
Risk-o-meter of the below mentioned scheme of Canara Robeco Mutual Fund stands revised as under;

Mame of the scheme Existing Risk-o-meter Revised Risk-o-meter

Canara Robeco | e Toi: e T
Banking and PSU Pl % ’"“«\ y ;\W‘E WH
Debt Fund A gﬁ T e ’%@- : S/ \—T— : “
.-"'I&\"‘x i \ J-*'f}lll'-. -"'J{‘HH 4 \ § ‘;‘-—“ﬁ}
I'III E |'I;\\ / P_.#’i#ﬁﬁlﬁnﬁl II -% KM "1.\ / '-_.__,-"" i t'-lgl.ill'l
' f‘ | o

| | il
Imvestors understand that their principal will
be at Low to Moderate risk

frvestars understand that their principal will
he at Moderate risk

The above Risk-o-meter is based on the evaluation of risk level of the Schemes’ portfolio as on April 28, 2023,

This addendum shall form an integral part of the Statement of Additional Infarmation ("SAI"), Scheme

Information Decument (“SID”) and Key Information Memorandum (“KIM”) of the Scheme(s) of CRMF as
amended from time to time. All other terms and conditions mentioned in the SAl, SID, and KIM of CRMF
shall remain unchanged.

Investors should consult their financial advisers if in doubt about whether the product is suitable for them.

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.
(Investment manager for Canara Robeco Mutual Fund)

Date; 03-05-2023 sd/-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR
CEMENT

Wgatopl Wadiing

STAR CEMENT LIMITED

CIN: L26942ML2001PLCODERES
Regd. Office: Vill: Lumshnong, P.O.: Khalichriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Office: Century House, 2nd Floor, P-15/1, Taratala Road, Kolkata - 70002
Tel: (033) 24015555, Fax: (033) 24015555,
Ermail: investors@starcement.co.in, Website: www starcement.co.in

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Members of Star Cement Limited (the "Company™) are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the “Companies Act”) read with Rules 20 and 22 of the Companies (Management and Administration)
Rules, 2014 [the "Management Rules") each as amended from tme to tme, including any re-enactment thereof for the tme
being in force, and other applicable provisions, if any, read with the General Circular Nos, 1472020 dated April B, 2020,
17/2020 dated April 13, 2020, 22/2020 daved June 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated December
31, 2020, 1042021 dated June 23, 2021, 20/2021 dated December 8, 2021, 32022 dated May 5, 2022 and 11/2022 dated
Decemnber 28, 2022, issued by the Ministry of Corporate Affairs {MCA) (hereinafter collectively referred to as 'MCA Circulars')
and Regulation €4 of the Securites and Exchange Board of India [Listing Obligations and Disclosure Regquirements)
Regulations, 201%, as amended from time to time (*3EBI Listing Regulations”), Secretarial $tandard on Gereral Meetings
["65-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Rules, Circulars and
Wotifications issued there under (including any statutory modifications or re-enactment thereof for the time being in force and
a% amended from time to tme), that the following Special Resolutions are proposed for consideration by the Shareholders of
the Company for passing by means of Postal Ballot by way of voting through electronic means ['remote e-voting”) ;

@ D51 mkel

IDBI Asset Management Limited

CiIN: UGS 100MHZ010PLC199319
Registered Office: IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Corporate Office: 4” Floor, IDBI Tower, WTC Complex. Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022) 66442800 Fax: {022) 66442801 Website: www idbimutual co,in E-mail: contactusi@idbimutual.co.in

NOTICE CUM ADDENDUM NO. 04/2023-24

CHANGE IN RISK-O-METER

Investors are requested to note that pursuant to SEBI Circular No. SEBI/HOIMDVDF3/CIR/P2020/197
dated October 05, 2020, the Risk-o-meter of the following Schemes of IDBI Mutual Fund stand revised as
under, based on evaluation of risk level of Schemes Portfolios as ondpril 30, 2023:

Name of Product Labelling* Existing Risk-o-meter Revised Risk-o-meter
the scheme This product is suitable for investors who are seeking*:
DBl ULTRA
| SHORT TERM
FUND
{An open-anded
| uilra shorl Lerm + Reguiar income for short
debl scheme term
iyiaslang in . . Low'to High
bt sk Iﬂwaﬂmenls k;: Det:t ! e Maderats é
that the Macaulay . Sy

BV

with relabvely lower

r Lk
duration™ of the interest rate risk, such that

].'-'DFHEI"EI 5 : RISHOMETER
| batween the: Macaulay duration of
3 morithe 4 the partfolio is maintained Investors understand that Investors understand that
| & months batween 3 months o their principal will be at their principal will be at
A relatively high & monthe Low to Moderate Risk Moderate Risk.
interest rale risk
and moderate
credit risk
1
! scheme.)

*Inwestors should consult thelr financial advisors if in doubt about whether the product is surtable for them
** Please refer Scheme Information Document (S10) of IDB] Ultra Short Term Fund
# Thers is no changa in produect laballing of the schemas. Only risk-o-maiar is changad

This Addendum shall form an integral part of Scheme Information Document / Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other features and terms and conditions as stated in the SIDMKIM of the Schemes shall remain
unchanged.

For IDBI Asset Management Limited
[Investment Manager to IDBI Mutual Fund)
Sdl-

Chief Compliance Officer

Place : Murmbai
Date ; May 03, 2023

Statutory Details: IDBl Mutual Fund has been =at up as a trust sponzored by IDBEI Bank Limited with
IDBI MF Trustee Company Limited as the Trustee ("Trustes” under the Indian Trusts Act, 1882) and
with IDBI Asset Management Limited as the Investment Manager.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

5l. No. | Agenda items

¢ JK Acri GENETICS LTD.

Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WEBZ2000PLCOS91286
Website : www. jkagri.com, E-mail : info@jkagri.com, Ph. : 040-66316858, Fax : 040-27764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

1 To Appoint Me Vivek Chawla (DIN: 02626336) a5 an Independent Director of the Comparny.

2 | To Appaint Mr. Jagdish Chandra Toshniwal |DIN: 0153988%) as an Independent Director of the Company

3 | ToAppoint Mr. Ramit Bedhraja (DEN: 00052723) as an Independent Director of the Company.

4 | Taincrease the limit on maximum numiber of Directors from 15 (Fifteen] to 20 (Twenty)

5 | Torevise the remuneration payable to Mr, Prem Kurmar Bhajanka (0IN: G0591512), Managing Director

The Motice of the Postal Ballat have been s2nt only through electronic mode on 03rd May, 2023 to all those Members, whose
email addresses are registered with the Company or with the Company’s Registrar and Share Transfer Agent, named, M/s,
Mahoshwari Datamatics Private Uimited [“RTA") or with their respective Depository Participants [“Depositary”), as on the
Cut-off date i.e. 28th April, 2023. The requirement of sending physical copies of the Natice of Postal Ballot to the Members
have been dispensad with vide MCA Circulars and SEBI Circulars.
In compliance with the MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enabile
them to cast their votes electronically instead of submitting the physical Postal Ballot Form, The communication of assent or
dissent of the members would take place only through the remate e-voting system, For this purpose, the Company has
entered into an agreement with National Securities Depasitory Limited ["NSDL) for facllitating remote e-voling to enable the
miembers 1o cast their votes electronically onlby,
The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Motice. The remote e-vating
period shall commence on Friday, 05th May, 2023 at 09:00 A.M. (15T} and shall end on Saturday, 03rd June, 2023 at 05:00
P.M. (I5T). During this period, Members of the Company whose names appeared in the Register of Members/List of Benaficial
Ohwners and holding sharesin the physical or dematerialized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their vates electronically, as set out in the Notice of the Postal Ballot through remote e-voting of N5DL. The voting rights of the
sharehalders shall be in proportion to their share in the pald up equity share capital of the Company as on cut-off date, The
remote evoting module shall be disabled by NSDL for voting thereafter, Once the vote on a resclution is cast by a Sharehelder,
the Shareholder shall not be allowed to change it subsequently. & person who is not a Shareholder as on the cut-off date
should treat this Motice for information purpose only.
In lime with the MCA Circulars and SEBI Circulars, the Notice of the Postal Ballot of the Company has been upleaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchangas,
namely, Mational Stock Exchange of India Limited (NSE) at www.nseindia.com and BSE Limited [BSE) at www.bseindia,com
respectively and on the website of NSDL e, www.evoting.nsdl.com.
The Members whose e-mail address 5 not registered with the Company/Depositories, may register, by clicking the link:
hittps:/fmdpl.in/ and follow the instructions guided therein or by giving details of folio number, e-mail address and
self-attested copy of PAN card to mdpldc@yahoo.com on or before 05:00 pom. (15T}, Saturday, 20th May, 2023. After
successful registration of the e-mail address, a copy of this Postal Ballot Notice along with the remote e-voting User ID and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023
The Board of Directors have appointed Md, Shahnawaz, Practicing Company Secretary (Membership no. ACS. 21427 and
Certificate of Practice No. 15076} as the Scrutinizer (the”Scrutinizes”] for conducting the postal ballot process through remiote
e-voling, in a fair and transparant manner.
The results of the Postal Ballot along with the Scrutinizer’s report will be announced on or before Monday, 05th June, 2023 at
or before 0500 p.m, [I5T) at the Registered affice of the Company and will be displayed on the Company's website
www.starcement.co.in and on the website of N3DL e, www.nsdl.co.in. The Company shall simultanecusly forward the
results to BSE Limited and National Stock Exchange of India Limited where the Equity Shares of the Cempany are listed and
shall intimate to the Registrar and Share Transfer Agent.
For process and manner of E-voting, members may go through the E-voting instructions or in case of any queries, members
miay refer the Frequently Asked Questions (FAQs) for members and the E-voting user manual available at downlead section of
www.evoting.nsdl.com or call on toll free no. 1200-1020-920 and 1800-244-430 or contact Ms. Pallavi Mhatre from MSOL,
Trade World, "4 Wing, 4th Floor, Eamala Mills Compound, Lower Parel, Mumbai - 400013 through Email at
evoting@nsdl.co.in

For Star Cement Limited

5d/f-

Debabrata Thakurta

Date: O3rd May, 2023 Company Secretary
Place: Kolkata Membership No. FCS 6554

(¥ in Lacs)
Quarter Ended Year Ended
PARTICULARS (Audited) {Audited)
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Total Income from Operations (Net) 4 691.28 6,957 .57 20,349.26 24948029
Profit before Interest, Depreciation
& Taxes (PBIDT) 539.03 760.22 {580.08) 1,925.46
Met Profit / (Loss) before tax
from ordinary activities and
Exceptional Items 317.49 Sd4. .40 {1,527.55) 1,025.57
Net Profit / (Loss) for the period
before tax (after Exceptional ltems) 317.49 544 .40 (1.527.55) 1.025.57
Net Profit [ (Loss) after tax
from Ordinary activities and
Exceptional ltems 233.83 430.63 (1,079.86) 773.17
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)| 275.26 407 .32 {1,070.33) 3710
Equity Share Capital
(T 10/- per Share) 463.70 463.70 463.70 463.70
Earning Per Share (of ¥ 10/- each)
- Basic & Diluted () 5.04 9.29 (23.29) 16.67

1. The above is an exiract of the detailed format of Quarterly Financial Resulls filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the Quarterly and Yearly results are available on the Stock
Exchange website (www.bseindia.com) and Company's website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
been identified and accordingly internally generated intangible assets is being recognised at Cost
to be amortised over the defined useful life,

Y
¢

2C  JKseeds

Place : New Delhi
Date: 3rd May, 2023

For JK Agri Genetics Limited

Bharat Hari Singhania
Chairman

9-A, RANA PRATAP MARG, LUCKNOW-226001
Tel No. (0522) 2612949, (0522)2628310, Fax: (0522) 2627994

‘it, U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD

Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

Short Term e-Tender Notice

Online e-bids are invited for the sale of different kind of Alcohol (5005, Ena, matured sprit)
from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide registerad
userstowhom license have been issued by the Excise Department and approved traders
holding walid license of Excise department of the concemed State. E-bid can be
uploaded upto .55 F.Mon 11.05.2023 and Technical bid will be opened &t 11.30AM on
and Financial bid at3.30 PM on 12.05.2023. E-bid minimum EMD is Rs 100000,/ - EMD
is variable if quoted quantity is above 01.00 lac BL The rate at which EMD shall increase
will be Rs 1.80 parBL. Total quantity for sale of Alcohol is approximatety 2083756.50 lac
BL and Tender cost Rs, 2000, - + 18% GST [Mon refundable). The details for submission
of e-hids will be available on the e-tender PORTAL hitp:/ /etander.up.nic.in and also on
Federation website waw.upsugarfed.org since 03.05.2023 at 6.55 PM. The Managing
Director Federation reserves the right to cancel any orall the e-bids without assigning any
reason. The decision of the Managing Director shall be final and binding.

UPSUGARFED,/GM(AT) ....63.../3C (RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74900TG2008PTC060157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assels ("MERAs™) of Lanco Solar Private Limited — In
Liguidation {("Corporate Debtor”) under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023, The Assets of the Corporate Debtor will be assigned or
transferred on an “AS IS WHERE IS, AS IS WHAT IS,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".

The NRRAs include

Financial Assets, namely, Receivables, Loans and
Advances, Depaosits, Supplier Advances, Other Current and
Non-Current Assets.

Call on +91 88285 76197 or Email at lg.Ispl@gmail.com for
seeking more information.
The last date to submit the Offer for the NRRAs is May 31, 2023,
For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liguidator
|BBI/IPA-001/IP-PO0031/2017-18/10115
Authorisation for Assignment valid till December 23, 2023
lg.lsplE@tgmail.com; huzefa sitabkhan@gmail.com
Date : May 04, 2023
Place : Mumbai

FORM A
PUBLIC ANNMOUNCEMENT

Lwieyr Rr.:!_,l:.'.‘:-:.'.‘.ll.' B o the Inidivendy and’ Bankiusiey Bomd of o
{Insakancy Fasoiubon Frocsss by Comorsds Barsonsy Reguilations, 076

FOR THE ATTENTION OF THE CREDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

Calogen Phamna Pricale Limiled

1 |:|1-:‘:E-| e

2. | Qe of moomporaion of comone debior I 13 Agil 2006
3. | Auhonity under which copomie debior | RDG-Murmbai
| b8 Incorporated | negisienad
4. | Comporale fdently Mo | Limied Liabity | U24230MH2005F T 152610

| iedeniification Mo of corporate detion
5. | Address of the mgstend ofice and

{ principal office i any) of corponste
& . | Inecihvency cornmencerrent daie in
|| Pepect of coporale deblor

7. | Estmated dae of dosurs of neoheancy

rasolion procees
| 5. | Name and regsralion number of he
| Ingohenicy professional ading as

| B-1086, Techno City, X 41 TTC Asa, MIDGC, Mahape,
kel Mumibal - 400705, Mahamashirg
| Dt of Ovcder - 26 April 2023

| Do of receit of arder - 02 May 2023
26th Ociobar 2023

| MrAnl JRendra JhornkienaaEa
R, Mo [BELIPA- O AP MO0 20 9 20000 1 2600

| | interim resciution professional | pa— :
o | Addnass and a-mal of the intenm Agidress: BADR. Sarsewat Towers, Pasl Penchayet
| resoson professional as reqetend Roacd ,Dpp Sona Udyon, Anchen East Murmiba
| with the Board Suburbian Materashing 800060

Emel ; arvl jruamkheramlaigma.com

{10, Adcress and e-mal o be used or | Acidress: 1221, Maker Chamber  Mariman Fort

| CoeTespondienca with ha intenm Mirmibal - 4000E1.
| resolBon professional Eriil jposiogenpharmaggnailoom
17, Lo chate for sabwrission of clams [EhMeyaned

12| Classes of cracitors, if any, under Mat Appicable as per mamation avalabio wif IRP
| clause by of sLib-section §54] of sackion

21, ascarnined Dy the imadm reedlubion

profesinnal
b SF e i
| idertifiad io et as Authorsed
| Fepneceriatve of credions in a class
| (Thwee names for each class) |
14, 1) Pedimairt Forres and Wish link:
| b Detimnls of avthonized represantaties hittpescs\ bk gownvandhomaitownioads
| are evalable | Prveical Address: MA

Metice is hersby given that the Nations! Company Law Tribunal has ofdered the
commincement of corporie insofency resolubicn process of Cefogen Pharma Privabe
Limitad on 02nd Meay 2023,

The eredilaes of Celogen Pharma Private Limited, ane hangby called upon b sulmit this
ciaims with proof on or Before 16th May 2023 1o the mterim resolution profsssional at the
eddress mentioned agalnet entry Mo, 100

Thefnancial creditors shall submit their clasms with prood by slecironic means only. All other
craditors may submit the claims with proof in perscn, by post or by electronic means,

A fingncial creditor belonging io a dass, as ksted against the entry Mo, 12, shall indicaie is
chosca of authorized representative from amaong the thresa insolvency profassionals listad
saainsl entry Mo.13 1o act as aulhorized representalive of the class [specily class] in Form
G- Mot Applicable

Submission of ialse of misteading proofs of clasm shall attrect penalies.

Date : Guith May 2023 G-
Place; Mumbai Mr. &nil Jitendra Jhumkhawala
Interim Resolution Professional

IBE| Reg. No. |BBLIP&-002/ TP-NOOS23/ 20159201 2685

AFACANZ2EER02121223/ 202465 Valid til 12th December 2023

CALCOM VISION LIMITED
ClH: LS2111DL1925PLCO210485
Regd, Office: C-41, Defence Colony, New Delhi-110024
Carp, Office: B-16, Site-C, Surajpur Industrial Area, Greater Moida-201306, U.R
Tel: 0120-2569761, Fax: 0120-2569769 Website: www.calcomindia.cam,
Email; corp.compliancefcalcomindia.com
CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023

hzar Mambars,

This is with reference to tha Motice of Postal Ballot ("Pestal Balkot Notiee™) af Calcom Vision
Limited (“the Company™) isswed on Aprl 20, 2023, seeking aporoval of members for maters
cantainid i he said nobce. The Postal Ballol Motice has already been circulated to all the
sharehaldars of the Company in due compliance with the provisions of the Companies Act, 2013
read with the rules made thersunder and applicable provisions of SEBE Requlations.

The Company through this comigandum wishes fo bring fo the nofice of tha Sharahaldars of tha
Comgpany the changas in the explanatory siatement as sat out far ltem Mo, 1 and 2, confained
In the Posta Ballot Notice,

Changes to the Explanatory Statement to tem Mo, 1 & 2 as following:

1. Sr. M. 13 and 20 in Para Vil of the Explanatory Statement of the Postal Ballat Noties,
should be read as under:

-4 Hame of the Proposed Allottess Category | Mame of ultimale beneficial
Ho.” | OWRErs
13 Bookwise India Frivate Limited Mar-Promoles | Mr. Om Arora, Ms, Aditi frors

Aggarwal, Ms. Ari Walla
Mz, Madira Feraz Hamid.
bz, Azra Khan

”2[:_ | E..ﬁmn-ﬂ.ii'n.ﬁ'aéﬁ'.uutures -Ind_i;aT_;n'i-l:;éE:- “H'nn-F.‘r-a:mnler

“Serial NMumber as i Ive Posfal Balol Nofica

2. 5. Mo, 16 and 25 In Para 1X of the Explanatory Statement of the Postal Ballot Notice,
should be read a5 wndar:

5 Hame of Pre-issue | Eguity | PostEguity |Warrants Post lssue
Mo.* Allottes Shareholding | Shares | Allotment tobe | Shareholding
Struciure | Tobe allotted | (Presuming full
Allotted conversion af
Mo, of | ®age Ne. of | %age| No. of |%age
| Shares | ** Shares| " Shares | **
16, | Mr Vedant |[18,500| 0.14 | 9,554 |28.054|0.21 0 | 28.054 | p.20

Shravan Kol |

26. | Ms.Bhartidain | 300 | 0 | 3184 | 3484 (003 O 3484 | 0.03

{*) These percenfages have baen calculated on the hesis of posr-prefarential share capiral
of the Company ie Rs. 133787300 (Rirpees Thideen Crove Thiny Seven Lakh Elghty
seven Thousand and Threa Hundred Oaly) divided info 1,33, 78730 (One Crore Thiry
Thraa Lakh Sevenfy Eigh! Thouszand Savan Hundred and Thidy] Equity Shares of As. 10/
- (Rupsas Ten Oaly) each.
i) Thase percentages Fave been calculdied on the basis of post-prefevential shave capdal of
tre Company on fully diuled basis ie. Rs 13,77.68,170 (Rupees Thideen Crore Sevendy
Seven Lakh Sigfy Ergfd Thowsend One Hundred and Sevenfy Onlyl divided imle 37 76847
{0ma Crare Thiry Seven Lakh Sevenly Sik Thousand Eight Hundvad and Seventaan) Eguly
Shares of Az, 10 (Rupeas Ten Onfyl aach.
{0 Sanal Numher a5 i the Posfal Ballat Nafce
This Cosrigendum shall foem an imegral part of tha Paostal BaBat Motice dated April 20, 2023, which
has already been crculated o the shareholders of the Company ard an and fram the date
thereof, the Postal Ballol Mobice together with explanalory stalement shall always be read in
carjunstion with the Pestal Ballod Matice with this Carrigandusm. This corrigandum will also be mada
avatabla on the Campany's wabsite viz. www.calcomindia.com, an the websita of BSE Limitad viz.
www. hzeindizcom and on the website of RSDL & www.eveding.nsdl.com. All ather particulars
and details as mentioned in the Pesfal Ballol NoSce dated Api 20, 2023, shall ramain enchanged,
By the order of the Board of Directors
For Calcom Vision Limited
Sd-
Aayushi Jindal
Company Secretary & Compliance Officer

Place: Greater Noida
Date: 03.05.2023

financi@l@®.cp @ . in o0 ©

Kolkata
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URJA GLOBAL LIMITED

Regd. Office - 487/63, 1° FLOOR, NATIONAL MARKET. PEERAGARHI, NEW DELHI - 110087
CIM : LET1200L1902PLC04R%A1

Audited Consolidated Financial Results For The Quarter & Year Ended on March 21, 2023

URJA GLOBAL LIMITED

g Regd. Office : 487163, 17 FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
: CIN : LET120DL1 $92PLCO4S08)

(K%, In lacs)
Quarter encled Financial Year ended I Euir:ar_gﬂ_d_-ud . Fimancial Year ended
8, .03, 2023 | 31,42.2022 | 31.03.2022 | 31.03.2023 31,03, 2022 g 3032023 | 3122022 | 1.03.2022 | 31.03.2023 31,03, 2032
W HILUC ARG Budited | Un-Audited | Audited | Audited Audited N PARTIEL-ARS Audited | Un-Audited | Audited | Audited Audited
1 | Tatal mcome from operations (et - _ 1,111.07 1.032.75 412877 4.141.22 745348 1| Total income from operations (neat) ) 1.094.82 983.06 305670 4 035.45 B, 3T8.07
2 | Met Profif for the pericd (before Tax, Exceplional and 2 | Mel Profit for tha pariod {before Tax, Exceptional and
_ |Extraordinary Hems) o 923 60.81 21.73 197 .85 99.37 _|Extracrdinarylbeensy 2. 67.50 1414 178.02 84.33
3 | Nt Prafif for the pericd before tax, (after Exceptional 3 | Net Profit for the pariod befare tax, (gfter Exceplional and
and Extraordinary [bems) 923 60.81 21.73 197.85 99.37 Extracrdinary items| 2.21 57.50 14.14 179,02 83,33
4 | Nat Prafit for the paricd after tax, (aftar Excepbanal and 4 | Mt Profit for the period after tax, (sfter Excepfional and
Extraordinary iterns) L 60.81 21.73 152.50 T6.83 Extracrdinary items) 2.21 57.50 14,14 134.08 520
5 | Total Comprehensive Income for the pariod 5 | Tatal Comprehensive Income for the penad
[Comprising Profit for the pariod (afler tax) and Other [Comprising Profit for the period (afler tax) and Ciher
Comprehansive Income (affer Tax) 323 60,81 21,713 152 83 TE.o7 Comprehensive Income (afer Tax) 221 5750 14.14 134.08 i66.20
& | Equity Share Capital 533001 | 533001 | 53300| 5330M 5,339.01 6 |Equity Share Capital | 53001 | 533001 | 533001 | 533907 5,339.01
7 | Resarves {sxchuding revaluation reserve) as shown in the o T o o T T | Reserves (axcuding ravaluation rasarva) as shown in the o o —— o N
Audited Balance Sheed of the previous year) 12,792.99 12,640 28 | Audited Batanca Sheat of the pravious yaar) _ - - B,B50.27
& |Eamings per share of Re. 1/- each) {for continuing and o N ] E | Eamings per share (of Re. 1/~ sach) (fer conbinuing and
| discontinued operations) _ - - o - discontinued operations)
i1) Baisc 0.0017 0.0114 0.0041 0.0286 0.0144 (1} Baisc 0.0a0 om 00aa 0.025 D012
12) Diluted 0.0017 0.0114 0.00441 0.0288 0.0144 (2} Dituted Q000 a0 (003 0.025 002
Mobas Wites |
1 Theabove financial results were reviewsd and recommended by the Audit Committee and aporoved by the Board of Directors at their meeting 1 The above financial results were reviewad and recormemended by the Audi Commilles and agproved by the Board of Directors at their meating
hedd on 02nd May, 2023. hald an 02nd May, 2023,

2 TheCompany operalas n one seqment only, the clauze ralating to segrent wise reparting 5 not applicable to the Comganmy.

3 The above Auwdited Financial Resulls have been prepared in accordance with the recognifion and measunermant prmciples of applicable Indian
Accounding Slandards (Ind AS) naldied undar tha Companias (indian Accouning Slandards) Bules, 2015 as amendad a5 specilied in saclion
133 pithe Companies Act, 2013,

4 EFS3 has been calculated in gccordance with Ind AS 33 as notified by fhe Minisiry of Corporate Affairs iMCA) in the Companies {Indizn
Accounting Standards) Rules, 201523 amended as specified in section 133 of the CompaniesAct, 2013,

3 Prewicus period's figures have been regrouped | reclassified, whesever necessarny b correspond with the current period’s classification /

disclasure.
Far Urja Global Limited

Bl

Maha dish Anaraal
Placs : Mew Delhd ::I:Eging I:b.n-nn-m%"I o
Dade : 02nd May, 2023 DIN-OTE2T5EE

£ TheCompanyoperales inone segmend ondy, the clause relating 1o segment wise reporting is not applicable fo the Company

4 The above Audited Financial Resufis have been prepared in accordance with the recogaition and measurement principles of apphicable Indian
Aocounting Standards (Ind A3} notified under the Companies (Indian Accounting Sandards) Rides, 2015 a5 amended a5 specified in section
133 ofthe Companies Act, 2013

4 EPS has bean calculated in accordance with Bd A3 33 as nolified by the Ministry of Corporate Affairs (MCA) in the Companies (Indian
Accountng Standards) Rulas, 2015 as amended as spacifiad in saction 133 of the Companias Act, 2013,

& Pravious penod's figures have besn regroupad | reclasstied. wherevar necassary 1o correspand with the current periad’s dassification

disclosune
Far Urja Global Limited
Sk
: Mahan Jagdish Agansal
Place : Mew Delhi Managing Director
Date : 02nd May, 2023 DiM:TE2T568

CANARA ROBeCO

w== Canara Robeco Mutual Fund

Investment Manager : Canara Robeco Asset Management Co. Lid.
Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001,
Tel.: 6658 5000, Fax: 6658 5012,/13, www.canararobeco.com, CIN No.; LES990MH1993PLCOTI003

NOTICE-CUM-ADDENDUM NO. 07

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBL/HO/IMD/DF3/CIR/Pf2020/197 dated October 05, 2020, the
Risk-o-meter of the below mentioned scheme of Canara Robeco Mutual Fund stands revised as under;

Mame of the scheme Existing Risk-o-meter

Canara Robeco g e e
Banking and PSU e A m .
Debt Fund H‘a_ 4 il

S \4@ ; B
' .--""’--J'lIlI § i m“‘x S Y
N e (e
I II Nl 1 | | o .__.__.-""' |- 1

Imvestors understand that their principal will | tnvestors understand that their principal will
be at Moderate sk

The above Risk-o-meter is based on the evaluation of risk level of the Schemes’ portfolio as on April 28, 2023,

This addendum shall form an integral part of the Statement of Additional Infarmation ("SAI"), Scheme

Information Decument (“SID”) and Key Information Memorandum (“KIM”) of the Scheme(s) of CRMF as
amended from time to time. All other terms and conditions mentioned in the SAl, SID, and KIM of CRMF
shall remain unchanged.

Investors should consult their financial advisers if in doubt about whether the product is suitable for them.

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.
{(Investment manager for Canara Robeco Mutual Fund)

Date: 03-05-2023 sd/-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR
CEMENT

Woahagl Wadping

STAR CEMENT LIMITED

CIN: L26942ML2001PLCODEEGS
Repgd. Office: Vill: Lumshnong, P.O.: Khalichriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Office: Century House, 2nd Floor, P-15/1, Taratala Road, Kolkata - TOO0ES
Tel: (033) 24015555, Fax: (033) 24015555,
Ermail: investors@starcement.co.in, Website: www starcement.co.in

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Members of Star Cement Limited (the "Company™) are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the “Companies Act”) read with Rules 20 and 22 of the Companies (Management and Administration)
Rules, 2014 [the "Management Rules") each as amended fram tme to tme, including any re-enactment thereof for the tme
being in force, and other applicable provisions, if any, read with the General Circular Nos, 1472020 dated April B, 2020,
17/2020 dated April 13, 2020, 22/2020 daved June 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated December
31, 2020, 1042021 dated June 23, 2021, 20/2021 dated December 8, 2021, 32022 dated May 5, 2022 and 11/2022 dated
Decemnber 28, 2022, issued by the Ministry of Corporate Affairs {MCA) (hereinafter collectively referred to as 'MCA Circulars')
and Regulation €4 of the Securites and Exchange Board of India [Listing Obligations and Disclosure Regquiremenits)
Regulations, 201%, as amended from time to time (*3EBI Listing Regulations”), Secretarial $tandard on Gereral Meetings
["65-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Rules, Circulars and
MWotifications issued there under (including any statutory modifications or re-enactment thereof for the time being in force and
a% amended from time to tme}, that the fallowing Special Resolutians are proposed for consideration by the Shareholders of
the Company for passing by means of Postal Ballot by way of voting through electronic means {'remote e-voting”) ;

@ D51 mel

IDBI Asset Management Limited

CiIN: UGS 100MH2010PLC199319
Registered Office; IDEI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Corporate Office: 4 Floor, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022) 66442800 Fax: {022) 66442801 Website: www idbimutual co,in E-mail; contactusi@idbimutual.co.in

NOTICE CUM ADDENDUM NO. 04/2023-24

CHANGE IN RISK-O-METER

Investors are requested to note that pursuant to SEBI Circular No. SEBI/HOIMDVDFI/CIR/P2020/197
dated October 05, 2020, the Risk-o-meter of the following Schemes of IDBI Mutual Fund stand revised as
under, bazed on evaluation of risk level of Schemes Portfolios as ondpril 30, 2023:

Product Labelling* Existing Risk-o-meter Revised Risk-o-meter

Mame of
the schems

This product is suitable for Investors who are seeking*:

IDBI ULTRA
SHORT TERM
FUND

[An ocpen-anded

ultra short term Reguiar income for short
debl scheme term

invashing in . Lw
imstrumants such Iﬂﬁ:ﬁ;ﬁ; E;I;L':T i I‘““"'-'“=|H

padolidine with relatrvely lower
durateon™ of the ;
interest rate risk, such that

‘I.'-'C“'HEI"EI 15 : RISKOMETER
bebtwesan the Macaulay duration of
4 manths to the partfolio is maintained Investors understand that Investors understand that
& manths batween 3 months o their principal will be at thair principal will be at
A relatnvely high & months Low to Moderate Risk Modearate Risk.
interest rale risk
and moderate
credit risk

ir scheme. )

*Investors shoukd cansult thelr financial advisors if in doubt about whether the product is suitable for them
** Please refer Scheme Information Document (S10) of IDB] Ultra Short Tesm Fund
# There is no changa in product laballing of the schemas. Only risk-o-malar is changad

This Addendum shall form an integral part of Scheme Information Document / Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.
All other features and terms and conditions as stated in the SIDKIM of the Schemes shall remain
unchanged.
For IDBI Asset Management Limited
(Investment Manager to IDBI Mutual Fund)
Sdl-
Chief Compliance Officer

Placs : Mumbai
Date ; May 03, 2023

Statutory Details: IDBl Mutual Fund has been =et up as a trust sponzored by IDEI Bank Limited with
IDBI MF Trustee Company Limited as the Trustee (“Trustes” under the Indian Trusts Act, 1882) and
with IDBI Asset Management Limited as the Investment Manager.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

5l. No. | Agenda items

¢ JK AcrI GENETICS LTD.

Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WEBZ2000PLCOS91286
Website ; www jkagr.com, E-mail : info@jkagri.com, Ph. : 040-66316858, Fax ; 040-27764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD

9-A, RANA PRATAP MARG, LUCKNOW-226001
Tel Mo. (0522) 2612949, (0522)2628310, Fax: (0522) 2627994
Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org

Short Term e-Tender Notice

Online e-hids are invited for the sale of different kind of Alcohol (505, Ena, matured sprit)
from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide registerad
users towhom license have been issued by the Excise Department and approved traders
holding walid license of Excise department of the concemed State. E-bid can be
uploaded upto 6.55 P.Mon 11.05.2023 and Technical bid will be opened &t 11.30AM on
and Financial bid at3.30 PM on 12,05.2023. E-bid minimum EMD is Rs 100000/ - EMD
is variable if quoted quantity is above 01.00 lac BL The rate at which EMD shall increase
will be Rs 1.80 parBL. Total quantity for sale of Alcohol is approximatety 2093756.50 lac
BL and Tender cost Rs, 2000/ - + 18% GST (Non refundable). The details for submission
of e-hids will be available on the e-tender PORTAL hittp:/ /etander.up.nic.in and also on
Federation website waw.upsugarfed.org since 03.05.2023 at 6.55 PM. The Managing
Director Federation reserves the right to cancel any orall the e-bids without assigning any
reason. The decision of the Managing Director shall be final and binding.

UPSUGARFED/GM(AT) ....63.../3C {RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74900TG2008PTC060157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assels ("NRRAs™) of Lanco Solar Private Limited — In
Liguidation ("Corporate Debtor”) under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023, The Assets of the Corporate Debtor will be assigned or
transferred on an “AS IS WHERE IS, AS IS WHAT IS,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".
The NRRAs include

Financial Assets, namely, Receivables, Loans and
Advances, Depaosits, Supplier Advances, Other Current and
Non-Current Assets.

Call on +91 88285 76197 or Email at lg.Ispl@gmail.com for
seeking more information.
The last date to submit the Offer for the NRRAs is May 31, 2023,
For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liguidator
IBBI/IPA-001/IP-PO0O031/2017-18/10115
Authorisation for Assignment valid till December 23, 2023
lg.lsplE@tgmail.com; huzefa sitabkhan@gmail.com
Date : May 04, 2023
Place : Mumbai

FORM A
PUBLIC ANNMOUNCEMENT

Luiey Rr.::_,l:.'.‘:l:.'.‘nl.' B af the |'l.'.-':::|'|.'e.rl-::g.- and Bankiusicy Baad of s
{insakancy Rasoiubon Frocsss by Comorsds Parsonsy Reguations, 2076

FOR THE ATTENTION OF THE CREDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS
Cadougen Pharna Pravale Limited

2. | Dale of imcorporion of comonne dablor | 121h Mgl 2006
gl T Y e e S e
| B IncporEed | regetenad
4. | Corporale fdently Mo | Limied Liabilty | U24230MH2005F TS 152610

| hedeiificsation Moo of conporas detion
5. | Address of the mgsiemd ofce and

| principal offica (i any) of corponshs

| detior
& | Irechency commencermenl date n

| respeiect of Comoraie: diebiar
| 7. | Estrated dee of diosure of insohvancy
rasolon proees
| 5. | Name and regs¥alion number of he
| ingsohenicy professional ading as

| B-1086, Tachno City, X 41 TTG Ansa, MIDG, Mahape,
kel Mumibal - 400705, Maharmashing
| Dt of Ovcder - 26th Apeil 2023

| Do of receqt of arder - 08nd May 2023
26th Ociobar 2023

| MrAnl Jiendra Jhornkenaaa
R, b BB DO AP N2 20 92000 1 2600

| | imtrinn ressciution protessional . — ; :
o | Addrazs and a-mal of the intenm Agidress: BADR, Sarsewat Towers, Pasl Penchayet
| remoiLmon professional as regeiened Aoed Opp Sona Udyog, Andher East Mumbel
| with the Bosrd Suburban, Mabamshina 00063

Bl ; arvl juamkhersmlaiigmad.com

|16, Adciess and email o be ised for | Adidvess:1221, Maker Chamier v, Nerimai Point

| CoeTespondienca with ha intenm Mirmibai - 4000E1.
| resoiion professional Eruil jposogenpharmaiignailoom
[11 Lot clate for sbwrission of claims [ 1@hMey2ned

12| Cresss of craciions, f any, urder Mot Appicable as per mamation avaliahie wif IRP
| clause foy of sLb-section §54] of sackion

21, ascednined Dy the imedim eedlulion

| professional
| igermihiadl io Bt as Authorsed
| Fepneceriatve of creditons in a class
| (Trvee nasmes for each class) |
14, 1) Pedimairt Forres and Wiah link:
| o Deeiils: of awthionized represantatyes hittpescd ok gownvandhomaitownioas
| are evalable ot | Prveical Addess: MA

Motice i3 hereby given that the Nationa! Company Law Tribunal has osdered the
commencement of corporie insofency resolulicn process of Cefogen Pharma Private
Limitad on 02nd Meay 2023,

The credilass of Celogen Pharma Private Limited, ane banoby callied upon b sulmit the
ciaims with proof on or Before 16th May 2023 10 the mterim resolution profsssional at the
eddress mentioned agalnst antry Mo, 100

The fmancial creditors shall submit their claems with prood by slecironic means only. &1l other
craditors may submit the clalms with proof in parscn, by post or by electronic means.

A fingncial creditor belonging io a class, as ksted against the entry Mo 12, shall indicaie is
chosce of authorized representative from amaong the thres insolvency profassionals listad
agEinst entry Mo 13 1o act as aulhorized representative of the class [specily class] in Form
Ca— Mot Applicable

Sunmission of takse or mislaading proofs of clasm shall attract penaltias.

Date : Guith May 2023 G-
Place; BMumbai Mr. &nil Jitendra Jhumkhawala
Interim Resolution Professional

IBE| Reg. No. 1BBIP&-002/ IP-NOOS23 20159201 2685

AFACANZ2EER02121223/ 202465 Valid tid 12th December 2023

1 To Appoint Me Vivek Chawla (DIN: 02626336) a5 an Indepandent Director of the Comparny.

2 | To Appaint Mr. Jagdish Chandra Toshniwal {DIN: 01539883) as an Independeant Director of the Company

3 | ToAppoint Mr. Ramit Bedhraja (DEN: 00053723 as an Independent Director of the Company.

4 | Taincrease the limit on maximum number of Directors from 15 (Fifteen] to 20 (Twenty)

5 | Torevise the remuneration payable to M, Prem Kurmar Bhajanka (0IN: G0591512), Managing Director

The Motice of the Postal Ballat have been s2nt only through electronic mode on 03rd May, 2023 to all those Members, whose
email addresses are registered with the Company or with the Company’s Registrar and share Transfer Agent, named, M/s,
Mahoshwari Datamatics Private Limited [“RTA") or with their respective Depository Farticipants [“Depositary”), as on the
Cut-off date i.e. 28th April, 2023. The requirement of sending physical copies of the Natice of Postal Ballot to the Members
have been dispensad with vide MCA Circulars and SEBI Circulars.
In compliance with the MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enabile
them to cast their votes electronically instead of submitting the physical Postal Ballot Form, The communication of assent or
dissent of the members would take place only through the remate e-voting system. For this purpose, the Company has
entered into an agreement with National Securities Depasitory Limited ["NSDL) for facllitating remote e-voling to enable the
miembers 1o cast their votes electronically onlby,
The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Motice. The remote e-vating
period shall commence on Friday, 05th May, 2023 at 09:00 A.M. (15T} and shall end on Saturday, 03rd June, 2023 at 05:00
P.M. (IST). During this period, Members of the Company whose names appeared in the Register of Members/List of Benaficial
Ohwners and helding sharesin the physical or dematerialized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their vates electronically, as set outin the Notice of the Postal Ballot through remote e-voting of N5DL. The voting rights of the
sharehalders shall be in proportion to their share in the pald up equity share capital of the Company as on cut-off date, The
remote e-voting module shall be disabled by NSDL for voting thereafter, Once the vote on a resclution is cast by a Sharehelder,
the Shareholder shall not be allowed to change it subsequently. & person who is not a Shareholder as on the cut-off date
should treat this Motice for information purpose only.
In lime with the MCA Circulars and SEBI Circulars, the Notice of the Postal Ballot of the Company has been upleaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchangas,
namely, Mational Stock Exchange of India Limited (NSE) at www.nseindia.com and BSE Limited [BSE) at www.bseindia,com
respectively and on the website of NSDL e, www.evoting.nsdl.com.
The Members whose e-mail address s not registered with the Company/Depositories, may register, by clicking the link:
hittps:/fmdpl.in/ and follow the instructions guided therein or by giving details of folio number, e-mail address and
self-attested copy of PAN card to mdpldc@yahoo.com on or before 05:00 p.om. (15T}, Saturday, 20th May, 2023. After
successful registration of the e-mail address, a copy of this Postal Ballot Notice along with the remote e-voting User ID and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023
The Board of Directors have appointed Md, Shahnawaz, Practicing Company Secretary (Membership no. ACS. 21427 and
Certificate of Practice No. 15076} as the Scrutinizer (the”Scrutinizes”] for conducting the postal ballot process through remiote
e-vofling, in a fair and transparant manner.
The results of the Postal Ballot along with the Scrutinizers report will be announced on or before Monday, 05th June, 2023 at
or before 0500 p.m, (I5T) at the Registered affice of the Company and will be displayed on the Company's website
www.starcement.oo.in and on the website of NAOL ie., weww.nsdl.co.in. The Company shall simultaneously forward the
results to BSE Limited and National Stock Exchange of India Limited where the Equity Shares of the Cempany are listed and
shall intimate to the Registrar and Share Transfer Agent.
For process and manner of E-voting, members may go through the Esvoting instructions or in case of any queries, members
miay refer the Frequently Azsked Questions (FAQs) for members and the E-voting user manual available at downlead section of
www.evoting.nsdl.com or call on toll free no. 1200-1020-930 and 1800-244-430 or contact Ms. Pallavi Mhatre from MNSDL,
Trade World, "A" Wing, 4th Floor, Eamala Mills Compound, Lower Parel, Mumbai - 400013 through Email at
evoting@nsdl.co.in

For Star Cement Limited

5d/f-

Debabrata Thakurta

Date: O3rd May, 2023 Company Secretary
Place: Kolkata Membership No. FCS 6554

[¥ in Lacs)
Quarter Ended Year Ended
PARTICULARS {Audited) (Audited)
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Total Income from Operations (Net) 4 691.28 6,957 .57 20,349.26 24.980.29
Profit before Interest, Depreciation
& Taxes (FBIDT) 539.03 760.22 {580.08) 1,825.46
Met Profit / (Loss) before tax
from ordinary activities and
Exceptional Items 317.49 Sdd. .40 {1,527.55) 1,025.57
Net Profit / (Loss) for the period
baefore tax (after Exceptional Items) 317.49 54440 (1,527.55) 1,025.57
Net Profit / (Loss) after tax
from Ordinary activities and
Exceptional ltems 233.83 430.63 {1.079.86) 7173.17
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)] 275.26 407 .32 {1,070.33) 3710
Equity Share Capital
(T 10/- per Share) 463.70 463.70 463.70 463.70
Earning Per Share (of ¥ 10/- each)
- Basic & Diluted () 5.04 9.29 (23.29) 16.67

CALCOM VISION LIMITED
CIH: L92111DL1925PLCO210485
Regd, Office: C-41, Defence Colony, New Delhi-110024
Carp, Office: B-16, Site-C, Surajpur Industrial Area, Greater Noida-201306, U.R
Tel: 0120-2569761, Fax: 0120-2569769 Website: www.calcomindia.com,
Email; corp.compliancefcalcomindia.com
CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023

Dzar Mambars,

This is with reference to tha Motice of Postal Ballot (“Pestal Balkot Notiee™) af Calcom Vision
Limited (“the Company™) isswed on Aprl 20, 2023, seeking aparoval of membsers for matiers
cantained i the said nobce. The Postal Ballol Motice has already been circulated to all the
sharehaldars of the Company in due compliance with the provisions of the Companies Act, 2013
read with the rules made thersunder and applicable provisions of SEBI Regulations.

The Company through this comigandum wishes fo being fo the nofice of tha Sharahaldars of tha
Comgpany the changas in the explanatory sialement as sat out far ltem Mo, 1 and 2, confained
In the Pestal Ballet Motice,

Changes to the Explanatory Statement to tem Mo, 1 & 2 as following:

1. Sr. Mo, 13 and 20 in Para Vil of the Explanatory Statement of the Postal Ballat Notics,
should be read a5 under:

g Hame of the Proposed Allptiess Category | Hame of ullimate beneficial
Ho.” | OWREers
13 Bookwise India Frivate Limited Man-Promotes | Mr. Om Arors, Me, Adit Arorg

Agparwal, Ms. Arli Walla
Mz, Madira Faraz Hamid.
bz, Azra Khan

0. { E..ﬁmn-ﬂ.ii'n.ﬁ'aéﬁ'.uutures -Ind_i;aT_;n'i-l:;éE:- pf-inn-ﬁr-a:mnler

“Serial Mumber as i Ive Postall Salol Nofice

2. 5. Mo, 16 and 28 In Para 1X of the Explanatory Statement of the Postal Ballot Notice,
should beé read a5 wndar:

5 Hame of Pre-issue | Eguity | PostEquity |Warrants Post lssue
Mo.* Allottes Shareholding | Shares | Allotment tobe | Shareholding
Structure | Tobe allotted | (Presuming full
Allotted conversion of
T—— SE—— _ Mo
Mo. of | %age He. of i?'iaga Mo, af ;'hgd
i o Shares| ™ | Shares| ** Shares | **
18 Mr. Vedant | 18,500 | 014 | 9,554 25054 | 0.2 L] 28,054 | 0.20
Shrawan Kohli
26. | Ms. BhartiJain | 300 [ 0 | 3184 | 3484 | 003 0 3484 | 0.03

1. The above is an exiract of the detailed format of Quarterly Financial Resulls filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the Quarterly and Yearly results are available on the Stock
Exchange website (www.bseindia.com) and Company's website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
been identified and accordingly internally generated intangible assets is being recognised at Cost
to be amortised over the defined useful life,

* : V2

@ )2 JK seeds

Place : New Delhi
Date: 3rd May, 2023

For JK Agri Genetics Limited

Bharat Hari Singhania
Chairman

{*) These percenfages hawve baen calculated on the hesis of posr-prefarential share capiral
of the Campany ie Rs 133787300 (Rupees Thideen Crove Thidy Seven Lakh Elghty
seven Thousand and Thraa Hundred Oalyl divided info 1,33, 78730 (One Crore Thiry
Thraa Lakh Sevenfy Eight Thouszand Savan Hundred and Thidy] Equity Shares of As. 10/
- (Rupsas Ten Oaly) sach,
i) Thase percentages Fave been calculdied on the basis of post-prsfevential shave capdal of
tire Company on fully diuted basis ie. Ry 13,77,68,170 (Rupees Thideen Crore Sevendy
Seven Lakh Sixfy Efgil Thowsand One Humdred and Sevenly Owivl aiwided inle 1,57, 76,897
{0ma Crare Thiry Seven Lakh Sevenly Sik Thousand Elght Hundved and Seventaan) Equdly
Shares of A=, 10 (Fupeas Ten Onlyl aach.
™) Senal Number &5 i the Poslal Ballal Naofce
This Coerigendum shall foem an imegral part of tha Paostal BaBat Motice dated April 20, 2023, which
has already been circulated fo the shareholders of the Company ard an and fram the date
thereof, the Postal Ballol Mabice together with explanalory stalement shall always be read in
carjunstion with the Pestal Ballod Matice with this Carrigandum. This corrigandum will also be mada
avakabla on the Campany's wabsite viz. www.calcomindiacom, an the websita of BSE Limitad viz.
W Biseindiza com and on the wehsita of MSDL af www.eveding.nsdlcom. All other panticulars
and details as mentioned in the Pesfal Ballol Nofce dated Api 20, 2023, shall ramain enchanged,
By the order of the Board of Directors
For Calcom Vision Limited
Sd-
Aayushi Jindal
Company Secretary & Compliance Officer

Place: Greater Noida
Date: 03.05.2023

Fi_n:am:i”.ep. .in .. .

Lucknow
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URJA GLOBAL LIMITED

TIRA Regd, Office : 487/63, 17 FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
S CIM : LET120DL1902PLCO40%83

Audited Consalidated Financial Results For The Quarter & Year Ended on March 31, 2023

[R=, In lacs)

URJA GLOBAL LIMITED

LR Regd. Office : 487163, 1" FLOOR, NATIONAL MARKET, PEERAGARHI, NEW DELHI - 110087
—_— CIM : LET120DL 199 FPLCO4R0E]3

Audited Standalone Financial Resulis For The Quarter & Year Ended on March 31, 2023

{R5. In lacs)

1 Theabove financial results wene reviewed and recommended by the Audit Commities and approved by the Board of Directors at their meeting
hedd on 02nd May, 2023,

2 TheCompany operales i one segment anly, tha clause ralating to segment wise reparting is not epplicable to the Company

3 The above Audited Finencial Resulis heve been prepared in accordance with the recognifion and measurement principles of applicable indisn
Accounting Standards (Ind AS) notified undar the Companies (Indian Accounfing Standards) Rules, 2015 as amended &s specified n saction
133 ofthe CompaniesAct, 2013,

4 EPS5 has been calculated in accordancea with Ind AS 33 as notifiad by the Mgty of Corporate Affairs (MCA) in the Companies (Indian
Aceounting Standands) Rules, 2015 as amended as spacified in section 133 of tha Companies Act, 2013,

5 Previous penod s figures have been regrouped | reclassilied, wheravar netessary o correspond wilth the curreat paricd s classilicaton ¢

disclosure
For Urja Global Limited
Sei-
Wohan Jagaish racal
Place : Mew Delhi : nHangm; g?fim'x
Date : 02nd May, 2023 DIN-0TE2 7564

Quarier ended Financial Year ended Quearter ended Financial Year ended

g, 31032023 | MAZH22 | 31032022 | 31.03.2023 3.03.2022 B 032023 | 3MA22022 | M.03.2022 | 31032023 .03, 202
No ERRTIRHRANS Audited | Un-Audited | Audited | Audited Audited Mo FARIRAEARG Audited | Un-Audited | Audited | Audited Audited
1| Total meome from oparations (nef) 1,111.07 1,032.75 412677 414122 746348 1| Total income fram aperafions (net) 103482 | 98306 | 308670 | 403345 6,376.07
2 | Nat Prafid for the paricd [before Tax, Excaplional and ¢ | et Profit for the period ibefors Tex, Exceplional and

Extraordinary llems) 923 G0.51 21.73 197 .85 837 Extracrdinary liems) ; .21 areld | 14 179.02 B3
3 [ Met Prafit for the period befors tax, (after Exceptional 3 | Net Profit for the peried before tax, (sfter Exceptional and

Elnd: E:h'anrdlnarg.l |tem5, %23 60,81 21.73 197 .85 a9 37 Er:h'an-!ﬂlna:} |len15] 2.4 S7.50 1414 179.02 §8.33
4 | Met Profié for the period after tax, (afer Excepbonal and 4 | Met Profit for the pericd after tax. (after Exceptional and

Extraordinary ibems) 923 60,81 2173 152 .50 6,83 Extracrdinary ibams) 21 5750 14.14 134.08 it A1
5 | Total Comprebensive Income fior the period g "]'.';.ié|'|:;g}|'f|:.}gf!gﬁ§ii,.ﬁ Income for the |:|E|‘-|:|I:I- o i (T N - -

[Comprizing Profit for the period (after tax) and Other [Camprising Profit for the pericd {afler lax) and Clher

Comprenensivi income (afier Tax) 9.23 G081 21.13 152.63 76,07 Comprehensive Incame after Tax) 2.1 _ oarah 14.14 134.08 5.2
6 | Equity Share Capital 5330 | 533001 | 533800 53390 53301 | |6|Equity Share Capital 533901 | 533e01 | 533801 | 53390 §,339.01
7 | Rezarves {axchuding revaluation reserve) as shown in the T | Reserves (exduding revaluation resarva) as shown m the

Audited Balance Sheet of the prevaaus year) 12,742 99 12 64028 Audited Belance Shest of the pravious year) - - B.BR03T
B | Eamings per share {of Re. 1/~ sach) {for continuing and & | Eamings per share (of Re. 1/~ each) {for continuing and

discanlinued aperatians) discontinued nperations) o o . | - o

(1) Bais 0.0017 0.0114 0.0041 0.0235 0.0144 {1} Baisc 0.000 0.011 0.003 0.025 0.012

i2) Diluted 0.0017 014 0.0041 10,0286 0.0144 (2} Diluted 0.000 0011 0.003 0.025 0.012
Miotes Motas

1 The above financial resulls were reviewsd and recommended by the Audd Committee and approved by the Board of Direchors at their mesting
heeld on 02nd May, 2023,

2 TheCompany operates inone segment only, the cause relating o segment wise reporting is natapplicable to the Company

3 Theabove Audited Firancial Resu#ts have been prepared in accordance with the recogniton and measurement prnciples of apphicatle Indian
Accountng Standards (Ind A5) notifed urder the Companies (Indan Accounting Standards) Rubes, 2015 as amended as spacied in sackion
133 af the Companias Act, 2013

4 EPS has been calculsled in accordance with Ind AS 33 as nolified by the Ministry of Carporate Affairs (MCA) in the Companies (Indian
Accounting Standards) Fules, 2015 as emended & specified insaclion 133 of the Companies Act, 2073

5 Pravious period's figures have besn regrouped | reclasssfied, wherever necassary 1o comespond with: the current period s dassification |

dsclosune
Far Urja Global Limibed
Sdl.
Mahan Jagdish Sgamwal
Managing Direcior
DN OPE2T 568

Place ; Mew Defhi
Dabe : O2nd May, 2023

CANARA ROBECO

=== (anara Robeco Mutual Fund
Investment Manager : Canara Robeco Asset Management Co. Ltd.

Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 0071,
Tel.: 6658 5000, Fax: 6658 5012/13, www.canararobeco.com, CIN No.: U65990MH1993PLCOT1003

NOTICE-CUM-ADDENDUM NO. 07

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBI/HO,/IMD/DF3/CIR/P/2020/197 dated October 05, 2020, the
Risk-o-meter of the bE-IDw rne-nimned scheme of Canara Robeco Mutual Fund stands revised as under:

Name of the scheme Existing Risk-o-meter | Revised Risk-o-meter
Canara Robeco — _ME.:@,“
Banking and PSU W Hm%f T,
Debt Fund ﬁ T =L BN
.-'f\h‘* ,"Jr ™, ,f“"'}."-.
.I # .": & ._..-"'-. AE:'. -'.-:-'l
| | \\\\‘n .-""--. I'|é—ﬁ I|

Investors understand that their principal will
be at Moderate risk

Investors understand that their principal will
be at Low to Moderate risk

The above Risk-o-meter is based on the evaluation of risk level of the Schemes’ portfolio as on April 28, 2023,

This addendum shall form an integral part of the Statement of Additional Information (“SA41"), Scheme
Infarmation Decument (“SID") and Key Information Memorandum ("KIM") of the Scheme(s) of CRMF as
amended from time to time. All other terms and conditions mentioned in the SAl, 510, and KIM of CRMF

shall remain unchanged
Investors should consult their financial advisers if in doubt about whether the product is suitable for them,

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Lid.
(Investment manager for Canara Robeco Mutual Fund)

Date: 03-05-2023 sd/-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR CEMENT LIMITED

CIN: L26242ML2001PLCOOGEES
Regd. Office: Vill; Lumshnong, P.O.: Khaliehriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Office; Century House, 2nd Floor, P-15/1, Taratala Road, Kolkata - 700028
Tel: 'fnaz.] 24015555, Fax: (033) 24015555,
Email: investors@starcement.co.in, Website: www.starcement.co,in

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Members of Star Cement Limited (the "Company™] are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the “Companies Act™) read with Rules 20 and 22 of the Companies (Management and Administration)
Rules, 2014 [the "Management Rules") each as amanded from time to time, including any re-enactment thereot for the ime
being in force, and other applicable provisions, if any, read with the General Circular Mos. 1472020 dated April B, 2020,
172020 dated April 13, 2020, 2272020 dated June 15, 2020, 33,2020 dated September 28, 2020, 392020 dated December
31, 2020, 10/2021 dated June 23, 2021, 20/2021 dated December 8, 2021, 3/2022 dated May 5, 2022 and 11/2022 dated
December 28, 2022, issued by the Ministry of Corporate Affairs (MCA) [hereinafter collectively referred to as 'MCA Circulars')
and Regulation 44 of the Securities and Exchange Board of India [Listing Obligations and Disclosure Regquirements)
Repulations, 201%, as amended from time to time ["SEBI Listing Regulations”), Secretarial 5tandard on General Meetings
["55-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Rules, Circularsand
MWotifications issued there under (including any statutory modifications or re-enactment thereof for the time being in force and
as amended from time to time), that the following Special Resclutions are proposed for consideration by the Shareholders of
the Company for passing by means of Postal Ballot by way of voting through electronic means {"'remote e-voting”)

51 Mo.| Agenda items

@) 1DBI mutual

IDBI Asset Management Limited

CiIN: UES100MH2010PLC199319
Registered Office: IDBI Tower, WTC Comples, Cuffe Parade, Colaba, Mumbai - 200005
Corporate Office: 47 Flaar, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022} 66442800 Fax: (022) 66442801 Website: www. idbimulzal co.in E-mail: contactusf@idbimutual con

NOTICE CUM ADDENDUM N 2023-24

CHANGE IN RISK-O-METER

Investors are requestad to note that pursuant to SEBI Circular No. SEBIHO/AMD/DF 3/CIR/P/2020/187
dated Oclober 05, 2020, the Risk-o-meter of the following Schemes of IDBI Mutual Fund stand revised as
under, based on evaluation of risk level of Schemes Portfolios as on April 30, 2023:

Wil Product Labelling¥ Existing Risk-o-meter Revized Risk-o-meter
the scheme This product is suitable for investors who are seeking*:

IDBI ULTRA

SHORT TERM

FUND

{An open-ended

ultra shortterm | + Regular Income for short

debl scheme term

:::I:Eril:rrgr:nts e ool Investments in Debt /

that the Macaulay |  Money markel mstruments

chication™ of fia with relativaly lower

portiolio is interest rate risk, such that RISKOMETER

between the: Macauday duration of

3 manths to the portfolic is maintained | Investors understand that Inve::‘!-turs‘: updml?nd that
& months. between 3 months to their principal will be at their principal will be at
A relativaly hagh & manths Low to Moderate Risk Moderate Risk,
interest rale risk

and modarate

cradit risk

schame.)

*Investors should consult their financial advisors if in doubt aboaut whather the product is suitable for them.

** Please refer Scheme Information Document (S10] of IDBI Witra Shart Term Fusd

it There is no charge in product labelling of the schemeas, Only risk-o-meter is changed

This Addendum shall form an integral part of Scheme Information Document [ Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other features and terms and conditions as stated in the SIDKIM of the Schemes shall remain
unchanged.

For IDBI Asset Management Limited
(Investment Manager to IDBI Mutual Fund)
Sd/-

Chief Compliance Officer

Flace : Mumba:
Date : May 03, 2023

Statutory Details: IDBI Mutual Fund has been sel up as a trust sponsared by IDBI Bank Limited with
IDBEI MF Trustee Company Limited az the Trustee ("Trustee” under the Indian Trusts Act, 1882) and
with IDBI Asset Management Limited as the Investment Manager.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

z JK AGRI GENETICS LTD.

d. Office : 7, Council House Street, Kolkata - 700 001
Admn. Office : 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WB2000PLC091286
Website : www.jkagri.com, E-mail : infoi@jkagri.com, Ph. : 040-66316858, Fax : 040-27764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

1 | TeAppoint Mr Vivek Chawla (DIN: 02896336) as an Independent Director of the Compary,

2 To Appoint Mr, Jagdish Chandra Tashniwal [DIN: 01539889} 25 an Independent Diractor of the Company

3 To Appoint Me, Ramit Bedhraja (DIN: 00053723) as an Independent Director of the Company.

=

T increase the [imit on maximum numier of Directors from 15 (Fifteen] to 20 (Twenty)

4 U.P. COOPERATIVE SUGAR FACTORIES FEDERATION LTD
t’] 9-A, RANA PRATAP MARG, LUCKNOW-226001

Tel Mo. (0522) 2612949, (05222628310, Fax: (0522) 2627994
Email; upsugarfed@yahoo.co.in | Website: www. upsugarfed.org

Short Term e-Tender Notice

Onlime e-bids are invited for the sale of different kind of Alcohol (SDS, Ena, matuned sprit)
from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide registersd
users to whom license have been issued by the Excise Departmentand approved traders
holding walid license of Excise department of the concemed State. E-bid can be
uploaded upto 6.55P.M on 11.05.2023 and Technlcal bid will be opened at 11.30 AM on
and Financial bid at 3.30PM on 12.05.2023. E-bid minimum EMD |s Rs 100000/ - EMD
is variable if guoted guantity is abowe 01.00 1ac BL. The rate at which EMD shall increase
will be Rs 1,80 per BL. Total quantity for sale of Alcohol is approximately 2003 756.50 lac
BL and Tender cost Rz, 2000/ - + 18% GST (Mon refundable). The details for submission
of e-hids will be available on the e-tender PORTAL hiip:/ /etender.up.nic.in and also on
Federation website wew.upsugarfed.ong since 03.06.2023 at 6.55 PM. The Managing
Director Federation reserves the right to cancel any orall the e-bids without assigning any
reason. The decision of the Managing Director shall be final and binding,

UPSUGARFED/GM(AT) ....83.../3C (RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74900TG2008PTCO60157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assets ("MNRRAs") of Lanco Solar Pnvate Limited - In
Liquidation ("Corporate Deblor") under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
expression of interest and the offer is extended upto May 31,
2023. The Assets of the Corporate Debtor will be assigned or
transferred on an "AS IS WHERE IS, AS IS WHAT IS,
WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".

The NERAs include

Financial Assets, namely, Receivables, Loans and
Advances, Deposits, Supplier Advances, Other Current and
Non-Current Assets.

Call on +81 88285 V6197 or Email at Iglspl@@gmail.com for
seeking more information.

The last date to submit the Offer for the NRRAs is May 31, 2023,

For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liquidator
IBEIIPA-001/IP-PO0O031/2017-18M110115
Authorisation for Assignment valid till December 23, 2023
lg.lspl@gmail.com; huzefa sitabkhani@gmail.com
Date : May 04, 2023
Place : Mumbai

FORM A
PUBLIC ANNOUNCEMENT

(Linosr Raguiation & of the insodwancy and Banknasxcr Boav of inda
frznkancy Mesalulion Pracsss lor Cojpovale Parsons) Regedations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
CELOGEN PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS

Nm:ﬂmpl:rﬂl..dcm Wmﬁwmblllﬂd
I.-: | Diate of Incomorenon of comonate detbior | 13th Apal 2005
3. | Authority under which corporate debior | RDG-Murmioal

|i8 incorporated | regelenad
&l U e T G TR

Hh"tﬁr.am"hl-n of comombe Getsor
5 !hmmmmrsgmé:&tew
| principal eftice [ any} of corponste

| B-108, Techno Sity, X 47 TTG Area, MIDE, Mahape,
Merd Musribai - 400706, Makerashira

| chslatew
£ | Inschvency commencemen daie in Date of Crder — 23h Apnl #0653
| respedt of corporales detior | D of receipt of onder — 02nd May 2023
7. | Estimated date of doswre of inecivency | 28th Oictobar 2023
| ressnl o process
& | Mame and regstation numbor of e | MAni Jitendrm Jhumkhawala

| Insohency professional acing as
| Irtlerim resclution prolessionsl
| o | Address and emai of e inleim

| restacsliion profissonal a5 regsiend

Req. Mo: IBENPA-DORIPMOCE A E0N 920001 2680

| Ackdress: B,402, Samewers Towers, Parsi Panchayel
Roac Opp Sora Udyog, Andhen East Mamiba

| with the: Bloard Suburban. Maharashit S0006
L | Email : aniljumkhewslag@gmal.com
10, Addrecss and a-mad 1o e wsed lor Aidrese 1 357 Maker Chamiber W hErinan PoriL
| eornEtrciEnog Wil e inledm Murribss - Q0003
| reschsion professional Emaxl: umn;ﬂmm@mﬂ.m
11| Last date for submission of claims | TEth Mey 2025

12.| Classes of crechioes, il ary. under 'hﬂﬁ;ﬁmﬂemp&-ﬁmmﬂnmﬂﬂmﬁhlm

| clame @ of sub-eeclion A of secion

| &1, ascartained by the inerim mschdion
13.| Mames of Ireohency Frolessionats

| Icdervilied o &0E 8 Aulhoeized

| Peprressaervianos: of crechions na class
B | {Thraa namess for aach class)
14 i Bevant Fonme and

[ fh Dueimile of mwihorimedt represaniatves | hitpe:fbbi powinenhomaidowninads

| are availabie 2 Proysical Acicimss: M
Medice is hereby given that the Malional Company Law Tribunal bas ordered the
commencamant of coqporate insoévency resolution process of Cebopen Pharma Private
Lemited an 02nd May 2023,
The creditors of Celogen Pharma Prevate Limited, are haraby called wupon 1o submit thedr
clairns with prood on or bedore 16th May 2023 1o the inferim resolutice professional at the
sddress mantioned against entry Mo, 10,
Thefnancial creditors shall subrmet thelr clesms with proot by electronic means only. All othes
reditors may submil the claims with groalin person, by past or by elecironic means,
A finencial creditor belonging fo 8 class, as kstad against the antry Mo 12, shall indicate is
chaice of authorized representaiive lrom amang the thres insolvency professionals lisbed
againest andny Mo, 13 6 act as authorzed reprasentalive of the class [specify ¢lass] in Form
Ca - Mot Applcablea
Sutbmigsion of talse or misleading proofs of clasm shatl attract penallies.

[ it ek

Crate : Dath May 2023 Sel/-
Place: Murmbal Mr. &nil Jitendra Jhumkhawala
imterim Resolution Professional

188 Reg. Ho BB IPA-002/ IP-H00423,/2018-20/1 2680

AFAARAS26BRM21 212237202465 Valid till 12th December 2023

5 To ravise the remuneration payable to Mr. Prem Kumar Bhajanka (DIN; 00591512], Managing Director

The Nabice of the Pastal Ballot have been sent only through electronic mode on 03rd May, 2023 to all these Members, whose
email addresses are registered with the Company or with the Company’s Registrar and Share Transfer Agent, named, M/s.
Maheshwari Datamatics Private Limited [*RTA") or with their respective Depaository Participants (*Depository”), as on the
Cut-off date i.e. 28th April, 2023, The requiremnent of sending physical copies of the Mobice of Postal Ballot to the Members
have been dispensed with vide MCA Circulars and SEBI Circulars.

In compliance with the MCA circulars, the Company has provided cnly the remote e-voting Facility to its Members, to enable
themn to cast their votes electronically Instead of subrnitting the physical Postal Ballot Form, The communication of assent or
dizzent of the members would take place only through the remote e-voting system. For this purpose, the Company has
entered into an agreement with National Securities Depository Limited ['NSDLU) for facilitating remote e-voting to enable the
members to cast their votes electronically anby.

The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Notice. The remate e-voting
period shall commence on Friday, 05th May, 2023 at 09:00 A.M. (I5T) and shall end on Saturday, 03rd June, 2023 at 05:00
P.0A., [15T). During this period, Members of the Company whase names appeared in the Register of Members/List of Beneficial
Owners and holding shares in the physical or demateriabized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their vobes electronically, as set out in the Notice of the Postal Ballot through remote e-voting of NSDL. The voting rights of the
shareholders zhall be in proportion to their share in the paid up equity share capital of the Company as on cut-off date. The
remote e-voting module shall be disabled by MSDL for voting thereafter. Once the vote on a resolution is cast by a Sharehelder,
the Shareholder shall not be allowed to change it subseguently. & person who is not a Shareholder as on the cut-off date
should treat this Notice for information purpase only

In Jime wiith the MCA Circulars and SEBI Circulars, the Notice of the Postal Ballot of the Company has been uploaded on the
website of the Company at www.starcement.co.in. The same can also be accessed from the websites of the Stock Exchanges,
narnely, National 5tock Exchange of india Limited (N5E] at www.nseindia.com and B5E Limited [B5E) at www.bseindia.com
respectively and on the website of NSDL i.e., www.evoting.nsdl.com.

The WMembers whose e-mail address is not registered with the Company/Depositories, may register, by clicking the link:
https://mdpl.in/ and follow the instructions guided therein or by giving details of folioc number, e-mail address and
self-attested copy of PAN card to mdpldc@yahoo.com an or before 05:00 p.m. (I5T), Saturday, 20th May, 2023, After
successful registration of the e-mail address, a copy of this Postal Ballot Notice along with the remote e-voling User ID and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023,

The Board of Directors have appointed Md. Shahnawaz, Practicing Company Secretary (Membership no. ACS. 21427 and
Certificate of Practice No. 15076} as the Scrutinizer (the”Scrutinizer”] for conducting the postal ballot process through remiote
e-yating, in a fair and transparant manner,

The results of the Postal Ballot along with the Scrutinizer”s report will be anmounced on or before Monday, 05th June, 2023 at
or before 0500 pom. (I5T) at the Registered office of the Company and will be displayed on the Company's website
www.starcement.co.in and on the website of NSDL ie., www.nsdl.coin, The Company shall simultanecusly forward the
results to BSE Limited and Mational Stock Exchange of India Limited where the Equity Shares of the Company are listed and
shallintimate to the Registrar and Share Transfer Agent.

For process and manmer of E-voting, members may go through the E-voting instructions or in case of any queries, members
miay refer the Frequently Asked Questions (FA0Os) for members and the E-voting user manual available st download section of

[T in Lacs]
Quarter Ended Year Ended
PARTICULARS (Audited) [Auditnd}
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Total Income from Operations (Net) 4,691.28 6,957.57 20,349.26 24,890,290
Profit before Interest, Depreciation
& Taxes (PBIDT) 539.03 760.22 {580.08) 1,925.46
MNet Profit / (Loss) before tax
from ordinary activities and
Exceptional ltems 317.49 544 .40 {1,527.55) 1,025.57
Met Profit / (Loss) for the period
before tax (after Exceptional ltems) 317.49 544 .40 {1,527.55) 1,025.57
Met Profit / (Loss) after tax
from Ordinary activities and
Exceptional ltems 233.83 430.63 {1.079.86) 77317
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)] 275.26 407.32 {1,070.33) T37.10
Equity Share Capital
(¥ 10/- per Shara) 463.70 463.70 463.70 463.70
Earning Per Share (of ¥ 10/- each)
- Basic & Diluted (T) 2.04 8.29 (23.29) 16.67

1. The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the Quarterly and Yearly results are available on the Stock
Exchange website (www.bseindia.com) and Company’s website (www.jkagri.com)

2. Research and Development expenses related lo development of new high yielding hybrids have
been identified and accordingly internally generated intangible assets is being recognised at Cost
lo be amortised over the defined useful life.

www.evoting.nsdl.com or call on toll free no. 1800-1020-9%0 and 1800-244-430 or contact Ms. Pallavi Mhatre from NSDL, = conjunction with the Postal Balles Natice with this Corrigendum. This comigendum will also be made

Trade World, "A" Wing, 4th Floor, Kamala Mills Compound, Lower Parel, Mumbal - 400013 through Emall at W= i‘fﬂﬁ iﬁgﬂ‘gﬁﬂﬂﬁ“g‘: ;E”i'ﬁ:i'ti *';;"ﬁé’gfi‘wi 'i'::z“ﬁg thmtﬂﬁ'ﬁﬁffﬁ L;;::‘Itfcmﬁ
evoting@nsdl.co.in. e ; ; il :

o . % = ard details as merntioned in the Postal Ballot Mofice deted Aprd 20, 2023, shall ramain unchangad.

For Star Cenpent ““‘;r:f Mot J K seed S For JK Agn Genetics Limited By the order of the Baard of Diractors

: Far Calcom Vision Limited

Debabrata Thakurta _ P Sd-

Date: 03rd May, 2023 ANy SAEtany Place : New Delhi Bharat Hari Emg_hania Pl e abes Ml Asyushl Jindal

Place: Kolkata Membership No. FC5 6554 Date: 3rd May, 2023 Chairman Date: 03.05.2023 Company Secretary & Compliance Officer

Calcom

CALCOM VISION LIMITED
CIM: L921110L1985PLLCO21005
Ragd, Office: C-41, Defence Colony, Mew Delhi-110024
Corp. Office; B-18, Site-C, Surzjpur Industrial Area, Greater Moida-201308, U_F.
Tel: 0120-2589761, Fax: 0120-2569769 Website: www.calcomindia.com,
Email: corp.comgliancef@calcomindia.com

CORRIGENDLUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023
Dear Mambars,

This is with reference 1o the MNolice of Fostal Ballot ("Postal Balkat Notice™) of Calcam Wision
Limied [“the Company™] izsuwed on April 20, 2023, zaeking approval of mambars for mattars
contained in the said natice. The Poztal Ballot Mefice has already been girculaled fo all tha
shareholders of the Company in due compliance with the provisions of the Companies Act, 2013
réad wilh the rules mada theraunder and applicable provisions of SEBI Requlations.

The Company threugh this comigendum wishes to bring o the nofice of the Sharehaldars of the
Comgany the changes in the explanatory slalement as st oul for lem No. 1 and 2, conlaingd
in the Postal Ballol Motice.

Changes to the Explanatory Statement to em No. 1 & 2 as following:

1. Br. No. 13 and 20 in Para VIl of the Explanatory Statement of the Postal Ballot Notice,
should be read &8 under:

S Name of the Proposed Allottees Category | Name of ultimate beneficial
Nos I __ owmers
13, Bookwise India Private Limited hu:ln—Pr-::rnmE ir. O .!.n:na Ha .ﬂ.d|h .ﬁ.rura

_hpparwal, Ms. Arti Walia

Ms. Nadira Faraz Hamid,
M. Azra Khan

20, | Sherwood Infrastructures India Limited | Non-Promoter

*Seral Mumbsr as i Hva Posfal Ballo Naotice

2. 5r. Mo, 18 and 28 in Para IX of the Explanatory Statement of the Pastal Ballot Notice,
should be read as under:

S | MNameof | pressue | Equity | PostEquity |Warramts Post Issue
MHo."| Allotee Sharehobding | Shares | Allatment iobe | Shareholding
Siructura | Tobe gllotted  (Presuming full

Allotted conversion of

; , ; Warrants)
No. of | %age | | No. of | Shage Mo. of | Hage

; | Shares| ** | |Shares| ** | Elmnasl "
16| M. Vedant 135uu'aad 9,554 '23054|{|21| 0| 28,054 | 0.20

| Shravan Kohli | ; | |

26 | Ms Bharidain | 300 | 0 | 3184 | 3484 (003 0 | 3484 | 0.03

") These percenlages have baen calculated an the basis of post-greferantial share capifal
of he Company e, Rs. 133787300 (Rupeas Thideen Crove Thirly Seven Lakh Eighty
Sewen Thousand and Three Hundred Ooly) divided into 1,33, 78 730 (One Crore Thiny
Thrae Lakh Sewvanty Elght Thowsang Sewven Hundreg amd Thiny) Equity Shares of Rs 10/
- (Rupeas Ten Only) each,

%) Thase perceniagss have been catulaied on the besis of posi-preferential shave capdal of
the Company on flly diuled basis Le. Bs. 13,77.88.170 (Rupees Thideen Crore Sevenly
Seven Lakh Sicly Eighd Thowsand One Hundred and Sevenly Onalyl divided irde 1,37, 76,817
{Cna Crore Thirdy Sewven Lafwh Sevenly Six Thouwsand Eight Hundved and Seventeen) Eguily
Shares of Rz, 1 (Rupees Ten Oyl sach,

{™"1 Sarial Number a5 in the Posfal Ballaf Nafica.

This Corrigandum shall fomn an integral pan of the Postal Bakiot Molice dated April 30, 2023, which
fias already bean cnculabed fe the shareholéers of tha [‘;mpaw and an and fam the dale
thareaf, tha Postal Ballod Mabca togather with explanalory statemand shall always be read in

f}iﬂﬂnci“.ep' .in .. .
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URJA GLOBAL LIMITED

Regd. Office @ 487063, 17 FLOOR, NATIONAL MARKET, PEERAGARHL NEW DELHI - 110087

=

URJA GLOBAL LIMITED

Regd. Office : 48763, 1" FLODR. NATIOMAL MARKET, PEERAGARHI, NEW DELH - 110087

2 TheCompany cperates in one segmenlanty, the clause relating o seqment wise raporting & not appbcable to the Company,

3 The above Audited Financial Results have been prepared inaccardance with the recagnition and measurement principles of applicable Indizn
Accounting Slanderds (Ind AS) nolified under the Companies [Indien Accounting Standards) Rukas, 2015 a2 amended as specified in section
133 af the CompaniesAct, 2013

4 EPS has been cakulated in accordance wilh Ind AS 33 as notfied by the Minsiry of Corporate Affairs (MCA) in Be Companies (Indian
Accounting Standards) Rules, 2015 a5 amended a5 specified in section 133 ofthe Companies Act, 2013,

& Previous penod's figures hawe been reprouped { reclassilied, wherever necassary to comespand with the current peried’s classification
disclosure.

Fer Urja Glabal Limited
Sdi-
Mohan Jagdish Agarwal

Managing Director
DIN-OTEFTSER

Placs : Mew Delhi
Date ¢ 02nd May, 2023

S CiM - L6 200L 1922 PLCO4E003 CIN ; LET120DL1992PLC04580983
Audited Consolidated Financial Results For The Quarter & Year Ended on March 31, 2023 s in jacs) Audited Standalone Financial Results For The Quarter & Year Ended on March 31, 2023 1ge i tacs
Quanter ended Financlal Year &nded Qusarber andad Financial Year anded

B 032038 | M2 e | M.03.2022 | 3M.03.2023 032022 3 3032023 | 31122022 | 31.03,2022 | 31.03.2023 k1 s e 1 )
o PNRHCHLARS Audited | Un-Audited | Audited | Audited Audited Mo PTG Audited | Un-Audited | Audited | Audited Audited
1 | Total income from operations (net] 14107 | 103275 | 492677 | 414122 | 745348 1| Total income from aperations (net) 10482 | 98306 | 508670 | 403845 | 6476407
2 | Mat Profil for the pericd {before Tax, Exceptional and 2 | Wed Profit for the pedod {before Tax, Em:emr:nui and

Extracrdinary lharms) 8.23 600,61 21.73 147 B3 §.a7 Exiraordinary Hems) 2.21 57.50 14.14 179.02 86.23
3 | Net Profit for the period before tax, [afier Exceptional - o - o o 3 | Mt Prafit for the perod belone fax, (afler Exceplional and -

and Extraordinary items) 8.2 &0.61 2173 197 B5 8337 Extraordinary itams) 221 af ol 14,14 173.02 86.23
4 (Mt Profit for the pericd altar tax |_ahg; Excaplional and 4 | Med Prafit for fhe period afier fax, (efler Excaptional and

E::I;ral:rdlnar:,' |rerrr3:| a3 al) 81 2.1 152 50 T5.43 Exfraordirary itams) 221 a7.50 14.14 134.0E b 2
E | Total Comprehensive Incame far the perr:ld g Tﬁal_tl:rmﬁféhén'si-.-é Ingeene for the peru:-d

{Comprising Prafil for the perod {after tax) and Other [Comgrising Profit for the paniod (after tax} and Other

Comprehensive Income (after Tax) 8.3 Gl &1 5 B 152 63 Ta.ar |:I.'.TI1|:IF'E|1E'|'15I'.I'EI Incomea -:afhar |E|::,- 221 hi.50 14.14 13408 G620
& | Equity Share Capital 533001 | 533801 | 533000 | 533001 533001 6 | Equity Share Capital 53601 | 53001 | 53001 53Wm 5.336.01
7 | Resarves jaxduding revalualion raserva) as shown in the ' 7 | Reserves (exchiding revaluation reserve] as shown in the ' ' o o '

Audited Balance Sheat of the previous year) 2288 | 1284028 (Abidilod Bavarice Shect of the phevious yedr = : 885027
B | Eamings per share (of Re. 1/- each) [for continuing and B | Earnings per share (of Re. 1- wach) (lor contineng and

disconfinued oparafions) dizcontinued aperations)

{1) Baise 0.0017 0.0114 0.0041 0.0088 0.0144 (1) Baisc 0.000 0.011 0.003 0.025 0,012

2} Dituted 0.0017 00114 0.0041 00285 0,0144 (2] Diluted 0.000 Too0f 0.003 0.025 0012
Motes: Motes
1 The above financial resulls wera raviewed and recommeanded by the Audit Comenities and approved by the Board of Direclors at their meeling 1 The abowe financizd results were ressewed and recommended by the Audit Committee and approved by the Board of Directors at thel mesting

hedd on D2nd May, 2023, hekd on 02nd May, 2023

2 Tha Compary oparatas in ang segment only, the clause refating o segment wise rsporting is not applicable o he Comgany.

3 The above Audited Financial Resulls have been preparad in accerdance with the recognition and measurement principlas of appheabls Ingan
Accounting Stardands (Ind AS) rotified under the Companies (Indian Accounting Standards) Rules, 2015 as amended as specified in zection
133 of the Companies Act, 2013,

4 EPS has been calpuated i accordence with Ind AS 33 as nofified by the Ministry of Conporata Affairs (MCA) in the Companias (Indian
Apcaunting Standards) Rulas, 2015 as amended as spacihed in sachon 133 of the Companeas A1, 2013

5 Previous peniod's figures have been regrouped ! reclassified, whenever necessany 1 comespond with the currenl pedod's dassification |
disclosie,

For Urja Glokal Limited

Sdi-

; Mahan Jagdish Agsrwal

Piace : New Daelhi Managing Director
Date ; O2nd May, 2023 DEN:0T R T 568

CANARA ROBeCO

=== Canara Robeco Mutual Fund

investment Manager : Canara Robeco Asset Management Co. Ltd.
Construction Housa, dth Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 0O1.
Tel.: 6658 5000, Fax: 6658 5012/13, www_canararobeco.com, CIN No.: U65930MH1923PLCO7I003

NOTICE-CUM-ADDENDUM NO. 07

Change in the Risk-o-meter of Canara Robeco Mutual Fund (CRMF) scheme:

As per the provisions of SEBI circular no. SEBL/HO/IMD/DF3/CIR/P/2020/197 dated October 05, 2020, the
Hlsk -g-meter of the below mentioned scheme of Canara Robeco Mutual Fund stands revised as under;

| Name of the scheme

| Canara Robeco
! Banking and PSU
! Debt Fund

Revised Risk-o-meter

%x
!‘ﬁ;
"\f-"'

Em-:tmg Risk-o-meter

f’ umiﬂ"al'e Eﬁ‘;&aﬁf s
%}; %
f’

OTHD | 2
-' o Iﬁl |'III |/ *%5

Investors understand that their principal will | Investors understand that their principal will
e at Low to Moderate risk be at Moderate risk

The above Risk-o-meter is based on the evaluation of risk level of the Schemes’ portfolio as on April 28, 2023,

This addendum shall form an integral part of the Statement of Additional Information ("SAI"), Scheme
Infarmation Document ("SID”) and Key Information Memerandum (“KIM") of the Schemel(s) of CRMF as
amended fram time to time. All other terms and conditions mentioned in the SAl, 510, and KIM of CRMF
shall remain unchanged.

Investors should consult their financial advisers if in doubt about whether the product is suitable for them.

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therain.

For and on behalf of Canara Robeco Asset Management Company Ltd.
(Investment manager for Canara Robeco Mutual Fund)

Date: 03-05-2023 sd/-
Place: Mumbai Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

STAR CEMENT LIMITED

CIM: L2694 2ML2 001 PLODDGEEES
Regd. Office: Vill: Lumshnong, P.O.: Khalishriat, Dist.: East laintia Hills, Meghalaya - 793210
Corporate Office: Century House, 2nd Floar, P-15/1, Taratala Road, Kolkata - 700088
Tei: (033} 24015555, Fax: (033) 24015555,
Email: investors@starcement.co.in, Website: www, starcement.co.in

POSTAL BALLOT NOTICE & E-VOTING INFORMATION

Rembers of Star Cement Limited (the "Company™) are hereby informed that pursuant to Sections 108 and 110 of the
Companies Act, 2013 (the "Companies Act”) read with Rules 20 and 22 of the Companies {Management and Administration)
Rules, 2014 [the "Management Rules") each as amended from time to time, including any re-enactment thereof for the time
being in force, and other applicable provisions, if any, read with the General Circular Mos. 1472020 dated April 8, 2020,
1772030 dated April 13, 2020, 32/2020 dated June 15, 2020, 33/2000 dated September 28, 2020, 39/2020 dated December
31, 2020, 10/2021 dated June 23, 2021, 20,2021 dated December 8, 2021, 3/2022 dated May 5, 2022 and 112022 dated
December 28, 2022, issuad by the Ministry of Corporate Affairs (MCA] {herginafter collechvaly referred to as "MCA Circulars')
and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations. and Disclosure Regulrements)
Regulations, 2015, as amended from time to time [*SEBI Listing Regulations’), Secretarial Standard on General Meetings
('S5-2") issued by the Institute of Company Secretaries of India and other applicable provisions of the Act, Rules, Circulars and
Motifications issued there under {including any statutory modifications or re-enactment thereof for the time being in force and
as amended from time to time}, that the following Special Resolutions are proposed for consideration by the Shareholders of
the Cormpany for passing by means of Postal Baflot by way of vating through electronic means ['rnemote e-vobing') :

@ Db Imotvel

IDBI Asset Management Limited

CIN: Uas100MH2010PLC199319
Registared Offica: IDBI Towar, WTC Complas, Culle Paradea, Colaba, Mumbai - 400005
Corporate Office: 4" Floor, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022) 6e442800 Fax: ((:22) 66442801 Wehbsite: www. idbimutual .co.in E-mall; contactus@idimutual.co.in

NOTICE CUM ADDENDUM NO. 04/2023-24

CHANGE IN RISK-O-METER

Invesiors are requested to note that pursusant to SEBI Circular No. SEBIHOVIMD/DFIICIREP2020/197
datad October 05, 2020, tha Risk-o-meter of the following Schames of IDBI Mutual Fund stand revised as
under, based on evaluation of risk level of Schameas Portfolios as on Apnl 30, 2023;

Mame of Product Labelling® Existing Risk-o-meter Ravised Risk-o-meter
the scheme This product is suitable for investors who are seeking™

IDBI ULTRA

SHORT TERM

FUND

(4n open-ended

ultra short term | « Reguiar Income for short

dibt scheme term Ao

:::ﬁ?.:gnlg sk [ Irnvasiments in Dabt ) .mf“

that the Macaulay Maney market mstruments

partfalio is ulerest rale nsk, 5"!':h thal h- IHFTFF r-| KK .-' TER
babaen the Macaulay duration of

3 manths to the portfolio & maintained Investors understand that Investors understand that
& manths betwean 3 months o their principal will be at their principal will be at
Arglalj'..-aiy hiigh & monhs Low to Moderate Risk Moderate Risk.
interast rate risk

and moderale

cresdil risk

schems.)

*Invastors should consult their financial advisors if in dowbt about whether the product is suitable for tham.
** Please refer Scheme Information Document (SI0) of 1IDB] Wika Short Term Fund
# There is no changa in produed labelling of the schemes, Only risk-o-meter is changed

This Addendum shall form an integral part of Scheme Information Document [ Key Information
Memorandum of above stated schemes of IDBI Mutual Fund, as amended from time to time.

All other featuras and terms and conditions as stated in the SIDKIM of the Schemes shall remain
unchanged.

For IDBI Asset Managament Limited

(Investment Manager to IDBI Mutual Fund)

Place : Mumbai Sd/-
Date : May 03, 2023 Chief Compliance Officer

Statutory Details: IDEI Mutual Fund has been set up as a trust sponsored by 1DB] Bank Limited with
DBl MF Trustee Company Limited as the Trustee {"Trustee” under the Indian Trusts Act, 1882) and
with IDB| As=set Management Limited as the Investment Manager.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

5l. No. | Agenda items

> JK Acri GeNETICS LTD.

Admn. Office ; 1-10-177, 4th Floor, Varun Towers, Begumpet, Hyderabad - 500 016
CIN : LO1400WB2000PLC091286
Website | www.jkagr.com, E-mall ; info@jkagr.com, Ph. : 040-66316858, Fax : 040-27 764943

Extract of Audited Financial Results for the
Quarter and Year ended 31st March, 2023

U.P. COOPERATIVE SUGAR FAGTORIES FEDERATION LTD
9-A, RANA PRATAP MARG, LUCKNOW-226001

Tel No. (0522) 2612949, (05222628310, Fax: (0522) 2627994
Email: upsugarfed@yahoo.co.in | Websibe: www.upsugarfed.org

Short Term e-Tender Notice

Online e-bids are invited for the sale of different kind of Alcohol (5005, Ena, matwred sprit)
from Caoperative Distilleries of LUL.P to reputed Distilleries of India, bonafide registered
users towhom license have been [sseed by the Exclse Department and approved traders
holding valid license of Excise department of the concemned State. E-bid can be
upleaded upto 8.55P.Mon 11.06.2023 and Technical bidwill be opened at 11.30 AM on
and Financial bid a13.30PM on 12.05.2023. E-bid minimum EMD is Rs 100000/ - EMD
is variable if quotad quantity is above 01,00 fac BL. The rate at which EMD shall increase
will be: Rz 1.80 per BL. Total quantity for sale of Alcohal s approximately 2093756.50 lac
BL and Tender cost Rs, 2000,/ - + 18% GST (Mon refundable). The details for submission
of e-bids will be available on the e-tender PORTAL httpe/ fetender.up.nic.in and also on
Federation website www upsugarfed org since 03.05.2023 at 6.55 PM. The Managing
Diractor Fedaration esannas the right to cancel any or all the e-bids without assigning any
reason, The decision of the Managing Director shall be final and Bnding.

UPSUGARFED/GM|AT) ....63.../3C (RAMAKANT PANDEY)
Date: 03.05.2023 MANAGING DIRECTOR

LANCO SOLAR PRIVATE LIMITED -

IN LIQUIDATION
CIN No. U74900TG2008PTC060157

ASSIGNMENT or TRANSFER NOTICE

In reference to the Public Announcement published on March
29, 2023, with respect to inviting offers from prospective
investors for Assignment or Transfer of Not Readily Realisable
Assets ("NRRAs") of Lanco Solar Private Limited = In
Liquidation ("Corporate Debtor”) under Regulation 37A of the
Insolvency and Bankruptcy Board of India (Liguidation
Process) Regulations, 2016, the last date for submission of
exprassion of interest and the offer is extended upto May 31,
2023. The Assets of the Corporate Debtor will be assigned or
transferred on an “AS IS WHERE IS, AS IS WHAT IS,
WHATEVER THERE 15 AND WITHOUT RECOURSE BASIS".

The NRRAs include
Financial Assets, namely, Receivables, Loans and
Advances, Deposits, Supplier Advances, Other Current and
Non-Current Assets.

Call on +91 88285 76197 or Email at lg.lspl@amail.com for
seaking more information

The last date to submit the Offer for the NRRAs is May 31, 2023,

For Lanco Solar Private Limited - In Liquidation
Huzefa Fakhri Sitabkhan, Liquidator
IBBI/IPA-001/IP-PO0031/2017-18/10115

Authorisation for Assignment valid till December 23, 2023
Ig.IsplEgmail.com; huzefa.sitabkhan@gmail.com

Date : May 04, 2023
Flace : Mumbai

FORM A
PUBLIC ANNOUNCEMENT

(Linacher Ranuiansn § of fhe isafeency and Bimbuaicy Boand of inda
dfirsakenicy %&:P-ﬁm Prociess kor Compomta Persosns) Regudanons, 2076

FOR THE ATTENTION OF THE CREDITORS OF
CELOGEN PHARMA PRIVATE LIMITED
RELEVANT PARTICULARS
Lalogen Pharma Private Limsed

2, Dl of incomontion of comperne debior | 1380 Aprl 2006
% Ircorponaied | regisiensd
o[ Comorsts Vsl N T3 Ty — | IABHRBOE TR

Iderviilicationn Mo, Of Corporaie Cedaos
5, |Acddrees of the registencd offics and
prnopal offica (P any} of comonmste

W Mumbal - 430705, Maharashira

bt
§, | IMsOhENCy Commenceme t dala n | Daie of Oroer - 230 Aprl 2023
(respect of comonte debior | Date of recaipt of order — End May 2023
= |Esbimaed dite of closure of nschaenicy Fih Oolober 2022
rl.nw.ﬂ.l:r.u'l.p:u:r.-ss
g, |Mame and regisiration nurber ol e | MoAni Jiendra Jhumbhaaa

ingchency prolessiona acling as

linievim resciution prolessional

9. | Aduress and e-mal of he imenm
resciLtion professional. e ragisteed
wih e Board

Rag. Mot IBENPA-DOSIP-RO0LER I S 20301 2580

| Adoress: B.402, Saraswali Tovers. Pai Panchayel
Aoad Opp Sona Udyog, Andner East Mumba
Suiburnan, Maharashir 4000689

Email : anijrumkhawalaigmal com

10 | Adness and a-mel o be uewed for | Aciciess; 135, Maker Chamber W Fanman Poim

aFmEsEondero: with i rionm kumbad - 400021
e tion profscsional Emai: p.cdugu'l.pl'rmﬂﬁg‘mimn
171 Lt ol b Subrnission of ciime I1ﬁ1hhy3:|2]

12 |Gl ol credion, i any, Under
cdausa (D) of sub-section (B4) of sacton
21. ascedaingd by e IMarim resoluion
PriEEsEonal

[Nt Apphicabla as per imfornation avaliabie wih AP

idenited 1o act a5 Authonsad
Representabeg of credios in g class
14| }alPEIannumsn'rd Wty bnk;
[0 Destaaidts ol authorsed represeniabsas It b atre infeny o downicexds

are pvakabie & Frrysical Addness: e
hiotice bz heraby given thet the Mational Compeny Law Tribunal has ordered the
commeancamant of corporata insahency resoluton process of Celogan Pharma Frivate
Limibad cn0Znd May 20235,
The creditorg of Celogan Pharma Private Limiled, are heraby called upon 1o submil their
clarms with proal on or bélare 1610 May 2023 19 he inlerim resolulion paotessicnal al tha
address mentioned against entry Mo, 10,
Tha finangial craditors shall submé thair claims with proof by electronic maans only, All athar
creciors may submit the claims with proof n person. by post or by efactronic means
A financial craditor balonging 1o & cless, as listed against tha entry Mo, 12, shall indicats its
choice of suthorzad reprasantative from among the thres insokency profassionals Ested
agairst entry 20,13 to act as authorized representative of the clase [specify class] In Form
A - Mot Appdcabda
Submissaon of falee or misleading proods of claim shall attrect penalties.

Cate : Ddth May 2023 =d/-
PFlage; Mumbal Mr. Anil Jitendra Jhurmkhawala
Interim Resolution Profession

IEEl Reg. Mo.DIBBIIPA-0021P-N00423,2019-20,/126858

AFEA-ARD T PEES D2 21233202485 Valid KN 12th December 2023

1 | To Appaint Mr, Vivek Chawla (DIN: 02696336) a3 an Independent Director of the Company,
2 | To Appoint Mr lagdish Chandra Toshniwal (DIN: Q1535889 as an Independent Directar of the Company

3 To Appoint fdr, Ramit Budhraja [DIN: G0053723) as an Independent Director of the Companmy.

4 | To increase the limit on maximum nember of Directors from 15 (Fifteen] to 20 {Twenty)

5 To revise the remuneration payable to Mr. PFrem Kumar Bhajanka (DIN; 00551512), Managing Directos

The Notice of the Postal Ballot have been sent anly through electronic mode on 03rd May, 2023 to all those Members, whose
email addresses are registered with the Company or with the Company’s Registrar and Share Transfer Agent, named, ks,
Fdaheshwari Datamatics Private Limited ("RTA") or with their respectve Depository Participants ("Depository™), as on the
Cut-off date i.e. 28th April, 2023. The requirement of sending physical copies of the Notice of Postal Ballot to the Members
have been dispensed with vide MCA Circulars and SEBI Circulars,

In compliance with the MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enable
them to cast their votes electronically instead of submitting the physical Postal Ballet Form. The communication of assent or
dissent of the members would take place only through the remote e-voting system. For this purpose, the Company has
entered inta an agreement with Mational Securities Depository Limited {'W50L) for facifitating remote e-voting to enabide the
members to cast their votes electronically onky,

The detailed procedure and instructions for remaote e-voting are enumerated in the Postal Ballot Notice, The remete e-voting
pariod shall commence on Friday, 05th May, 2023 at 09:00 A.M. [I5T) and shall 2nd on Saturday, 03rd June, 2023 at 05:00
P.M. {IST). During this period, Members of the Company whose names appeared in the Register of Members/List of Beneficial
Chwniers and holding shares in the physical or dematerialized form, as on the Cut-off date i.e. Friday, 28th April, 2023, may cast
their vates electronically, as set out in the Notice of the Postal Ballot through remote e-voting of NSDL, The voting rights of the
shareholders shall be in preportion te their share in the paid wp equity share capital of the Company as on cut-off date, The
remote e-voting module shall be disabled by NSDL for voting thereafter. Once the vote on a resolution is cast by a Shareholder,
the Shareholder shall not be zllowed to change it subsequently. A person who is not a Shareholder as on the cut-off date
should treat this Maotice for information purpase only

in lime with the MCA Circulars and SEB1 Circulars, the Notice of the Postal Ballot of the Company has been uploaded on the
wiebsite of the Cormpany at www.starcement.co.im, The same can also be accessed from the websites of the Stock Exchanges,
namely, Mational Stock Exchange of India Limited {N5SE) at wwwi.nseindia.com and B5E Limited |B3E) at www.bseindia.com
respectively and on the website of NSDL i.e., www.evoting.nsdl.com.

The Members whose e-mail address is not registered with the Compamy/Depositories, may register, by clicking the link:
https://mdpl.in/ and follow the Instruchons guided thereln or by giving details of folio number, e-mall address and
self-attested copy of PAN card to mdpldc@vyahoo.com on or before 05:00 p.m. (I5T), Saturday, 20th May, 2023, After
successiul registration of the e-mail address, a copy of this Postal Ballot Notice along with the remote e-woting User 1D and
password will be sent to the registered e-mail address, upon request received from the Shareholders on or before 05:00 p.m.
(15T}, Saturday, 20th May, 2023,

The Board of Directors have appolnted bd. Shahnawaz, Practicing Company Secretary {Membership no, ACS. 21427 and
Cerfificate of Practice No. 15076) as the Scrufinizer {the"Scrutinizer”) for conducting the postal ballot process through remaote
e-wofing, in a fair and transparent manner.

The results of the Postal Ballot along with the Scrutinizer's report will be announced on or before Monday, 05th June, 2023 at
or before 0500 pom. [IST) at the Registered office of the Company and will be displayved on the Company's website
www.starcement.co.in and on the website of NSDL |2, www.nsdl.co.in. The Company shall simultaneously forward the
results to BSE Limited and Mational Stock Exchange of India Limited whera the Eguity Shares of the Company are listed and
shall intimate to the Registrar and Share Transfer Agent.

For process and manner of E-voting, members may go through the E-voting instructions or in case of any queries, members
may refier the Fraquently Asked Questions (FAQs] for mermbers and the E-vating user manwal available at downdoad section of
wiwnw, evoting nsdl.com or call on toll free no. 1800-1020-990 and 1800-244-430 or contact Ms. Pallavi Mhatre from NS0L,

Trade World, "A&" Wing, dth Floor, Kamala Mills Compound, Lower Parel, Mumbai - 400013 through Email &t
evoting@nsdl.co.in.

For Star Cement Limited

Sdy-

Debabrata Thakurta

Date: O3rd May, 2023 Company Secretary

(% in Lacs)
Quarter Ended Year Ended
PARTICULARS (Audited) (Audited)
31.03.2023 31.03.2022 31.03.2023 31.03.2022

Taotal Income from Operations (Net) 4,681.28 6,957.57 20,349.26 24,990.29
Profit before Interest, Depreciation
& Taxes (PBIDT) 539.03 760.22 (580.08) 1,925.46
Met Profit / (Loss) before tax
from ordinary activities and
Exceptional ltems 317.49 644 .40 (1,527.55) 1,025.57
Net Profit / (Loss) for the period
before tax (after Exceptional ltems) 31749 544 40 [1.527.55) 1,025.57
Net Profit / (Loss) after tax
from Ordinary activities and
Exceptional ltems 233.83 430,63 (1,079.86) 77317
Total Comprehensive Income for
the period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)] 27526 407 .32 (1,070.33) 737.10
Equity Share Capital
(T 10/- per Share) 463.70 463.70 463.70 463.70
Earning Per Share (of ¥ 10/- each)
- Basic & Diluted (T) 5.04 9.29 (23.29) 16.67

Calcom

CALCOM VISION LIMITED
CIN;: L92111DL1985PLCO210:95
Regd. Office: C-41, Defence Colony, New Delhi-110024
Corp. Qffice: B-16, Site-C, Surajpur Industrial Arga, Greater Noida-201306, U.P.
Tal; 01120-2589781, Fax: 0120-2569769 Wabsite: www.calcomindia.com,
Email: corp.compliance@calcomindia.com
CORRIGENDUM TO THE NOTICE OF POSTAL BALLOT DATED APRIL 20, 2023
Dear Mambers,
This is with reference fo the Matice of Postal Ballot ("Postal Ballot Notlee™) of Calcam Yiskan
Limited (“the Company™] lssued oo Apel 20 30233, seeking approva of membsers for matiers
contaimed in the said ratce, The Fostal Balled Metice has already been circulatad to all the
sharehalders of the Company in due compliznce with the provizsions of the Companéas Act, 2013
read with the mules made thereunder and applcable provisions of SEBI Regulations,
The Company through tis comigendum wishes to brng to the rolice of the Sharehoiders of Me
Company the chamges m the explanatory slatement as se1out for Bem ko, 1 and 2. condained
in the Ppstal Ballat Matice
Changes to the Explanstory Statement to Hem No. 1 & 2 as following:

1. 5r, No. 13 and 20 in Para VIN of the Explanatary Statemont of the Postal Ballot Notice,
should be read as under:

5 | Mame of the Proposed Allotiees | Category Hama of ultimate beneficial
[ [ : ! DWTIErS
1A Boakwise india Privete Limizd | hTY Frnrr'-nh}s Mr. Om Arare, Ms. Adif Aroea
: [ | Agganwal Ms. ArtiWalia
20, | Shereacd Infrastruchees ndia Limited | MR e Ms. Madira Faraz Hamid,

5. Azra Khan

*Sanal Mamber as o ke Postal Ballar Modice

2. &r, Mo. 16 and 26 in Para |X of the Explanstory Statement of the Postal Ballot Motice,
should be resd ag wider:

5, Hama of Pre-lssue | Equity | PostEquity |Warrants| Post lssue
Mo.* Allaties Shareholding Shares | Allotment io be Shareholding
Structure | Tobe allotted | (Presuming full
Alkalled conversion of
N [ — | Mavinis)
Mo, of | %age | No.of “hage Mo. of | %age
| | Shares | | Shares ™" ) | Shares |
16.| Mr. Vedant | 18,500 | 0.14 | 9,554 ize..usq 0.1 0 | 28054 0.20
Shravan Kohli | | { 5
26 M. Bharti Jain | 300 [ O 73,184 | 3.484 | 0.03 [ 0 3484 | 0.03

Place: Kolkata Membership No. FCS 6554

1. The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock
Exchange under Reqgulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Reqgulations, 2015. The full format of the Quarterly and Yearly results are available on the Stock
Exchange website (www.bseindia.com) and Company's website (www.jkagri.com)

2. Research and Development expenses related to development of new high yielding hybrids have
been identified and accordingly internally generated intangible assets is being recognised at Cost
to be amortised over the defined useful life,

)Z JK seeds

Place : New Delhi
Date: 3rd May, 2023

For JK Agri Genetics Limited

LS
r..“|.

Bharat Hari Singhania
Chairman

"l These parcentages frava bean calowlated on the basis of posi-preferantial shara capila)l
of fhe Compapy ia. Rs. 133787 30 [Rupess Thirdean Crare Thidy Sewven Lakh Cighfy
Seven Thousand and Three Hurdred Oniy) divided imfa 1,33,78,. 720 {One Crore Thirky
Thraa Lakh Sewvenly Eight Thavsand Savan Hundred and Thiry) Equily Sharas of A5, 10°
- (Rupeas Tan Oalyl each

™) Thase percentages fave bean caloizted on e basis of post-preferanhal share capial of
the Company on fully diuted basic ia. Rs. 13,7788 170 {Rupses Thireen Crora Sewvanty
Saven Lakh Sixfy Eyght Theusand Ore Hundred and Sevenfy Only) divided indo 1,37, 78817
(e Crore Thiry Sewan Lakh Sevanly Sic Thousand Exghl Hundrad and Sevenfesn) Eguity
Shares of Rs. 10 (Rupsas Ter Oniyl sach.

{“**| Banal Mumber ag in the Posral Baflioi Nobos.

This Corrigendum shall form an integral part of the Postal Ballot Motice dated Apdl 50, 2023, which
has aiready bean circulated to the shareholders of the Compeny and on and from the date
thereaf, the Pestal Bellot Motice together with explanztary sisfement shal alweys ba read in
conjunclion with the Pogtal Balol Notice with this Corrigendum: This comige ndum will alsa be made
available on the Company's welsite Wz www.calcomindia.com, on the website of BSE Limited viz.
wiwa bsesndia.com and on the website of HEOL at wew.avofingnsdicom. All othar pariculars
and details 85 mantianad in the Postal Balot Matice dasad April 200 2023 hall remeain unchanged.

By the order of the Board of Directors
Faor Calcom Vision Limited

EdJ.

Aayushi Jindal

Company Secretary & Compliance Officer

Place: Greater Noida
Date: 03.05.2023

financialexp.epapr.in

i
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